Monday, March 20, 1962
Phalguna 29, 1883(Saka)

LOK SABHA
DEBATES

Second Series
Volume LXI, 1961/1883-84 (Saka)

[March 12 to 26, 1961 Phalguna 21, 1883 to Ghaitra §, 1884 (Saka))
&

SIXTEENTHZISESSION, 1962/1883-84 (Saka)
(Vol. LXI contains Nos. I to 10)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS

[Second Series, Vol. LKI—March 12 to 26, 1962 /Phalguna 21, 1883 to Chaitra 5, 1884 (Saka)]

No. 1—Monday, March 12, 1962' Phalguna 21, 1883 (Saka)

Re. Motion for Adjournment .  t e
President’s Address—Laid on the Table
President’s Assent to Bills
Papers laid on the Table
Resignation by Members .
Bills introduced—
() Constitution (T'welfth Amendment) Bill—Introduced
(i) Goa, Daman and Diu (Administration) Bill—Introduced
(iif) Advocates (Amendment) Bill—Introduced . . .
Statements regarding Ordinances i
Daily Digest .

No. 2— Tuesday, March 13, 1962' Phalguna 22, 1883 (Saka)

Oral Answers to Questions—
*Starred Questions Nos. 1 to 15

Written Answers to Questions—
Starred Questions Nos. 16 to 18 .
Unstarred Questions Nos. 1 to 16

Re. Motions for Adjournment

Correction of Answers to a Question re. Casualties in Goa Operation
Papers laid on the Table . . .
Demands for Supplementary Grm:s——Genenl, 1961-62
Demands for Supplementary Grants—Railways, 1961-62
Estimates Committee— . . .
Hundred and Forty-ninth Report . & o
Railway Budget, 1962-63—Presented . .
State Financial Corporations (Amendment) Bill
Motion to consider . . . . .
Clauses 2 to 23and 1, . . )
Motion to pass, as amended . .
Dock Workers (Regulation of Bmployment) Amend.ment B:Il
Motion to consider
Clanses 2 to 7and 1 ' . . .
Motion to pass, as amended .
Indian Railways (Second Amendment) BI."
Motion to consider
Clauses 2 to 6 and 1 .
Motion to pass, as amended .
Business Advisory Committee—
Sixty-eighth Report
Duily Digest . .
i
2017 LSD 7.

CoLumNs

I

1—26
27-28
28—37
37

92-93
93—104
104—o07,
107-08
107
108—I11
III

III

III
111—I18
11I—64
119—57
157—61
162—64
16497
164—96
19697
197
197—212
197—210
310—12

212

212
213—18



No. 3— Wednesday, March 14, 1962/ Phalguna 23, 1883 (Saka)

Oral Answers to Questions—
*Starred Questions Nos. 19 to 29 and 31 to 34
Written Answers to Questions—
Starred Questions Nos. 30 and 35 e
Unstarred Questions Nos. 17, 19 to 38 mdwto 54 g
Re. Calling Artention to Matter of Urgent Public Importance
Papers laid on the Table . . .

Committee on Private Members Bills and Resolutions—
Ninty-second Report

Resignation of Members .

Statement re. Strik¢ in Heavy Elmulsimumd

Business Advisory Committee—
Sixty-eighth Report .

Constitution (Twelfth Amendment) Bﬂl
Motion to consider . . . f
Clauses 2, 3 and 1
Motion to pass

Goa, Daman and Diu (Admmumuon) mu
Motion to consider B . . .
Clauses 2 to 11 and 1
Motion to pass

General Budget, 1962-63-—-Ptemtad

Finance Bill, 1962— Introduced

Daily Digest . . :

No. 4—Thursday, March 15, 1962/ Phalguna 24, 1883 (Saka)—

Oral Answers to Questions—

*Starred Questions Nos. 36 10 43; 46, 47; 49 to 53 and 56 to 58

Written A to Questi

Starred Questions Nos. 44, 45 48, 53 554, 59 and 60
Unstarred Questions Nos. 55 to 86 .

Papers laid on the Table . i . . .
Opinionson Bills . . .

Estimates Committee—

Hundred and Fifty-second Report

Bills Introduced—

1. Union Duties of Bxcise (Distribution) Bill .
2. Bstate Dury (Distribution) Bill .

3 Additional Duties of Bxcise (Goods of slxm.l Impomncx) Amendmm: Bﬂl

MnﬁonunMdnubmeidm " . . ¥
Daily Digest . . 5 . . . .

CoLUMNS

219—s2

252—54
254—7s

275
275—77

278
277—78
278

278—381
281—327
281—314

314—20

329—81
382
382-83
384—97

399—404

441-42

.« 465—69

470

. 470-71
471

472
-A?z-—d:z
623—28



v

CoLumns
No. 5—Friday, March 16, 1962 Phalguna 25, 1883 (Saka)—
Oral Answers to Questions—

Starred Questions Nos. 63, 67, to 72, 74, 76, 77, 79, 81, B2, 61, 65, 64 and 73 . 629—65
Written Answers to Questions—

Starred Questions Nos. 62, 66, 75, 78 and 8o . . . 665—69

Unstarred Que stions Nos. 87 to 121 . 669—88
Correction of Answers to U.S. Q. No. 13 dated 14—4—1960 : 688
Calling Attention to Mat(er of Urgent Public Importance—

Statement of F Minister of Nepal alle;mg m'u-Nepnl Governmcm activities

as being directed from India P & 689—o1
Papers laid on the Table . . . . . . . . . 69g1—06
Public Accounts Committee— L

Fourtieth Report . . ¥ ' g #p 696
Estimates Committee— -

Hundred and fiftieth Report . . . . . R . 696
Resignation of Members . ; . " . . . . . 696-97
Business of the House . . . . . . . . . 697-98
Motion on Address by President ' . . + 698—782

Resolution re. Compulsory Military Trammg—Wlthdrawn . i . 783—02
Commiittee on Private Members’ Bills and Resolutions—

Ninty-second Report f i i . 792
Resolution re. Social Service by University Smdenu . . 792—844
Business Advisory Committee—

Sixty-ninth Report . . B44
Daily Digest . . . . 845—52
No. 6—Monday, March 19, 1962 Phalguna 28, 1883 (Saka)—

Oral Answers to Questions—

Starred Questions Nos. 86, 88 to 92, 94, 95, 97 to 99, 101 and 102 853—g0

Short Notice Questions Nos. 1 and 2 f § . i : 89008
Written Answers to Questions—

Starred Questions Nos. 83 to 85, 87, 93, 96 and 100 . . 89B—go2

Unstarred Questions Nos. 122 to 148 . g " . . 902—I8
Motions for Adjournment—

Rail accidents . . 918—25
Papers laid on the Table 925—27
Opinions on Bill . 927
Estimates Committee—

Hundred and Fifty-seventh Report 927
Public Accounts Committee—

Forty-first Report . 927-28
Resignation of Members 928
Business Advisory Committee—

Sixty-ninth Report . . . . 928
Motion on Address by the President . . g 9;3_.53, ‘éog—-ax
Demands for Supplementary Grants (General), 1961-62 . . . 953—100r

Appropriation Bill, 1962—Introduced and Passed . . . . 1001—O02z



vi

CoLUMNs
Union Duties of Excise (Distribution ) Bille . . . . 10323—40

Motion to consider . . . . . . . . 1032-33

Clauses2toSand 1 . . . . : ) . . . 1033

Motion to pass . . . . + 1033—40
Estate Duty (Distribution) El.ll.—Cona:Idered and Passcd . . 1041-42
Additional Duties of Excise (Gaods of Spcclal Imporuncc) Amcndment Blli . 1042=—gd

Motion to consider . . 1042—44
Daily Digest . . . . " . . . . . . . 104550
No, 7—Tuesday, March 20, 1962/ Phalguna z9, 1883 (Saka)—

Oral Asnwers to Questions—

Starred Qusstions Mos. 107, 110, 111, 113, t0 I17, 119, 121, 123 and 125 to 127 1051—87
Written Answers to Questions— .’

Starred Quest®ns Nos. 103, to 106, 108, 109, 112, 118, 120, 122, 124, 128 md 129 1087—03

Unstarred Questions Nos. 149 to 169, 171 to 193, 19§ and 196 . . 1094—T1124
Papers laid on the Table ® . . . . . . . . . I1124—28
Estimates Committee—

Hundred and fifty-fourth Report . . . . . 1129
Statement re. Agreements with Qil Companies . ; . 1129—36
Additional Duties of Exciss (Goads of Special Importance) Amendme.nt BﬂI . 1136—52

Motion to consider i . . . i . . 1136—SI

Clauses 2 to 4 and 1 . . . . . 1152

Motion to pass . . . 1152
Demands for Supplamentary Gﬂnts (Ral] my:), 1961 62 . . I152—08
Appropriution (Railways) Bill, 1962—Introduced and Passed . 1193-1200
General Budget—-Gencral Discussion . . . . 120072
Daily Digest . . ' . ' . 1373—80
No. 8—Friday, March 23, 1962/Chaitra 2, 1884 (Saka)

Oral Answers to Questions—

Starred Qu-snons Nos. 130, 131, 133 10 135, 139 tO 141, 144, 145, 147, 148 angd

150 . . . . . . . . . . : . 1281—1317
Written Answers to Questions—

Starred Questions Nos. 132, 136 to 138, 142, 143, 146, 149 and I5I to 157 . 131725

Unstarred Questions Nos. 197 to 218, 220 to 227 and 229 to 240 . . 133§5—5I
Motions for Adjournment—

Alleged incid »nt at North Cachar Hllls_. a.nd allesed bdn.appmg of an Ind.u.n National

by Pakistani Nationals . . I351—57
Calling Attention to Matter of Urgent Public Importance—

Price of raw jute . . . . . . 1357
Papers laid on the Table 3 . . . 1357—60
Message from Rajya Sabha . . . . 1361
Hindi Sahirya Sammelan Bill—

Laid on the Table as passed by Rajya Sabha . 1361
Estimates Committee—

Hundred and Fifty-sixth Report . i . 1362
Apology by Shri A. Raghavan, Cnrmpondcnt of |:hc Biug . 1362-63
Resignation of Members ) i s . 136364

General Budgetr—General Discussion . . . . 1364—I42C



il

COLUMNS
Consutution (Amendment) Bills—Withdrawn (Amendment of Arcicm 226) by (3)
Shri C.R. Pattabhi Raman and (i) Shri C. R. Narasimhan
Motions for reference to Select Committec . 1420—62
Daily Digest . . N . ) . . 1463—70

No. 9—Saturday, Mirch 24, 1962/Chaitra 3, 1884 (Saka)

Oral Answers to Questions—

Starred Questions Nos. 159, 160, :62, 164, 165, 169. :71, 173, 175, 177 to 179,
182, 185 to 187 and 180 . . 1471—1507

Written Answers to Questions—
Sm-:od Questions Nos. 158 161, 163, 166 to 163 :,:ro, 172, ;74, :76, 181, 183 and

184 . . . 1508—16

Unstarred Qucsnons 241 to 252 and 254 to 285 . . . . . . 1516—=42

-
Calling Attention to Marter of Urgent Public Importance—

Introduction of ‘Incentive Money Scheme’ in Telegraph Offices . 1543—45
Papers laid on the Table . : . . . 3 5 . 1545—47
Estimates Committee—

Hundred and ﬁfty ﬁflh, Huudred and ﬁﬁ)f-:lghlh and Hundmd and fifty-ninth

Reports . . . 1547—48
Business of the chae . . . . . . . ) . 1548-49
General Budget—General D:scussmn . . . . . . . 1549—1661,

1662—80
Message from the President . . . . . . 1661
Demands for Grants on Account, :962 63 . . 1680—1714
Appropriation (Vote on Account) Bill—Introduced and Pnsscd . I714—15
Finance Bill . . . . . . . . 1715-16

Motion to consider . . . . . . B . 171576
Daily Digest . . . . . . . . . I7L7—22

No. to—Monday, March 26, 1962/Chaitra 5, 1884 (Saka)

Oral Answers to Questions—
Starred Questions Nos. 188, :&9, 196 to 199, :13, 200, zlz, 214, zzo, zn, 211, 205 and

219 - . + 1723==55
Written Answers to Quemons—
Starred Questions Nos. 190 to 195, 20I t0 204, 206 to 210 and 215 to 218 . . 1755—65
Unstarred Questions Nos. 286 to 335 . . . . . . . . 1765—98
Motions for Adjournment—
1. Incident at North Cachar Hills . 3 . .1798—1803
2. Karnafuli Dam in Pakistan and its effect on Indlnn temtory . 1B03—I1
3. Oil agreement with Italian firm . . . . . .+ 1811—14
Papers laid on the Table . f v . . . . + 1B14—18
Estimates Committee—
Hundred and sixtieth, Hundred and sixty-first and Hundred and sixty-second
Reports . . . . . . . P . . . . . 1818
Finance Bill, 1962 . . . . . : . . . . i . [319—54
Motion to consider . . . ' . . . . D .. 1819—53
Clauses2to4and 1 . . ' . . . v . " . . 1853

Motion to pass . f . . . . " . . ” ' 1854



vili

COLUMNS

Telegraph Wires (Un awtul Possession) Amendment Bill . 1B54-55

Motion to consider . . . . . . . 1854

Clauses 2, 3 and 1 . . . . . . . 1854

Motion to pass, as amended . ‘ . . 1855
Railway Budget—General Discussion . . 1856—1918

Daily Digest . . . ' v . . 191926

N.B.—The sign + marked above a name of a Member on Questions which were orally ars-
wered indicates tshlgtn:hc Question was actually asked on the floor of the House by that Member.

GIGIPND—L. S. II—2017 (Ai) L. 5. D*—15-4-69—04S5.



LOK SABHA DEBATES

1051
LOK SABHA

Tuesday, March 20, lm;PhaImma
29, 1883 (Saka).

The Lok Sabha met at Eleven of
the Clock,

[Mgr. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

Circuit Bench of Rajasthan
High Court

*107. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the question of locat=
ing a Circuit Bench of the Rajasthan
High Court at Jaipur has again been
raised and is under consideration of
the Government;

(b) what has led to such recon-
sideration when the question was
finally decided after mature conside-
ration and categorical assurances
given on the floor of the House; and

(c) whether the Government rea-
lise serious repercussions on the
morale of Government, Bar and peo-
ple inherent in the re-opening of
the question?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Government have received some
representations from certain Bar
Associations and local bodies in
Rajasthan urging the revival of the
Jaipur Bench of the Rajasthan High
Court. This matter, however, is not
engaging the attention of the Govern-
ment at present.

(b) ang (¢). Do noé arise.
1064 (Ai) LSD—1.

1052
ST TR & warat §
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T w1 47 | e # 9 7 fawd
grfaa waeEt F quws & fema-
g & 1+ 5o Fad s e fefy &
AT 9T 9% @A F7 fa=re w6 2
I shall read that in English also.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) and (c). The Committee was
a departmental one. The recommen-
dations made in the report are at pre-
=ent under examination in consulta-
tion with the Ministries concerned. I
is not proposed to lay the report on
the Table of House at the present
shage.
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Shri T. B. Vittal Rao: May I know,
Sir, what are the main recommenda-
tions of this committee?

Shri Datar: The recommendations
are in respect of a number of sub-
jects regarding staff, machinery, be-
nevolent fund, social, cultural and
recreational activities, working con-
ditions and othera.

Shri T. B. Vittal Rao: May I know,
8ir, why, in view of the fact that
the report relates to recreational and
welfare activities, it is considered to
be a confidential document, that it
cannot be placed on the Table of the
House?

The Minister of Home Affairs (Shri
Lal Bahador Shastri): The report
covers a wide tange. I have gome
through the recommendations and 1
find that they are useful and valuable
from the point of view of the staff.
Various Ministries have to be con-
sulted and I felt that we should come
to a decision first and then, if neces-
sary, place it on the Table of the
House.

Shri T. B. Vittal Rao; May I know
how long Government will take to
come to a decision on the recommen-
dations made by this Committee?

Shri Lal Bahador Shastri: It is
difficult to fix the time, but it should
not take more than three months—
that is my feeling. We are consult-
ing the other Ministries. We shall try
to expedite it; but it may take about
two to three months.

Shri S. M. Banerjee: May 1 know
whether these recommendations will
cover the Central Government em-
ployees outside Delhi also?

Shri Lal Bahadur Shastri: I am not
quite sure about that. This Com-
mittee was set up and may mainly
cover Delhi, but it should not be so
difficult. I will have to look into it

_further. As far as feasible, it should
be made applicable to employees out-
side Delhi also.

Shri T. B. Vittal Rao: May I know
whether the implementation of the
recommendations would mean more
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financial liability and if so has any
estimate been made of it?

Shri Lal Bahadur Shastri: I think
it will involve some financial liability
and this will have to be taken into
consideration when the question of
implementation is taken up. )

Educational Facilities for Children of
Political Sufferers

+
o113, J Shri S. C. Samanta:
 Shri Bhakt Darshan:

Will the Minister of Education be
pleased to state:

(a) which of the States have taken
advantage of the scheme of educa-
tional facilities to the children of
Political sufferers up till now;

(b) what is the contribution of the
Central Government each year to
each State up till now; and

(c¢) what percentage of applicants
have been benefited so far?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). A Statement
is laid on the Table of the House,
[See Appendix I, annexure No. 38].

Shri S, C. Samanta: May I know
whether the scheme is in vogue in
the Union Territories also and if so
how much has been spent up till now?

Dr. E. L. Shrimali: It is in opera-
tion in the Union Territories also. I
am afraid I do not have the figures
with regard to that

Shri 8. C. Samanta: The statement
says that except Assam and Jammu
and Kashmir all States have taken
advantage of the scheme. But I find
from the statement that in 1961-62
np money has been drawn. May I
take it for granted that all the States
have taken advantage of the scheme
and if so when generally is the
matching grant made?

Dr. K. L. Shrimali: All the States
except the State of Jammu and
Kashmir and Assam are participating
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in the scheme. As far as Assam is
concerned, the matter is still under
negotiation. Jammu and Kashmir
also have written to us that they are
finalising the scheme. We except that
within the next two or three months
all the States will be participating in
the scheme.

Shri D. C. Sharma: From the State-
ment I find that in 1959-60 only four
States were operating the scheme; in
1960-61 only six States took advan-
tage of it. May I know why all the
States are not taking advantage of
the scheme? What are the obstacles
in the way of the States taking
advantage of the scheme?

Dr. K. L. Shrimali: The State Gov-
ernment have taken time in finaalis-
ing the schemes. In 1959-60 it is true
that only four States participated in
the scheme and six in 1860-61. In
1961-62 all States except the State
of Assam and Jammu and Kashmir
will be participating in the scheme
and I hope that in the near future
Jammu and Kashmir ang Assam also
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will finalise the scheme ang it will not
be too long before all the States
Governments participate in the pro-
gramme,

ot wgAme Teg ¢ @ et W
g Taee dRE aE gEr a1 1 #
ag s s g fe e tesz-a
# ot o warde e guT & 4T @ ?

Mo Wo Ao W : a7 al
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ITo Flo HTo MW : vF q9E
qTH &Y AT AT T F a1 H Fgr T
aFar § 4

st gae fag : A eR-WR
# ooy W v A faar ) oaw i3-
%3 ¥ IR W9 A & ar 96 o6
qar 7€ & W F awe § W@ of
At | K A e g oo w
Frar € A & O ta =i ¥ s
a1 grm 7

o HTo ®Te wATHI : THT A

A adf § 1 v faa stepm

Shri Vasudevan Nair: May I know
how many applieq for this help, how
many people got it and how many
were rejected, if any?

Dr. K. L. Shrimali: These figures
are with the State Governments.
They are not available with us, be-
cause the applications have to be sent
to the State Governments.

Mr. Speaker: Are they not match-
ing grants?

Dr. K. L. Shrimali: They are match-
ing grants. They contribute 50 per
cent of the expenditure. The arrange-
ment 1is, the schemes are adminis-
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tered by the State Governments,
Therefore, the number of applications
received, etc., these figures are not
with us. They are with the State
Governments. If the hon. Member
is interested, I can obtain from the
State Governments. They are not
available with me at present.

Post-Matric Scholarships to Backward
Classes Students

*113. Shri Tangamani: Will the
Minister of Education be pleased to
state:

(a) whether the Central grants for
award of Post-Matric Scholarships to
Scheduled Castes and Other Backward
Classes Students have been issued in
full to -all the States for the year
1961-62;

(b) it so, manner of distribution of
amount;

(c) whether it is a fact that in the
States like Madras scholarships were
not awarded for competent students
for lack of funds; and

(d) if so, the steps proposed for
helping such candidates?

The Minister of Education (Dr. K. L.
Shrimali); (a) and (b). Funds avail-
able for award of post-Matric scho-
larships to Scheduled Castes and
Other Backward Classes students are
placed at the disposal of the Siate
Governments in the form of grants.
Grants of the entire amount for 1961-
62 were made to the State Govern-
ments in the month of June, 1961.

(c) and (d). All the eligible Sche-
duled Castes students are awarded
scholarships on the basis of mere pass
in their last annual examination, ie.,
without any selection by merit, but
on the application of Means Tests.
Selectlon of students belonging to
Other Backward Classes is made on
the basis of merit. Due to Nmited
funds available for this category of
students, as compared to the number
of applicants, only meritorious ones
come within the range of selection and
are awarded scholarships. Other
Backward Classes have been declared
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the responsibility of State Govern-
ments concerned. Funds for these
students are, therefore, not going to
be increased.

Shri Tangamani: May I know how
much money has been sanctioned for
the year 1961-62 and out of that, how
much was granted to the State of
Madras?

Dr. K, L. Shrimali: As far as the
Government of Madras is concerned,
the total amount sanctioned was
Rs. 23,67,400, Doeg the hon. Member
want the break-up of the figures
among Scheduled Castes and Sche-
duled Tribes?

Shri Tangamani: I want to know
the total amount that was allotted to
al]l the States.

Dr. K. L. Shrimali: The total
amount sanctioned was Rs. 23,67,400,

Shri Tangamani; That is for
Madras. I want to know how much

has been sanctioned for the entire
country.,
Dr. K, L. Shrimali: The total

amount which was made available by
the Education Ministry—total
Rs. 2,22 63,000,

Shri Tangamani: From the state-
ment I find that selection of students
belonging to other Bacward Classes
is made on the basis of merit. May
I know whether instances have been
brought to the notice of the Govern-
ment where inspite of a standard
fixed for this merit, students who
have obtained those particular marks
have not been given these scholarships
because of want of funds?

Shri K. L. Shrimali: The hon.
Member is aware that the scheme is
no more being administered by the
Central Government. It has been
decentralised, Funds are made avail-
able to the State Governments. Ap=-
plications are received by the State
Governments and they decide. If
there are any complaints, the
complaints will have to be brought
to the notice of the State Gov-
ernmrent. If the hon. Member
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brings any complaint to my notice, I
shall make enquiries from the State
Governments,

Bhri Hem Barma: In view of the
fact—this is my personal experience
also—that students of the backward
classes and Scheduled Castes and
Scheduled Tribes are experiencing
great difficulties in the matter of allot-
ment of stipends and also in the
wmatter of regularity in payment since
the scheme was made a responsibility
of the State Governments, may I
know whether the Union Govern-
ment would hold an enquiry into
these wnatters and see that students
are not forced to-face difficulties be-
cause of these anomalies?

Dr, K, L Shrimali: As far as I
know, no complaints have been
brought to our notice. If the hon.
Member h.: any complaints with him,
he will ferward them to me and I
shall certainly institute an enquiry.

Shri D. C. Sharma: 1 find that in
the award of scholarships, in some
cases, merit test is applied, In other
cases, means test is applied. May I
know why it is that there are two
different standards for award of
scholarships and whether the Gov-
ernment cannot adopt one single uni-
form standard for the award of these
scholarships to  these backward
classes?

Dr. K. L, Shrimali: In this matter,
the general principle that has been
adopted is, as far as the Scheduled
Tribes are concerned, we would like
to give scholarships to all the people
who are eligible for scholarships, that
is, all those who pass the examina-
tion, for the obvious reason that the
Scheduled Tribes are most backward,
Educationally they are backward, also
economically and culturally, There-
fore, whatever funds we have, we
would like to place at their disposal
go that we may bring up their level
So far ag the backward classes are
concerned, that is not the situation
with them. The number of students
<coming in among backward classes is
s0 large fthat it is just impossible to
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give scholarship to each and evey
one. Merit will be considered.

Shri S. C, Samanta: Is it not a
fact that when this scheme was being
administered by the Central Gov-
ernment from Delhi, initially some
amounts were allotted to each State
Government and afterwards, when
the State Government could not
spend that amount, that was being
transferred to other States? What
arrangement has been made after
decentralisation about this amount?

Dr. K, L. Shrimali: When the
scheme was administered by the Cen-
tral Government, no funds ‘were
allotted to the State Gowverrnments.
The Scheme was directly administer-
ed by the Central Government.

Shri Shivananjappa: May I know
the reason for the inordinate delay in
the payment of these scholarship
amounts, especially in Mysore?

Dr. K, L, Shrimali: As far as I
am aware, there is no delay. The hon.
Member will have to take up the
matter with the State Government.
This matter was fully discussed here
and hon. Members themselves desired
that the scheme should be decentra-
lised. If there is delay, the Central
Government cannot obviously take
any responsibility. If there are any
complaints, we will write to the State
Governments. It is the State Gov-
ernments which are now administer-
ing the scheme,

Shri Tyagi: Some complaints have
come to the notice of Members most-
Iy that well to do amongst these
classes get better off in these scholar-
ships. Are the Government propo-
sing to lay down any standards
whereby only those who are needy
or those who get below the average
level of income are benefited and
those whose parents have got enough
income may not be benefited?

Dr. K. L Shrimall: The means
test is being applied to the backward
classes, It is also being applied to
the Scheduled Castes. In the case of
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the Scheduled Tribes, we are not ap-
plying the means test because most of
the children who are coming from
the Scheduled Tribes are generally
poor,

Shri Basumatari: May 1 know
whether the Assam Government re-
commended to the Central Govern-
ment to consider a section of the
backward classes, namely the Tea
garden workers, to be accepted as
more backward and sanction some
money for awarding scholarships to
them? Is there any recommendation
from the State Government?

Dr, K. L, Shrimali: I could not say
offhand with regard to any particu-
lar State, If the hon. Member will
kindly table a separate question I
will be glad to answer.

Demands of Delhi School Teachers

*114. Shri Balraj Madhok: Will the
Minister of Education be pleased to:
state;

(a) whether it is a fact that Delhi
School Teachers’ Association has sub-
mitted memorandum of demands to
the Ministry of Education;

(b) if so, what are the major de-
mands put forth in that memorandum;
and

(c¢) what action Government have
taken on these demands so far?

The Minister of Education (Dr. K. L,
Shrimali): (a) No memorandum of
demands was submitted by the Delhi
School Teachers’ Association directly
to the Ministry- of Education but the
Ministry did receive a copy of a letter
addressed by the Association to the
Commissioner, Delhi Municipal Cor-
poration and a printed leaflet which
inter alia contained certain demands:

(b) and (c). A statement showing
the major demands put forth by the
Delhi School Teachers” Association
in the communications. referred to
above and the action taken on each
demand by the Delhi Municipal Cor-
poration|Government is laid on the
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Table.
no. 39].

Shri Balraj Madhok: May I know
whether it is a fact that the Delhi
Teachers' Association has demanded
gratuity and pension benefit for the
teachers in aided schools and they
have arranged direct action for that?

Dr, K. L. Shrimali: Representatives
of Teachers' Associations not only
from Delhi but from other States
also came and saw me and I told
them that the Ministry of Education
has been taking up their case with the
State Governments and it was not
desirable on their part to take any
direct action. As far as I understand,
they accepted my advice. They were
assured that the Ministry of Edu-
cation has done everything that is
possible to ameliorate the conditions
of the teachers and to improve their
service condition. ‘This question
with regard to the benefits has
been taken up with the State
Governments and several State
Governments have responsed very
well. They are taking up the
scheme, It will take some time. This
is not a case where direct action is
required.

Shri S. M. Banerjee: In the state-
ment it is stated, payment to teachers
of ‘A’ class city allowance with effect
from 1st July, 1961 by the Delhi Muni-
cipal Corporation. I would like to
know whether funds have been made
available to pay this particular bene-
fit from 1st July, 1859.

Dr, K. L. Shrimali: It is a long
statement. I do not know to which
portion the hon, Member is refer-
ring:

Shri S, M. Banerjee: I am referring
to the statement laid by the hon.
Minister, It is not very long. I want
to know the reaction of the Govern-
ment to the demand made by the tea-
chers. in regard to the payment of
‘A’ class city allowance with effect
from 1lst July, 1961. I shall make my
question more specific. Since the
Second Pay Commission's Tecom-
mendations have now been accepted
by the Delhi Municipal Corporation in

[See Appendix I, annexure
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regard to teachers, I would like to
know whether all those recommenda=
tions will be implemented from Ilst
July, 1959,—because that was the
original date,—and not from 1st July,
1961 as suggested in the statement.

Dr. K, L. Shrimali: The recommen-
dations of the Second Pay Commis-
sion will be accepted, The state-
ment itself says:

“The Corporation have already
revised the scales of pay of their
employees in accordance with the
recommendations of the Second
Pay Comemission with effect from
1st July, 1959.

I do not know what difficulty the
hon, Member has.

Shri S. M. Banerjee: The difficulty
is in regard to availability of funds.

Dr. K, L. Shrimali: If there is non-
availability of funds, funds will be
made available.

Shri S. M. Banerjee: May I ask
another question? Since the hon.
Minister has referred ‘to the other
States also, may I know whether
his attention has been drawn to the
serious agitation of the teachers in
U.P. regarding payment of dearness
allowance, and if so, whether the
Central Government are going to
subsidise or help the State Govern-
ment of Uttar Pradesh to pay increas-
ed dearness allowance?

Dr. K, L, Shrimali: I cannot ans-
wer for the U.P. Government, but the
U.P. Government have written to us
that this matter with regard to equa-
lisation of dearness allowance is under
consideration. It is a question of find-
ing funds. We are having discussion
with the Planning Commission and
the U.P. Government. The Govern-
ment of India are generally very
sympathetic to the demands of tea-
chers,

Shri S. M. Banerjee: The Educa-
tion Minister of Uttar Pradesh has
said that he would be prepared to in-
crease the dearness allowance provid-
ed the necessary help comes from the
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Centre. May I know whether the
Central Govermment are going to help
the U.P. Government to increase the
dearness allowance or to equalise it?

Dr. K. L. Shrimali: I have not seen
the statement of the U.P. Education
Minister. But it is true that the UP,
Government have written to us to
find some funds for equalising the
dearness allowance of teachers. The
Governmet of India are in sympthy,
It is a question of finding funds, or
from where we can find funds, That
is the whole problem. The U.P. Gov-
ernment are not prepared to find
funds out of the Plan ceilings; the
Planning Commission is reluctant to
make any funds available out of the
Plan ceilings. Therefore, the matter
is under discussion with the Plan-
ning Commission. I cannot make any
categorical statement as to from
where and how we shall be able to
find funds. I can only say that the
Government of India are sympathetic
towards the demands of teachers, par-
ticularly with regard to this demand.

Shri Vasudevan Nair: From the
statement I find that some arrears
are due to the teachers, but the Delhi
Municipal Corporation has no money
te pay these arrearss May I know
by what time these teachers will re-
ceive those arrears?

Dr. K. L, Shrimali: It has also been
mentioned in the statement that:

“Necessary provision of funds
for this purpose has been made by
the Corporation in their revised
budget estimates for 1961-62 and
the budget estimatec for 1962-63.”.

So, the statement itself makes it
very clear that additional funds have
been made available,

Mr. Speaker: If it is provided for
in the budget, it will be paid,

Drilling in Bodaup District in UP.

*115. Shri Raghubir Sahai: Will
the Minister of Steel, Mines and
Fuel be pleased to refer to the
reply given to Starred Question No.
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154 on the 23rd November, 1961 and
state:

(a) whether the operations of
drilling a deep well in Budaun
District in Uttar Pradesh have now
been started;

(b) if 50, to what depth has it
been sunk;

(c) whether the drilling of other
proposed well has been taken in
hand;

(d) if so, at what place; and

(e) what are the prospects now
for finding out oil in this district.

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Depth reached upto 15-3-1962
was 1203 metres,

(c) Yes, Sir.
(d) Near Village Sanjarpur; and

(e) It is still too early to assess
the prospects as data available is not
adequate to assesg 0il possibilities.

Shri Raghubir Sahai: The first stru-
ctural hole, according to the reply
given by the Minister on the earlier
occasion, was started on 26th August,
1860, that is, a year and seven months
back. I would like to know how
much more time roughly would be
taken to come to a finding one way or
the other in regard to the finding of
oil in this district.

Shri K. D. Malaviya: Unfortunate-
ly, no time indication can be given
in such cases. We may have to drill
dozens of holes, and even then, we
may not like to give up the area for
search. Our programme tentatively
is to put in about half a dozen holes
there, in order to get geological in-
formation, and possibly also to inten-
sify the search further, if the results
encourage us.

Shri Raghubir Sahai: Has any ap-
paratus been imported from any
foreign country flor drilling in this
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district, and if so, from which coun-
try and at what cost? Or is it the
same drill as was used in Jawala-
mukhi?

Shri K. D. Malaviya: The conven-
tional type of drills is used every-
where, whether it is in Budaun or in
the south or in the north. We have
adequate numbers of drills. One of
these drills has been shifted to Bud-
aun, because we thought that we could
search for oil here. So, we are not
particularly importing any equip-
ment for Budaun.

Shri Raghubir Sahai: Are there
any foreign technicians working in
Budaun, and if so, how many, and
from which country hawve they come?

Shri K. D. Malaviya: No foreign
technicians have been specifically
earmarked for any particular area,
much less for Budaun or for UP.
There is a team of Russian experts
who are from time to time advising
the Indian technicians. Some of them
might be there
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Foreign Capital in Joint Enterprises

*116. Shri A, M. Tarig: Will the
Minister of Fimance be pleased to
state:

(a) whether the foreign capital is
allowed to have 51 per cent share In
the joint enterprises in India;

{b) if so, what checks have been
made to avoid foreign domination in
the industrial field; and
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(c) whether this policy goes against
the Industrial Policy Resolution of
18567

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
to (c), The question comcerng the
Minister of Commerce and Industry
who would reply on a subsequent
date,

Shri A. M. Tarig: Where is the
hon. Minister of Commerce and
Industry? He is not here today.

Mr. Speaker: He will reply to this
on his question day.

Shrimati Tarkeshwari Sinha: He
will reply to that on a subsequent
day, that is, on his next question
day.

Mr. Speaker: He has agreed to do
50,

Shri A. M. Tarig: After all, I have
come prepared for this question. If
the Finance Minister is not concern-
ed with this question, he should
have informed me, because I have
prepared for this question today. I
do not know whp is going to reply
to my question. The Ministry of
Finance could have easily informed
the Lok Sabha Secretariat that the
Minister of Commerce and Industry
will reply to this question.

Shri Raghunath Singh: This kind
of thing should not be allowed.

Shrimati Tarkeshwari Sinha: May
1 say this? We got an advance copy
of this question on 12th March, 1962,
and we immediately arranged with
the Commerce and Industry Ministry
to take over this question. In the
meanwhile, this question had been
printed in the list of questions. We
had already written to the Lok Sabha
Secretariat, but before that, this
question was printed in the list, and,
therefore, it has come up in the
Order Paper for today. We have
asked the Commerce and Industry
Ministry to take over this question,
and the Minister of Commerce and
Industry will reply to this question
on a subsequent day,
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Shri Braj Raj Singh: The game
thing happened yesterday also.

Mr. Speaker: What is this quarrel
about? I am not quite able to under-
stand. What I said yesterday was
d.i:fex;ent. If two Ministries are con-
cerned with any particular question,
and both of them jointly have to
give full answerg to the House, I
said that 1 would request both the
Ministers concerned to be present
in the House. Of course, those
will be exceptional cases. But, in
every case, it is open to the hon
Minister to say that any particular
question does not concern his or her
Ministry, and, therefore, he has
transferred it to the concerned
Ministry.

Shri T. B, Vittal Rao; But why so
late?

Shri Tangamani: They could have
informed you earlier.

Mr. Speaker: I cannot understand
this question ‘why so late’? Have
they to write to the hon. Member?

Shri T. B. Vittal Rao: They have
to write to the Lok Sabha Secretariat.

Shri Tangamani: At least a correc-
tion slip could have been issued
saying that the question has been
transferred to some other date.

Mr, Speaker: There is no harm in
this, The hon. Member seems to be
more efficient. The point is this. The
Finance Ministry have transferred
this question to the Ministry of Com-
merce and Industry, and the hon.
Deputy Minister of Finance has told
us that this question will come up on
some other day. After all, all the
Ministries do not come up here on
the same day during Question Hour.
If the Commerce and Industry Minis-
try had its turn here today, I would
have put that question to the hon.
Minister in charge of Commerce and
Industry. But that is not so. Let
hon. Members wait for a couple of
days, I am not going to allow any
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more discussion on this small matter
now.

Shri Tyagi: One point may be
clarified. May I know whether capi-
tal issues is a subject wunder the
control of the Finance Ministry or
of the Commerce and Industry
Ministry?

The Minister of Finance (Shri
Morarji Desai): The subject of capi-
tal issues is under the Finance Minis-
try, but the present question is not
relating to capital issues, but it
relates to the industrial policy reso-
lution. That is how the guestion has
been put. That is dealt with by the
Commerce and Industry Ministry and
not by the Finance Ministry, and it
is the function of the Commerce
and Industry Ministry to reply to
this, because company formation also
is under the Commerce and Industry
Ministry. Therefore, they were
informed of this, and they have taken
over this question. In the meanwhile,
the question came up in the Order
Paper. We informed also the Lok
Sabha Secretariat about this. We
are not supposed to inform hon. Mem-
bers about it

Shri Tyagi: It is only a question of
knowing whether the sanctions are
obtained from the Finance Ministry
or at least from the Department of
Economic Affairs with regard to
these issues, whether foreign capital
should be allowed to be invested in
India or not, and if so, to what
extent.

Shri Morarji Desai; The Finance
Ministry is concerned with all
Ministries, but on that ground, they
cannot reply to all guestions.

Excise Duty on Furnace 0il

*117. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) whether representations have
been received from Gujarat for
abolishing excise dufy on furnace
oil to enable the jndustries there to
switch on to furnace oil instead of
coal; and
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(b) if so, whether Government
have considered the same and with
what results?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.
This is on the ground of shortage in
the supply of coal.

(b) Steps are being taken to
improve the movement of coal to
Gujarat. The question of alternative
fuels is also under consideration,

Shri Morarka: May I know whether
Government have received any
communication from the Govern-
ment of Gujarat in this connection
to the effect that for want of coal
supply the industrial programme of
the Gujarat State is suffering?

Shri B. R. Bhagat: Not from the
Gujarat Government, but wvarious
organisations like the Surat Chamber
of Commerce, the Federation of the
Gujarat mills or other non-official
bodies concerned with trade and com-
merce in Gujarat have represcnied
about this matter.

Shri Morarka: Is it not a fact that
recently the Industrial Advisory
Committee of Gujarat, which was
presided over by the Chief Minister,
passed a resolution urging upon the
Central Government to allow them
to let industrial units use furnace
oil instead of coal because coal sup-
ply is not regular and, therefore, the
industries there are suffering?

The Minister of Finance (Shri
Morarji Desai): This was dong only
four or five days or a week ago. But

their passing a resolution does not
bind us here. We have got to go
into all the implications and then

decide. It is being considered.

Shri P. R. Patel: What is the daily
requirement of coal in Gujarat and
how far is that met?

Shri B, R. Bhagat: I do not have
that figure of the daily requirement
of coal,
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Shri Somani: The hon. Finance
Minister said just now that this
resolution was passed by the Advisory
Committee only five days or a week
ago. May I draw his attention to
the fact that this question of the
difficulty of coal supplies is before
the industry for a very considerable
period—more than a year? So I
would like to know  whether the
Government of India did not <¢on-
sider the feasibility of the substitu-
tion of coal by furnace oil earlier
than the passing of this resolution.

Shri Morarji Desai: We have been
considering it for the last three
months.

An Hon. Member: To what effect?

Finger Print Bureaux

*119. Shrimati Ia Palchoudhuri:
Will the Minister of Home Affairs be
pleased to stale:

(a) whether it ig a fact that a
scheme for improving India’s existing
finger-prints bureaux is under consi=-
deration of the Government of India;

(b) if so, its brief details; and

(c) the progress made in connection
therewith?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No
specific scheme ig at present under
consideration of the Government of
India.

(b) and (c). Do not arise.

Shrimati Ila Palchoudhuri: Is it a
fact that Dr. N. Keshava Iyengar had
been sent on a study tour to study
this question wunder the Colombo
Plan? If so, has he given any report
about this question?

Shri Datar: I am not aware if those
recommendationg have been received.
But I am aware that this Bureau is
being expanded; examinations are
also held and training is also given.

Shrimati Ha Palchoudhuri: Is it
under consideration of Government,
when this Bureau will be expanded,
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to call for British experts because it is.
understood that np particular amount
of money is needed, but certain
equipment ang expert opinion are
needed? Will it be extended to the
small district towns as well where:
this kind of examination is very diffi--
cult to get?

Shri Datar: At this stage, it would
be rather too early to consider all
these questions. Certain steps are being:
taken for a proper expansion. After
they have been carried out, Govern-
ment will consider all these questions.

All India Services

*121. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) to what extent various State
Governments have fulfilled their obli-
gations of taking All India Service
Officers from other States and contri-

buting their quota to the Central
Government; and
(b) whether a detailed statement

giving the full picture will be laid on
the Table of the House?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) The gene-
ral policy followed in the allotment
of All India Service Officers to the
State cadres is that 50 per cent of
the officers allotted to each State
should be from outside the State. At
the end of February, 1962, there were
362 I.A.S. officers and 165 I.P.S.
officers on deputation to the Centre
against the Central Deputation Quota
of 437 posts for the I.A.5. and 19%
posts for the I.P.S.

(b) Two statements are laid on the
Table of the House. [See Appendix I,
annexure No. 40].

Shri Harish Chandra Mathur: May
I know if the hon. Minister is aware
of the general complaint that senior
officers coming from a particular re-
gion have over-representation in the
Central Ministries? If so, what steps
are taken to remedy this evil?



1073 Oral Answers

Shri Lal Bahadur Shastri: We have
received no specific complaint, but I
know what is at the back of the mind
of the hon. Member who has asked
this question. He had raised certain
questions before also and he had
written to me. I would like to dis-
cuss this matter with him at a later
stage.

Shri Harish Chandra Mathur: How
is it that from some States we have
in the Centre officers in position
whose number is much beyond the
quota which is fixed? For example, in
the case of Uttar Pradesh, the cent-
ral deputation quota is only 50 while
we have T9 officers in position. What
steps is the hon. Minister taking to
have egquitable distribution?

Shri Lal Bahadur Shastri: I am
sorry the hon. Member is raising the
question of giving equal representa-
tion or making equal distribution as
between the gdifferent States. That
is not possible. As far as possible,
the quota prescribed should be com-
plied with. In accordance with that,
recruitmeny should be made or offi-
cers should be asked to come - here.
But it all depends. Some States are
willing to part with their officers;
others are not. In fact, we have a
grievance against certain States that
in spite of our request and persua-
sion, they do not agree to lend their
officers to us, because they are also
hard-pressed for good and experi-
enced officers. It seems UP has got
more experienced and perhaps effl-
cient officers...

Shri Tyagi: Efficiency also counts.

Shri Harish Chandra Mathur: I can
understand the size of UP very well

Shri Tyagi: What about efficiency?

Shri Harish Chandra Mathur: The
quota fixed for UP is 50; as against
that, we have got 79. May I know
if from Rajasthan there is even oae
officer who is in position here as
‘Secretary or Additional Secretary or
even as Joint

Mr, Speaker: We are going into too
many details,
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Shri Lal Bahadur Shastri: We will
certainly ask the Rajasthan Govern-
ment to leng their officers. But I am
very doubtful if they will readily
agree to that. Anyway, we will cer-
tainly take it up with the Rajasthan
Government.

Shri Heda: May I know the names
of the States which have not yet com=-
plied with the recommendation of the
S.R.C. and the Resolution of Gov-
ernment to the effect that not more
than 50 per cent of the IAS ang IPS
officers should not belong to the
States concerned?

Shri Tyagi: Andhra Pradesh is one.

Shri Lal Bahadur Shastri: I think
there are many, but the position is
improving. I hope the State G-
ernments will in future try to comyly
with the recommendation of the Com-
mission.

Shri Bal Raj Madhok: From the
statement No. I, I find that in regard
to Jammu and Kashmir only one
officer has been taken so far from out-
side the State. Is no outside officer
available or they do not allow any
officer from outside?

Shri A. M. Tariq: But there are
local officers there.

Shri Lal Bahadur Shastri: Is the
hon. Member referring to deputation
of officers from Jammu and Kashmir
to the Centre?

Shri Bal Raj Madhok: I am refer-
ring to officers from outside a parti-
cular State posted to that State. In
the case of Jammu and Kashmir,
there is only one such officer.

Mr. Speaker: What is the ques-
tion?

Shri Bal Raj Madhok: In Jammu
and Kashmir State no outside officer
is posted. There are certain officers
who come from Jammu and Kashmnir
who have passed the IAS and are
posted elsewhere. They want to go
back to Jammu and Kashmir. Evea
they are not taken there.
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Shri Lal Bahadur Shastri: I am
not aware of the details. I shall have
to look intp them.

Shri A. M. Tariq: There are plenty
of officers in the Jammu and Kashmir
State from outside India.
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I shall read that in English also.

The replies received from the State
Governments have been examined
and revisedq rules laying down the
conditions of service of employees of
the District Soldiers’, Sailors’ and
Airmen’'s Boards on the basis of
their being treated ag permanent
Deparyments of the respective State
Governments have been drafted,
These draft revised rules are under
detailed examination of the Govern-
ments and will be referred to the
State Governments shortly for their
soncurrence before final publication.
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The Deputy Minister of Defence
(Sardar Majithia): So far as this is
concerned, the question will have to
be referred to the State Governments,

and I cannot answer on behalf of the
State Governments.
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Sardar Majithia: That is a question
which will be discussed with the-
State Governments, but I think they

will continue to get certain Thelp
from the Centre.

Shrimati Da Palchoudhuri: Will
these Boards deal with the question
of giving help to ex-servicemen, and
to what extent will the Centre help-
these Boards to give #help to the ex-
servicemen in these three depart-
ments of the Army, Navy, and Air
Force?

Sardar Majithia: These Boards, as
the hon. Member knows, deal with
the ex-servicemen in the particular
State. As most of the problems of
the ex-servicemen pertain to that
State, it is advisable that they should
deal with it. The Centre will always
come to their help sp far as their pen=
sions are concerned, as they are the
direct concern of the Centre

Shrimati Ila Palchoudhuri: Is there
any provision in the Budget of the
Centre to help these Boards because
these Boards usually run in the
States on public donations, and - as
that varies a lot, help cannot be
steady?

Sardar Mafjithia: No, certainly not.
The Boards are not run on public-
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donations at all. I think the hon.
Member is mixing it up with the Flag
Day tunds which is entirely separate.

st A T AT 9@ WA A
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Sardar Majithia: No, Sir. As I said,
“the draft rules will be referred to
the State Governments and on their
agreeing to them, we will certainly
‘put them into force.

Shri Hem Barua: May I know whe-
‘ther the Members of the Opposition
of the different legislatures as also
«of Parliament, if available, would
be associated with the working of
‘these Boards, since these Boards are
controversial and everybody is in-
terested in the welfare of our ex-
soldiers?

Sardar Majithia: So far as Mem-
-bers of Parliament and the State le-
gislatures are concerned, I do not
think they do come intp the working
of these Boards, of giving help to ex-
servicemen, which is mostly dealt
with at the district level by the dis-
trict authorities. In the case of pen-
sions, as I have already said, it is
~done by the Defence Ministry itself.

Cheap American Books

*125. Shri A. M. Tariq: Will the
Minister of Education be pleased to
state:

(a) whether a scheme for publi-
cation of American books at cheap
‘rates has been prepared; and

(b) if so, what are the details
thereof?

The Minister of Education {Dr.
K. L. Shrimali): (a) and (b). A state-
ment is laig on the Table of the
Sabha. [See Appendix I, annexure
No. 41].
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Shri A. M. Tarig: In the statement
it is said that the details are still
being worked out on the basis of cer-
tain broad guiding principles. May I
know what those broad guiding prin-
ciples are? Then, th have sald
that some books have already bern
published. How have these books
been published when the discuss.ons
are still going on between the Minis-
try and the Americans?

‘Dr. K. L. Shrimali: The broad guid-
ing principles are:

(a) The Ministry will indicate tha
title suitable for publication,
and only after clearance by
the Ministry, the work will be
started.

(b) Contracts would be entered
into with publishers of
standing who have secured
the necessary copyright witk
regard to the publication of
the mutually agreed list.
This again requires the prior
approval of the Ministry of
Education in each case.

(¢) Under Indian regulaticns,
royalty payments require the
prior approval of the Govern-
ment. The Ministry of Edu-
cation will obtaip the deci-
sion of the competent autho-
rity, and for this purpose, an
application regarding eavh
proposed title will be referred
to it

(d) The sale price of the beoks
published under the scheme
would come to one-third of
the original publisheq price.
This price will be fixeq in
accordance with the likely
subsidy anu iie economic
price to be charged.

—

Distribution should, in Zcne-
ral, be through normal trade
channels.

(e

These are the broag general prin=-
ciples, and one or twg others, with
regard to how publicity should Dbe
given, and how the Ministry snhculd
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be kept regularly informed of all con-
tracts and other major steps taken by
the American authorities in the im-
plementation of this scheme. These
books have been publisheq with the
approval of the Ministry, and all
these principles which have been
enunciated bave been implemented. T
hope this satisfies the hon. Meniber.

Shri A. M. Tariq: The hon. Minister
eays that all these principles have
been implemented. Then, what is the
reason for saying in the statement
that they have still not been finalised?
How can they be implemented if they
have not been finalised?

Dr. K. L. Shrimall: The broad
principles have been agreed upon,
and a board has been set up under
the chairmanship of the Secretary
of the Ministry of FEducation, and
books are being selected. It is pos-
sible that some details have still to
be worked out.

Shrimati Renukg Ray: Do these
principles and regulations pertain only
to the American books, or dp they
apply to books from other countries
which are sold cheaply in this coun-
try, like those from the USSR?

Dr. K. L. Shrimali: They apply to
the USSR also. We have at present
three schemes, and they are being
operated in co-operation with the
three Governments. One is the
United Kingdom scheme, ang some
books have already been published by
the UK Government. We have also
a scheme which is under negotiation
with the USSR, and some books have
been selected. They are being trans-
lated, and we hope they will be pub-
lished shortly. Then, there iz a
scheme which is in operation in e¢o-
operation with the TUnited States
So, the Government of India are
actually operating this scheme in co-
operation with three Governments,
namely the Government of UK, the
Government of the USSR and the
Government of the USA.

Dr. Sushila Nayar: While Govern-
ment’s efforts to select good books
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from all these countries ought to be
welcomed, is there any way in which
Government can exercise a check on
the sale of books printed outside?
Very attractive books are sold on a
large scale at very cheap rates from
different countries, mainly having
propaganda of a particular ideology
pertaining to that country. Is there
any check on that by the Govern-
ment?

Dr. K. L. Shrimali: I am afraid
this question is a broader one, and
does not arise directly out of the
question unider consideration. As far
as the present question is concerned,
the purpose is to supply cheap books
to our students, particularly at the
university stage. Books on science and
technology are not readily available,
they are cosfly, and therefore we
have arranged with these Gov-
ernments that cheap books on
science and technology should be
made available to our students at the
graduate and post-graduate level
The question raised by the hon. Mem-
ber is a broader one dealing with dif-
ferent matters, and if the hon. Mem-
ber puts a separate question, we shall
try to answer that also.

Shrimati Renuka Ray: The hon.
Minister said that there are three
different arrangements with the three
governments. Are the basic princi-
ples the same for all the three; or are
there differences?

Dr. K. L. Shrimali: These arrange-
ments are different. As far as the
UK. is concerned books are printed
and cheaper editions are brought out
in consultation with us. The books
are published with our approval

As far as the American books are
concerned, the assistance comes out
of the PL 480 funds. The joint board,
the Indo-American Board has been
set up with the Secretary of Educa-
tion as Chairman. And the titles are
finalised with the approval of this
Board.

Ags far as the USSR is concerned,
when the agreement was made by the
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USSR Government for the training
of engineers it was decided that cer=
tain books will be published and the
books have already been translated.
Now, a team has been appointed to
examine them; and, as soon as the
team has finally selected these books,
they will also be published.

Shri Joachim Alva: Did Govern-
ment examine the entire position
when granting permission to this
particular type of books, namely
scientific? 'Did they examine the ques-
tion of those cheap books on sex and
crime and murder which come from
the same countries and which are sold
at our bookstalls? They are very
cheap and attractive books and the
objectives of our education are dama-
ged by the vast reading by our young
men and women of these books while
travelling in the railways.

Dr. K. L. Shrimali: The hon. Mem-
ber objects to some books that are
coming on sex and crime. Another
hon. Member objects to books coming
in for indoctrinating people in Mar-
xism and Communism. These ques-
tions are out of the scope of the pre-
sent question.

Mr. Speaker: The hon. Members
want to be sure that they are mnot
printed by the Government. They
take exception to these publications.
T am sure they won't be published by
the Government.

Dr. K. L. Shrimali: How can the
Government publish books on crime
and sex, Sir?

Shri Tyagi: Why not? It may not
be for the spreading of crime or the
propagation of crime; but for the pre-
wvention of crime.

Re-instatement of Employees who
Participated in 1960 strike
*126. Shri Tangamani: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there are still some
employees who are yet to be re-insta-
ted for participation in the strike of
July, 1060;
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(b) it so, details of the same; and

(c) when the final decision is likely
to be taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) and (c). A statement is laid on
the table of the House. [See Appen-
dix I, Annexure No. 42.]

Shri Tangamani: May I know
whether Government have sent ins-
tructions to the wvarious departments
for enabling the Unions to take up
these individual cases, in view of the

fact that recognition has been restor-
ed?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Yes; that is so.

Shri Tangamani: How long will it
take for finally disposing of the cases
of 18 suspensions mentioned in this
statement?

Shri Lal Bahadar Shastri: It is for
the warious Ministries concerned to
take up these cases and dispose them
of. The unions have to take them up
with the Ministries concerned.

Shri Tangamani: May I know whe-
ther the old negotiating machinery
has started functioning on the rail-
ways and the various other depart-
ments?

Mr. Speaker: Has the old negotiat-
ing machinery started functioning on
the railways and so on?

Shri Lal Bahadur Shastrl: I think
30,

Shri S. M. Banerjee: In the state-
ment it is stated:

No. of employees dismissed or
removed from service . . 136

No. of temporary employees
discharged from service . . 6l

No. of employees mwlsor!lr
retired from service .
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No. of employees under
suspension agamnst whom department=
al proceedings are in progress....18"

1t is also stated that—

“The cases have been reviewed
by the competent authorities con-
cerned and the question of rein-
statement of the employees does
not arise except in the case of 9
employees appeals from whom are
still under consideration.”

The hon. Minister stated that after
the restoration of the recognition,
cases could be taken up by the unions
themselves. I want to know whether
after taking these steps with the res-
pective Ministries their cases would
be considered in spite of the state-
ment,

Shri Lal Bahadur Shastri: That is
so. In fact, I think, I have publicly
stated it. I have also told the repre-
sentatives of the unions that it is open
to them to take up these individual
cases with the respective Ministries.
And, as the hon. Member is aware,
Government have looked into these
cases very carefully and sympatheti-
cally, The total number of cases in
which action was instituted was about
48,000 and out of those 46,000, most
of the cases were, of course, acquit-
ted and no action was taken. Only
2084 were dismissed or removed; and
2137 were discharged. The Thon.
Member will see that even those dis-
missals etc, were cancelled and the
total number of dismissed employees
is now only 136 and those discharged
are only 61. So, I think, the House
will readily agree that most sympa-
thetic consideration was given to all
these cases. Now, in the number of
cases that remain, it is for the Minis-
tries concerned to look into them and
come to a final decision.

Shri Tyagi: I recollect that before
this strike came off, Government had
notified that it would be unlawful

1964 (Ai) LSD—2,
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and those who participate in it will
be punished. Am I to take it that
that order was only a hollow threat
just to bully the employees not to
participate in the strike or did the
Government actually mean it? If they
meant it, why did they not stick to
the old order?

Shri Lal Bahadur Shastri: The Gov-
ernment stuck to that order; and im
accordance with that action was
taken. The conditions completely
changed when the strike was with-
drawn; and, in the light of that with-
drawal, Government had to take fur-
ther action.

Shri Tyagl: Will it be used as a
precedent for future alsp so that
whenever any strike comes and orders
are issued and when the strike is over
will the people always be taken in?

Shri Nath Pai: On a point of order,
Sir. Are we evolving special rules of
procedure for Shri Tyagi? You are
allowing matters of policy to be asked
by him. We could also ask such
questions. We thought that we were
allowed to ask questions only to elicit
information. If Shri Tyagi is permit-
ted to put questions on policy, I hope
you will extend the same liberty to
us also.

Shri Tyagi: It is only on a point of
information whether, in such cases
after the strike is over, the general
policy will be that these orders will
be withdrawn, (Interruptions).

Mr. Speaker: A point of order has
been raised. In policy matters, I al-
ways allow questions to be put on the
matter of implementation of policy
with respect to a particular matter.
If hon. Members want to bring up for
discussion a matter of policy during
Question Hour I do not allow it. Here
what the hon. Member asked was
whether, having stated the policy, the
Government have stuck up to that or
not with regard to punishments. The
hon. Member only puts a question
whether this would apply to future
cases also when people go on strike
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which is declared unlawful. I did not
know what question he was going to
put; and how can I disallow it before
it is being put? Therefore, this need
not be answered. That is all 1 can
say.

Shri Tyagi: I will put another ques-
tion, Sir. The Government once issued
certain orders. Did they mention
therein that after the strike would be
over, all those people would be taken
in? Was that also mentioned in the
order?

Mr. Speaker: Order, order.

Shri Lal Bahadur Shastri: Nothing
was mentioned like that.

Mr. Speaker: Next question.

Shri S, M. Banerjee: Sir, I want to
put one more question.

Mr, Speaker: I have completed that.
All right.

Shri S. M. Banerjee: I want to
know whether it has been brought to
the notice of the hon. Minister that
nearly 7 unions of offices belonging to
or under the jurisdiction of the Com-
ptroller and Auditor General have
not yet been recognised, and, as such,
they could not represent the cases, of
the employees who have been com-
pulsorily retired. T1f so, what action
has been taken by the Home Minis~
try in this regard?

Shri Lal Bahadur Shastri: What the
hon. Member has stated is correct.
But, I believe the unions are trying
to discuss it with the Comptroller and
Auditor General

Shri S. M. Banerjee: They are not
discussing.

Shri Lal Bahadur Shastri: They
have to discuss; there is no way out.
The Home Ministry on its own can-
not take it up. We will certainly try
to help. But, as far as 1T am aware,
the unions are somehow trying to
meet the authorities concerned and
discuss this matter with them.
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Cold wave in Delhd

+

o127, J Shri D. C. Sharma:
"\ Shri P. G. Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of peopie who died
in Delhi in December, 1961 and Janu-
ary 1962 due to severe cold-wave;
and

(b) the action taken to
shelters to the homeless?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar)
(a) No information is available.

(b) The Municipal Corporation runs
a night shelter at Andha Mughal and
intends to construct two more perma-
nent shelters, one near Delhi Gate
and the other near Hamunan Mandir,
Nigambodh Ghat.

The Bharat Sewak Samaj also
maintains night shelters at Jumna
Bazar, Kashmere Gate, Hardinge Lib-
rary, Delhi Gate, Pahar Ganj, Kabl
Gate, Subzimandi and Bagh Dewar.

provide

During the cold wave temporary
night shelters were also started at
Town Hall, Delhi and Aggarwal
Dharamshala, Pahar Ganj anhd a
number of other places.

Shri D, C. Sharma; What is the
total accommodation available im
these night shelters?

Shri Datar: I have not
figures.

Shri D. C. Sharma: May I know
if the Government is going %0 subsi-
dise building of more night shelters
in New Delhi also?

Shri Datar: In the first place it is
for the Municipal Corporation of
Delhi to take up this question. They
have selected some sites and it is for
them to approach the Government.

Shri T. B. Vittal Rao: Sir, it js the
Union Territory of Delhi 2znd the
hon. Minister says that informatiom
is not available of those wha died

gnot the
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on account of the cold wave, It is
very strange that this piece of infor-
mation is not available with the
Government. It is surprising indeed.

Shri Datar: Generally in the regis-
ter of deaths some disease or some
ailment is mentioned. Cold wave is
not generally mentioned. If the
whole thing has to be seen, it will
take a lot of time and involve a lot
of trouble ....(Interruptions.)

Shri T. B. Vittal Rao: I find the
hon. Members laughing. Is it a mat-
ter to be laughted at?

Shri H. N. Muokerjee: There were
newspaper reports circulated in all
parts of the country regarding deaths
which took place in Delhi on account
of the cold wave. If the Govern-
ment thinks that it was a mis-state-
ment by the journalists concerned,
why did not the Government issue a
statement? Why do they take shelter
under the kind of plea which the hon.
Home Minister is putting forward?

Shri Datar: 1 am confining myself
to the information supplied to the
extent possible by the Delhi Munici-
pal Corporation. They find that it will
take a long time to go through all the
death registers and find out exactly
as to how many of the deaths entered
were due to the cold wave? (Inter-
ruptions.)

Shri H. N. Mukerjce: Are we to
understand that the Union Territory
Administration shuts its eyes and
ears in regard to this question as if it
is nothing at all?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I agree that
the Delhi Administration should be
able to find out the figures and I hope
they will do so now. We have al-
ready instructed them.

WRITTEN ANSWERS TO QUES-
TIONS ’
Missing Army Officer in Katanga

*103. Shri P. G. Deb: Will the
Minister of Defence be pleased to
state:

{a) whether missing Indian Army
Officer working with U.N. has been
located in Katanga;“and

(b) if so, the details thereof?

The Deputy Minister of Defence
(Shri K. Raghu Ramaiah): (a) No,
Sir.

(b) Does not arise,

Super-Constellations from Air India
International

*104. Shrimati Ila Palchoudhuri:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Ministry of Defence have acquired
from the Air India International a
fleet of Super-Constellations: and

(b) if so, the details of the deal?

The Depuiy Minister of Defence
(Shri K. Raghu Ramaiah): (a) and
(b): The Ministry of Defence are
negotiating with Air India Inter-
national the purchase of their entire
fleet of Super Constellations along
with their spares and connected
equipment. The formal agreement is
expected to be signed shortly after
which details of the deal will be
given.

Indian Aircraft with UN. in Congo

*105. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a
United Nations Indian Aircraft ran
into a gun fire from Congolese troops
and was damaged on or about the
20th January, 1962;

(b) if so, what were the details of
the circumstances in which the acci-
dent occurred; and

(c) what was the extent of damage
suffered?

The Deputy Minister of Defence
(Sardar Surjit Singh Majithia): (a)
Yes, Sir.
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(b) The aircraft was engaged in
air support of the U.N. ground Forces
when the incident occurred.

(e¢) It was reported to be superfi-
cial.

Expenditure for Conducting Third
General Elections

*106. Shri A. K. Gopalan: Will the
Minister of Law be pleased to state:

(a) the details of the total amount
spent for conducting the Third
General Elections in the country;

(b) whether the staff on duty on
the election day is paid any allow-
ance; and

(e) if so, the details thereof?

The Deputy Minister of Law (Shri
RBR. M. Hajarmavis): (a) The details of
expenditure incurred by Government
are not at present available, and it
will take some months before they

can be collected from all the State
Governments.

(b) Yes, Sir.

(c) The allowance paid to the elec-
tion staff varied from State to State
and depended on whether the staff

belonged to the Central or State
Governments.

0il Technology

*108. Shri Agadi: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether there is any proposal
to send Oil Refinery Specialists to
foreign countries in 1962 for advance
study in Oil Technology;

(b) if so, the procedure of select-
ing the members;

(¢} the number of persons to be
sent for advance studies; and

(d) the total estimated
ture?

The Minister of Mines and 0il (Shrl
K. D. Malaviya): (a) No, Sir; but as
usual, technicians will be deputed by

expendi-
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the Oil & Natural Gas Commissiom
to U.SS.R. to be associated with the
preparation of detailed project report
and for training in design, erection
and operation of Gujarat refinery.

(b) to (d). Do not arise.

Scheduled areas and Scheduled Tribes
Commission

*109 J Shri Hem Raj:
"LSllr'l Chintamoni Panigrahi.

Will the Minister of Home Affairs
be pleased to state:

(a) how many of the recommenda-
tiong of the Scheduled Areas and
Scheduleg Tribes Commission have
been accepted; and

(b) whether it is proposed 1o dis-
cuss this report in Lok Sabha and if
so, when?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): (a)
The recommendations are being exa-
mined.

(b) This will be considered at the
appropriate stage.

Nationalisation of Bokaro Coalfield

*112, Shri Bibhuti Mishra: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that a Bri-
tish team of experts has recommended
for the nationalisation ¢f Boxaro cual
field in Bihar; and

(b) if so, what decisions have been
taken by the Government of India in
this regard?

The Minister of Stevl, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No. The British Team of Experts
has not recommended the nationalisa-
tion of Bokaro coalfield in Bihar. The
question of taking a decision va this,
therefore, does not arise.
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Ankleshwar Ofl

Shri P. G, Deb:
“"{Shrl P. C. Boroosh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether any Oil has been given
to oil refineries in Bombay from
Ankleshwar Qil Fields;

(b) if so, quantity sent so far; and

(c) the price at which supplied?

The Minister of Mines and Oil (Shri
K. D. Malavia): (a) Yes, Sir.

(b) Approximately 26,009 tons upto
Tth March, 1962.

(¢) The delivered price of the crude
0il will be calculated on the basis of
import parity, with a premium for the
higher gravity of Ankleshwar crude,
a small adjustment being also made
en account of the cost of transferring
0il into refinery tanks,

Senior Staff Councils in Govern-
ment Depariments

*120. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) in how many cases the Senior
Staff Councils in the various depart-
ments of the Government resigned en
bloc before the expiry of their term
of office, since the institution of these
Councils in the Government Offices;

(b) what were the main reasons of
their resignations;

(¢) whether their alleged ineffec-
tiveness was the general complaint;
and

(d) if so, what steps have = been
taken to render these councils more
effective?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
According to the available informa-
tion only in one case.

(b) The reasons as given in the letter
of resignation were:

(i) Non-implementation of the de-
cisions taken;

(ii) thip attendance of Govt. re-
presentatives in Staff Council
meetings;

(iii) non-receipt of replies to about
20 notes submitted by the Staff
Secretary.

(c) No.
(d) Does not arise.

RBopeway in Rohtang Pass

*122, Shri Hem Raj: Will the Minis-
ter of Defence be pleased to refer to
the reply given to Starred Question
No. 711 on the 8th December, 1961 and
state the progress since made for the
construction of Ropeways on tha Roh-
tang Pass in Kulu Valley?

The Deputy Minister of Defence
(Shri Raghuramaiah): The matter
ig still under consideration,

Ban on the Book entitled “The Ethics
of Banishment of Sita”

*124. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Delhi Administration hag banned a
book “The Ethies of Banishment of
Sita” published by a Delhi Book Com-
pany;

(b) if so, the reasons therefor; and

(c) whether it is a fact that the book
ig the collection of articles which were
submitted in the Court in a case
against the ‘Sarita’ magazine, Delhi?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Yes. A copy of the noti-
fication issued by the Delhi Admunis-
tration under section 99-A of the Cri-
minal Procedure Code declaring the
boek entitled “The Ethics of Eanish-
ment of Sita”, published by “Sarita™
Magazine, New Delhi, to be forfeited to
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Government, which also containg the
reasons for the order of forfeiture, is
laid on the Table of the House. [See
Appendix I, annexure No. 43].

(c¢) A representation on this plea
has since been made to the Delhi Ad-
ministration and is under their consi-
deration.

Manufacture of Rockets

#128. Shri P, C. Borooah; Will the
Minister of Defence be pleased to
state:

{a) whether there is a scheme to
manufacture rockets in India during
the Third Five Year Plan;

(b) if so, what is the cost of the
scheme;

(c) what headway has been made
in that direction so far; and

(d) when the first Indian rocket 1s
likely to be completed?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Defence
production does not form part of the
Third Five Year Plan. The Ministry
of Defence has no scheme for manu-
facture of rockets for meteorological or
other civilian purposes.

(b) to (d). Do not arise,
Upgrading of Madras and Madurai

*129. Shri Tangamani: Will the
Minister of Fimance be pleased to
state:

(a) whether further representations
have been rcceived for upgrading the
cities of Madras and Madurai into ‘A’
and ‘B’ rsepectively for purposes of
House Rent and Compensatory allow-
ances:

(b) if sc, action taken in thig re-
gard; and
(c) whether Government propose (o

revise its former decision in the mat-
ter?

The Deputy Minister of Finince
(Shrimati Tarkeshwari Sinha): (a)
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Yes, Sir. Government have received
some representations on the subject.

(b) and (c). Madras and Madurai
have been classified as ‘B' and ‘C
class citieg respectively on the basis of
the population criterion laid down for
the purpose. As observed by the
Second Pay Commission, no sounder
criterion than that of population is
available at present. The question of
revising the basis of classification does
not, therefore, arise for the present.

Abandoned Collieries

149 Shri N, M. Deb: Will the Minis-
ter of Steel, Mines and Fuel be pless-
ed to state whether it is a2 fact that
abandoned collieries will be -eopened
with the help of Polish Engineers near
Dhanbad?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): There
is no plan specifically for the purpose
of opening abandoned collieries with
the help of Polish experts. What the
National Coal Development Corpora-
tion have undertaken is a project for
developing a deep-shaft mine, with
Polish collaboration, in the Sudamdih
area where there happen to be a num-
ber of old abandoned mines at shallow
depths.

Shortage of Coal in Calcutta

150. Shri N. M. Deb; Will the
Minister of Stee¢l, Mines and Fuel be
pleased to state:

(a) the cause of shortage of coal im
Calcutta and other parts of West
Bengal;

(b) whether it is a fact that due to
shortage of wagon the regular supply
of coal is hampered; and

(c) whether Government have
taken any steps to overcome the situ-
ation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(e¢). The total despatches of coal to
West Bengal in 1961 were 8,830,207
tons ag compared to 8,754,718 tons in
1980. There may have been, however,
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some occasional shortages of coal to
certain consumers in West Bengal
owing to the demand having outstrip-
ped the available transport capacity.
But Government keep a regular watch
an the position of coal supplies and
ad hoc measures are taken where
necessary to rush supplies to impor-
tant consumers with low stocks. Re-
cently the over-all rail transport
capacity for the movement of coal has
also been expanded. Another measure
which has been taken is to create a
coal dump at Shalimar to meet the re-
quirements of industrial consumers.
By these measures it is hoped that the
requirements of consumers in that re-
gion will continue to be met, by and
large.

Sabstitute for High Speed Diesel 0il

151_Shri N. M. Deb: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state whether it is a fact that
Standard Vacuum 0il Company has
made any substitute for high speed
diesel o0il?

The Minister of Mines and 0il
(Shri K. D. Malaviya): Mjs, Standard
Vacuum Oil Company claim to have
developed a substitute for high speed
diese] oil, the efficiency of which is
being examined by the Indian Insti-
tute of Petroleum by means of ‘engine
tests’, road trials, etc

Fourth Stee] Plant

152 {Sh-ri N. M. Deb:
" "\ Shri Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to state when the
Fourth Steel Plant construction will
begin at Bokaro?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Cons-
truction of the Steel Plant at Bokaro
will start after external resources
necessary for implementing the Pro-
ject have been secured. Meanwhile
work relating to investigation and sur-
vey of site has been taken in hand.

Printing of various Rules relating te
Government Employees

153, Shri Nek Ram Negi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that (1)
Civil Service Rules, (2) Fundamental
Rules, (3) pension Rules, (4) Govern-
ment Servants’ Conduct Rules, (5)
Medical Rules, and other Rules and
Regulations affecting the Government
employees are not printed from time
to time in the revised forms after in-
corporating amendments, if any, there-
in;

(b) if so, what are the reasons for
not printing them, specially in view of
large amendments;

(c) what are the dates of their latest
editions; and

(d) the latest date by which the re-
vised editions of these publications
with amendments upto 31st December,
1961 are likely to be made available to
the publie?

The Minister of State in the Ministry
of Home Affairs (Shri B. N. Datar):
(a) No. These rules are generally re-
printed.

(b) Does not arise.

(e) The position of the reprinting of
the rules mentioned at (a) above and
other rules is as follows:—

(i) Civil Service Rules—

Presumably the reference is to
the Superior Civil Services
Rules—

Reprinted on 24th March, 1852,
the question of further revi-
sion does not arise as they
apply to the officers appointed
by the ex-secretary of State
and come within the scope of
Article 314 of the Constitution.

All Rules made under the All India
Services Act, 1851—

Reprinted on 1st May, 1960.
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(ii) Fundamental Rules—

Reprinted on 31st December, 1958

“(iii) Civil Service Regulations:

Reprinted in 1950.

(iv) Central Civil Services (Con-
duct) Rules—

Printed in 1955,

(v) Medical Attendance Rules—
Reprinted in 1953.

(vi) Central Services (Temporary
Service) Rules—

Printed in 1949.

(vii) General Provident Fund
(Central Services) Rules, 1860.

Printed in 1960.

(viii) Central Civil Services (Classi-
fication Control & Appeal) Rules—
Reprinted in 1959.

(ix) Pension Rules—
Reprinted in 1950.

(d) All Rules made under the All
India Services Act, 1951, Central Ser-
vices Provident Fund Rules ang Cen-
tral Civil Services (Classification Con-
trol & Appeal Rules) have been re-
printed recently and the question of
their reprinting again does not arise
at present. The position in respect of
other rules is as follows:—

Fundameneas Rules—

The revision of the rules is at pre-
sent being considered by the Codifi-
cation Committee appointed for the
purpose.

Pension Rules and Service Regula-
tions— :

The revision of the rules will be
taken up by the Codification Commit-
tee after finalising the revision of the
Fundamental Rules.

Central Civil Services
. Rules—

As there were not many subsegquent
amendments to the rules, it was not
«considered necessary to reprint them.

(Conduct)
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Medical Attendance Rules—

The revision of the rules is under
consideration of the Ministry of Health.

Central Civial Services (Temporary
Service) Rules—

As there were not many subsequent
amendments in the rules, it was not
considered necessary to reprint them.

Infiltration of Chinese and othier
Foreigners in Assam

154. Shrimati Tla Palchoudhuri: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Government of Assam have submitted
a proposal to the Government of India
to set up a body to enforce effective
vigilance against infiltration of Chinese
and other foreign nationals into Assam;

(b) if so, details of the proposal;
and ’

(¢) Government of India’s reaction
thereto?

The Minister of State in the Minis-
try of Home Affuirs (Shri B. N, Datar):
{(a) to (e). A proposal has been re-
ceived from the Govt. of Assam for
the sanction of sorfie additional police
staff to strengthen patrolling and
vigilance on the Tndo-Pakistan border
against  infiltration of Pakistani
nationalg from East Pakistan and to
take effective action against those who
after coming to Assam with valid tra-
vel documents do not leave the coun-
try on the expiry of their authorised
period of residerce. The matter is un-
der consideration.

Petrol Price

Shri P. G. Deb:
155. { Shri Indrajit Gupta:
Shri Kunhan:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Government have
arrived at any settlement with oil
companies regarding petrol prices;
and :
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(b) if so, the details thereof?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) and (b). The
Government accepted the recommen-
dations of the Qil Price Enquiry
Committee with effect from 1-10-61.
The price reductions amounting to
Rs. 15 Crores annually recommended
by the said Committee have been
mopped up by levy of Additional
Duties under the provisions of Mine-
ra] Oils (Additional Duties of Excise
and Customs) Act, 1958. The consu-
mer prices have been allowed to
remain unchanged. The question of
revision of Additional Duties on
account of adjustment of ‘Cost and
Freight' accumulations in favour of
Government, as also the companies’
comments on Oil Price Enquiry Com-
mittee Report is under Government's
consideration.

Pak Inflltration Into India

156. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a large number of
Pakistani Nationals were arrested
in January this year from the Basir-
hat border (district 24 parganas) for
entering India without valid travel
documents;

(b) if so, how many; and

(c¢) what further action has since
been taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Bhri B. N. Datar):
(a) to (c). The information is being
collected and will be laid on the Table
of the House as soon as it is available.

Manufacture of Jet Aero-Engine

157, Shri P. C. Borooah: Will the
Minister of Defemoe be pleaseq to
state:

(a) whether it is a fact that the
Hindustan Aircrafts Ltd. have succed-
ed in vproducing a cent-per cent
Indian manufactureq turbo jet aero-
engine; and

(b) if so, at what cost and how does
this cost compare with the cost of
production of similar engines in
Britain?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) HAL
have succeeded in producing entirely
from raw materials the Orpheus 701
engines indigenously, excluding pro-
prietary parts ang accessories like
Lucas Fuel Systems and Rotax Star-
ters which account for 1097, of the
value of the engine.

(b) The actual cost of production
can be determined only after produc-
tion is stabilised after a few engines
are manufactured, but it is likely to
be l.ower than the UK. cost of similar
engines.

Visit of Burmese Military Mission

158 Shri P. C. Borooah: Will the
Minister of Defence be Pleased to
state:

(a) whether it is a fact that a
Burmese goodwill military  mission
visited India in January, 1962;

(b) if so, what subjects came under
discussion with the delegation during
their visit; and

(c) what places were visited by th:
Mission? P

The Deputy Minister of Defence
(Shri Raghuramaiah) (a) Yes, Sir.

(b) There were no forma] discus-
sions.

(b) As a combined group the Mis-
sions visiteq Caleutta, Durgapur,
Delhi, Agra, Poona and Madras gnd
in smaller parties Kanpur, Dehra
Dun, Jodhpur, Mhow, Bangalore,
Deolali, Bombay and Cochin.

Melting of Indian Rupee Coins

159. Shri P. C. Borooah: Will the
Minister of Fi be pl d to
state:

(a) whether it is a fact that tons of
Indian rupee coins are being melted
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and processed into new coins in the
U.S.A; and

(b) if so, in what eircumstances the
Indian coins are being used for the
purpose?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). In
part fulfitment of India’s liability to
the Government of US.A. to return
the silver obtained from that Govern-
ment under Lend Lease agreements,
the Government of India had hand-
ed over to the Government of US.A.,
in 1957, quaternary silver coins con-
taining approximately 122 million fine
ounces of silver. The Government of
India would not be concerned with the
use the Government of U.S.A. makes
of the mental contents of these coins.

Allowance for Children’s Education to
Lowpaid Employees

160. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether Government have taken
a decision on the Second Pay Com-
mission's recommendation to give
some financial help to meet part of
the educational expenses incurred by
low paid Central Government Em-
ployees for sending their children to
boarding schools;

{b) if so, what is the decision; and

(¢) what is the estimated additional
expenditure to be incurred in  the
implementation of the decision?

The Minister of Finance (Shri
I_llmrjl Desal): (a) Yes.

(b) With effect from March 1, 1962,
an educational allowance of Rs. 15
per child for secondary and higher
secondary classes and Ra 10 for pri-
mary classes, subject to a total of
Rs. 50 per month, is admissible to
every Central Government servant
drawing Rs. 3490 or below per month
if his child or children study in any
recognised school away from the
station at which he she is posted and/
or is residing. Orders in this regard
have already been issued.

MARCH 20, 1962
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(e) It is difficult to estimate the
additional expenditure in this regard
with any degree of accuracy, bat,
it is expected to be of the order of
Rs. 50 lakhs per annum.

Nissan Patrol Vehicles

161. Shri P. C, Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether the Ordnance Factory
at Jabalpur has started manufactur-
ing Nissan patrol vehicle named
Jonga, the jeep meant for use im

hilly areas;

(b) if so, what is its cost of manu-
facture; and

(c) what is the production capacity
of the Jabalpur factory for this kind
of Jeeps?

The Deputy Minister of Defence
(Shri Raghuramaiah): {a) Yes,
Sir. Three Prototypes have already
been manufactured. Bulk manufacture
is scheduled to commence from early
May 1962

(b) The estimated cost of manufac-
ture of Nissan Patrol Jeep is Rs.12,000;
the actual cost can be given only after
the first few hundred jeeps have beem
manufactured.

(e) Production of 125 Jeeps per
month is envisageq for the present;
expansion to 250 per month will be
aimed at.

Coal Shortage in Delhi

162. Shri P. C. Borooah:  Will the
Minister of Steel, Mines and Fael be
pleased to state:

(a) whether there had been an
acute shortage of coal in Delhi during
December, 1961 and January 1962;

(b) if so, reasons thereof;

{c) whether the Government have
taken note of the fact that coal and
other fuel articles were sold at abnor-
mally high rates during the scarcity
period;
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(d) how long did the scarcity per-
sist; and

(e) whether these prices have not
s0 far returned to the same level at
which they stood before the scarcity
period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The monthly allocation of coal
for Delhi is 25 block rakes. ie. 1876
wagons. Against this allocation, 21
rakes j.e. 1375 wagons moved in
December, 1961 and 184 rakes ie.
1485 wagons in January 1962. Rea-
sons why movement could not be
effecteq in full were the extremely
cold weather and unusual foggy con-
ditions as well as emergency moves
during December which affected Rail-
ways' operation. However, movement
in the month of February, 1962 was
regular. With this order of move-
ment, the shortage of coal in Delhi
cannot be characterised as acute.

(c), (d) & (e). The prices of coal
and coke coming from the collieries
are conirolled under the Colliery
Control Order and where cases of
infringement of this order are
reported, necessary prosecution s
launched against the culprits. Accord-
ing to information available, at
present coal and coke are selling at
controlled rates.

Junior Staff Councils

163. Shri P. C. Borooah: Will the
Minister of Def be pl d to
state:

(a) the number of the recommenda-
tions made by the Junior staff coun-
cils of the Departments under his
Ministry since the institution of
these councils, year-wise;

(b) how many of them have been
implemented;

(c) how many of the recommenda-
tions have been held in abeyance for
more than one year; and

(d) how many have been rejected

by the Departments concerned and on
what grounds?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (d). A
statement is attached, [See Appendix
I, annexure No. 46].

Junior Staff Coancils

164. Shri P. C. Borooah: Will the
Minister of Educatien be pleased to
state:

(a) the number of the recommen-
dations made by the Junior Staff
Councils of the Departments under
his Ministry since the institution of
these Councils, year-wise;

(b) how many of them have beem
implemented;

(c) how many of the recommen-
dations have been held in abeyance
for more than one year; and

(d) how many have been rejected
by the departments concerned and on
what grounds?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). A
statement is laid on the Table of the
House. [See Appendix I, annexure
No. 46].

Junior Staff Councils

165. Shri P. C. Borooah: Will the
Minister of Finance be pleased te
state:

(a) the number of the recommenda-
tions made by the Junior Staff Coun-
cils of the Departments under his
Ministry since the institution of these
councils;

(b) how many of them have been
implemented;

(¢) haw many of the recommenda-
tions have been held in abeyance for
more than one year; and

(d) how many have been rejected
by the Departments comcerned and on
what grounds?

The Finance Minister (Shri Morarji
Desal): (a) to (d). A  statement
giving the requisite information s
laid on the Table of the House. [See
Appendix I, annexure No, 46].
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Junior Staff Councils

168. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of the recommen-
dations made by the Junior Staff
Councils of the Departments wunder
his Ministry since the institution of
these councils, year-wise;

(b) how many of them have been
implemented;

(c) how many of the recommenda-
tions have been held in abeyance for
more than one year; and

(d) how many have been rejected
by the departments concerned and
on what grounds?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): (a)

No. of

Year recom-
menda-

tions

made

1955 . .
1956 .
1957
1958
1959
1960
1961

t qu&‘o‘\cmaﬂ

ToTAL . . .

(b) 29

(c). 1. The recommendation to in-
stal electric fans in all Class IV Gov=
ernment quarters had to be deferred
for the time being in view of wvery
large expenditure involved.

(d). 14
Main Reasons for Rejection:

These recommendations were in
respect of free accommodation, redue-
tion of house rent, free education,
two-roomed tenements for all Class
IV employees, special pay to daftries,
arrangements for Class IV staff to join
Hindi classes, issue of the Republic
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Day passes to the Secretary of the
Junior Staff Council and placing of
daftries on night duties and on Sun-
days and other gazetted holidays.
These were considered in consulta-
tion with other Ministries concerned,
but could not be accepted in view of
financial and administrative consi-
derations. .

Junior Staff Councils

167. SBhri P. C. Borooah: Will the
Minister of Iaw be pleased to state:

(a) the number of the recommen-
dations made by the Junior Staff
Councils of the Departments under
his Ministry since the institution of
these councils, year wise;

(b) how many of them have been
implemented;

(¢) how many of the recommenda-
tions have been held in abeyance for
more than one year; and

(d) how many have been rejected
by the departments concerned and on
what grounds?

The Deputy Minister of Law (Shri
R. M. Hajarnuvis): (a), (b) and (d).
The position is given in the state-
ment below:

Recom- Recom- Recom-
Year menda- menda- menda-
tions tions  tions
made imple- mnotim-
mented ple:endan-
1

() (b) C))
1935 5 4 I
1956 3 2 X
1058 & 5
L3 5 4
T 12 a
1980 S
1961 16 9 7
ToTAL . 63 47 16

No rocommendation was rejected, but
one recommendation of 1958 related
to an individual case and was, there-
fore, outside the purview of the Staff
Council. Out of the remaining 15 re-
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commendations mentioned in column
(d) above:—

(i) Six recommendations related
to the creation of additional
Class IV posts and appoint-
ment of substitutes in leave
vacancies. Such creation and
appointment were prohibited
under the orders prevailing at
that time,

(ii) Three recomendations re-
lated to the grant of rent
free accommodation to Class
IV staff, which was alsp gov-
erned by specific orders of
Government to the contrary.

(iii) Six recommendations related
to issue of umbrellas, bicycles
items of liveries, washing al-
lowance ete. and exemption
to the Class IV staff from
signing the attendance regis-
ters daily in token of their
having attended office.

As these matters were governed
by specific policy decisions
contained in the orders cf
Government, we were not
competent to accept or im-
plement them without the
concurrence of the adminis-
trative Ministries concerned
with the subject matters.

(c) Nil.

Junior Staff Councils

168, Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) the number of the recommenda-
tions made by the Junior Staff Coun-
cils of the Departments under his
Ministry since the institution of these
councils, year-wise;

(b) how many of them have been
implemented;

(c) how many of the recommenda-
tions have been held in abeyance for
more than one year; and

(d) how many been rejected by the
departments concerned and on what
grounds?

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayum
Kabir): (a) to (d). Since these Coun-
cils have been in existence since 1954,
the time and labour required to col-
lect this information will not be com-
mensurate with the results,

Junior Staff Councils

169. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of the recommen-
dations made by the Junior Staff
Councils of the Departments under
his Ministry since the institution of
these councils, year-wise;

(b) how many of them have been
implemented; :

(c) how many of the recommenda-
tions have been held in abeyance for
more than one year; and

(d) how many have been rejected
by the departments concerned and on
what grounds?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
to (d). A statement giving the infor-
mation is laid on the Table of the
House. [See Appendix I, annexure
No. 47].

Explosion near Jama Masjid, Delhi

171, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a
terrific explosion occurred on the 19th
January, 1962 in a house, in Chitli
Qabar, near Jama Masjid, Delhi;

(b) whether any investigations
have been made in this regard; and

(c) if so, the result thereof?
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The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
(Datar): (a) On the 1%th January,
1962 at about B8 P.M. there was a
cracker explosion in Chitli Qabar
Bazar Delhi. No one was injured.

(b) and (c¢). The case is under
investigation.

Collieries

172. Shri P. G, Deb: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 602 on the
27th February, 1961 and state:

(a) the further progress made by
the private sector to extend the col-
lieries to new areas; and

(b) the full details of the parties
given mining leases and the reasons
for the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Collieries in the private sector are
reported to be taking necessary steps
in connection with the development
of the new areas in which they have
been allowed to work. These steps
comprise execution of mining leases,
prospecting and drilling where neces-
sary, preparation of mine projects and
acquisition of mining equipment, ete.
The actual development is expected
to start after completion of these
preliminary steps.

(b) A statement giving full details
of the parties given leases is placed
on the Table of the House, [See
Appendix I, annexure No. 48]. The
grant of mining leases to these parties
was in the light of the existing policy
of Government to allow the private
sector to expand to new areas where
this is felt necessary in public inter-
est.

Capita] Issued by Companies

173. Shri P. G. Deb: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 3185 on the 4th Septem-
ber, 1961 and state:

(a) whether many companies were
permitted to issue capital with
effect from September, 1981; and
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(b) if so, the amount of capital to
the issue of which consent was given
to each company from September,
1961 to February, 1962 and the reasons
Tor the same and the purpose,

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Between
September 1, 1961 and February 28,
1962 permission was given to 180 com-
panies to issue capital. A statement
showing the particulars is laid on the
Table of the House. [Placed in
Library. See No. 3 LT-3504|62].

Helicopters

174. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether it ig a fact that an
Indian Air Force Depot is being set
up at Chandigarh for building heli-
copters and other types of aircraft;

(b) if so, what is the cost of the
project; and

(c) what is the envisaged produc-
tion capacity?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
It is proposed to undertake the manu-
facture of helicopters in India. Cer-
tain proposals are under consideration
in this regard. As the proposals are
still in the early stages, it is mnot
possible to give any details regarding
this project.

Books Pertaining to Indian Historical
and Cultural Value

175. Shri Agadi: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to refer to the reply
given to Unstarred Question No. 334
on the 23rd November, 1961 and state:

(a) the number of scholars sent
abroad for studying the books and
manuscripts pertaining to Indian his-
torical and cultural wvalue, country-
wise and year-wise, since 1957-58;

(b) whether any important and
valuable books and manuscripts have
been acquired or copied and brought
to India; and
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(¢) if so, the number of such bocks
and manuscripts, brought to India,
year-wise and country-wise, since
1957-587

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Seventy-Five scholars
and writers have been sent since 1957,
but the time and labour required to
collect detailed information about
their studies will not be commensu-
rate with the results.

(b) Yes, Sir.

(c) Complete information is not
available. But during the year 1960-
81, 46 books (in 280 volumes) were
acquired from Tibet and during 1961-
62 nine wolumes of Tripitakas were
received from Cambodia.

Lahaul and Spiti

176. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state the amount that was allocated
for the development plans in Lahaul
and Spiti in 1981-82 and that which
is proposed to be given in 1962-63?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Schemes involving the following out-
lays have been approved by the Gov-
ernment of India for the development
of the border District of Lahaul in
the Punjab:—

1961-62 Rs. 22.864 lakhs
1962-63 Rs. 20.904 lakhg

Stipends to Poor Students in Tripura

171. Shri Bangshi Thakur: Will the
Minister of Education be pleased to
state:

(a) the number of pre-matricula-
tion.  pre-university and  post-
graduate poor students of Tripura
who are proseruting their studies with
stipends and allowances from the
Government; and

(b) how much of such help on an
average each student is getting per
month?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
information is being collected from
the Tripura Administration and will
be laid on the Table of the Lok Sabha
in due course.

Mysore Land Reforms Bill

178. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased

to state:

(a) whether it is a fact that the
United Planters’ Association of
Southern India and Mysore State
Planters’ Association had addressed a
memorandum to the President pray-
ing him to withhold his assent to the
Mysore Land Reforms Bill, 1961;

(b) if so, what were their main
objections; and

(¢) what is the Government’s
considered opinion on those objec-
tions?

The Minister of State in the Minis—
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The objections related to the
imposition of restrictions on the size
of the land holdings of plantation
companies and other planters.

(c) The objections raised in the
memorandum did not justify the
withholding of the President's assenk
to the Bill.

Central Secretariat Service

179. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of persons:
promoted to the grade of Assistants
in the Government offices from the
grade of U.D.Cs since the institution
of the Central Secretariat Services.
Scheme;

(b) what percentage does the num--
ber referred to in (a) bear to the
number of posts of Assistants filled in
the Central Secretariat by fresh
recruitments during this period;
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(c) whether under the original
scheme it wag envisaged that 50 per
cent of the posts of Assistants in the
Central Secretariat Services would
be filled by promotion and 50 per cent
by recruitment from outside; and

(d) how many posts of Assistants
are now lying vacant and how they
are proposed to be filled?

The Minister of State in the Minis-
1ry of Home Affairs (Shri Datar): (a)
to (d). A statement indicating the
position is laid on the Table of the
House. [See Appendix I, Annexure
No. 49].

“Tax Relief to Tea Association of
India, Calcutta”

180. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Tea Association of India, Calcutta had
submitted a memorandum  four
months back to the Union Govern-
ment urging some tax relief;

(b) if so, what were their specific
demands; and

(c) what is Government decision
thereon?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir,

(b) The specific demands that have
been made are:

(1) the Assam Carriage Tax, West
Bengal Entry Tax and Tea Cess may
‘be merged with Central Excise duty
on tea, all varieties except package
tea;

(2) the merger of the different
taxes should take place on the follow-
ing basis—

(i) levy of excise duty at a rate to
be determined on the basis of
the amount estimated to be col-
lected from each of the existing
Zones, due recognition being
given to the difficulties of
Darjeeling and Cachar areas;
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(ii) the ‘composite’ excise duty to be
payable in arrears; and

(3) reduction in export duty, or

even its abolition on experimental
basis, would gratly encourage exports.

(e¢) The Gowvt. of India understand
that the life of the Assam Carriage
Tax is not being extended. The
other proposals are under considera-
tion.
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Coal Industry

184. Shri Bibhuti Mishra: Will the
Minister of Steel, Mines and Fuel be
Pleased to state:

(a) whether it is a fact that the
coal industry is suffering from power
shortage and further power shortage
will be felt in view of the expansion
of the coal industry; and

(b) if so, what steps Government
propose to take in this regard?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). A study team is at prescnt
making an assessment of the require-
ments of power for the coal mining
industry in the Third Plan, and how
these requirements can be met. The
team is expected to submit its report
by the end of this month.

Ceiling on pay attachable by Civil
Court Decree

185. Shri Nek Ram Negi: Will the
Minister of Law be pleased to refer
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to the reply given to Starred Ques-
tion No. 1251 on the 9th September,
1960 and state:

(a) whether any decision regarding
the raising of pay limits for attach-
ment of Government servants pay by
a decree in a civil court has since
been taken;

(b) if so, whether a copy of the
same will be laid on the Table of
the House;

(e) if the reply to (a) above be in
negative, the reasons for this extra-
ordinary delay specially when a large
number of Government employees
are affected adversely due to merger
of dearness pay into basic pay; and

(d) by what time the limit of
Rs. 100 ig likely to be raised to
Rs. 300 (as has been done in case of
diet charges of T.B. Patients) and
whether it will also be applicable tc
those persons whose pay is less than
Ras. 300 and whose pay stands attach-
ed at present?

The Deputy Minister of Law (Shri
Hajarnavis): (a) to (d). While
answering the question No. 1251 on
the 9th September, 1960 it has already
been stated that the matter has been
referred to the Law Commission for
consideration. The Law Commission
have since prepared a draft report
on the entire Civil Procedure Code
and have circulated it to the State
Governments and other interested
bodies for comments. In the draft
report, section 80 of the Civil Pro-
cedure Code is proposed to be amend-
ed inter alia so as to raise the exemp-
tion limit for attachment of salary
from Rs. 100 to Rs. 150, The sub-
ject being in the concurrent List,
consultation with the State Govern-
ments is necessary and on receipt of
the comments of the State Govern-
ments, a decision will be taken in
regard to this matter and also on the
question whether separate legislation
should be wundertaken to amend
section 60 of the Civil Procedure
Code.
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Natural Gas near Surat

186, Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that natural
gas wag struck near Elpad, about 15
kilometres from Surat on or about the
6th March, 1962; and

(b) if so, what action has been
taken to determine the extent of the
gas-reserve there?

The Minister of Mines and 0il
(Shri K. D. Malaviya): (a) On 2nd
March, 1962, while drilling a tube
well for water, gas under pressure
was encountered at Olpad.

(b) As the well was intended pri-
marily for water and not for gas or
oil, it could not be tested for gas. The
gag pocket is proposed to be observed
in a separate deep well.

Ankleshwar 0Oil

187. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total number of oil-wells
so far drilled at Ankleshwar;

(b) how many are proposed to be
drilled there during the Third Five
Year Plan period;

(c) the number of them found to
contain (i) oil, (ii) gas and those
found dry;

(d) the total amount of oil so far
sent to different refineries for refln-
ing; and

(e) the details of the refining
arrangements at present with regard
to the Ankleshwar Crude Oils?

The Minister of Mines and @il
(Shri K, D. Malaviya): (a) 34 wells
upto 12-3-1962.

(b) 124.

(c) Of the 34 wells drilled, 30 are
oil producing and 4 dry.

(d) 26,009 tons upto 7-3-1062.
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(e) Crude oil from Ankleshwar is
at present being despatched by rail
for refining at the Burmah Shell and
Stanvac Refineries, Bombay.

0il Exploration in Cambay and
Kalol Regions

188. Shri P. C, Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state the latest position
with regard to the progress of ex-
ploration work in the Cambay and
Kalol Oil fields?

The Minister of Mines and O0il
(Shri K. D. Malaviya): The Commis-
sion have so far drilled 25 wells in
Cambay region and 3 in Kalol region.

Conversion of Coal and Coke into Gas

189. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether a pilot plant for the
conversion of coal and coke into gas
has been installed at the Central Fuel
Research Institute at Digwadih near
Dhanbad;

(b) if so, at what cost; and

(c) what are the salient features of
this plant?

The Minister of Sclentific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) yes, Sir.

(b) The Plant has been obtained
under the T,C.M, Assistance Pro-
gramme and has cost §'35 lakhs U.S.
Dollars.

(c) The Plant consists of (i) a pres-
sure gasifier for gasification of (8 tnns
per hour of high ash non-coking coals,
lignite, lignite briguettes or washery
middlings; (ii) Linde Oxygen Plant
of 200 cubic meter per hour capacity;
(iii) High pressure (600 pounds gq.
inch boiler; (iv) Carbon Dioxide
removel plant and (v) Purification
Plants for removal of inorganic and
organic sulphur compounds and gum
forming materials.

Export of Coal to Pakistan

190. Shri P. C. Borooah: Will the
Minister of Steel Mines and Fuel
be pleased to state:

(a) whether it is a fact that a large
quantity of coal had been exported to
Pakistan during November and
December, 1961;

(b) if so, how much; and

(c) on what terms?

The Minister of Steel, Mines and
Foel (Sardar Swaran Singh) (a) to
(¢). The Indo-Pakistan Trade Agree-
ment 1960—62) provides for an export
of 130,000 tons of coal per month to
Pakistan. In terms of this agreement,
the quantities of coal exported during
November and December, 1961, were
101,527 and 85,439 tons respectively.

Education of the Blind in Delhi

191. Shri Balraj Madhok: Will the
Minister of Education be pleased to
state:

(a) the total number of institutes
for the care and education of the blind
in the Union Territory of Delhi with
details thereof;

(b) the nature and the amount of
grant or aid being given to such insti-
tutes separately;

(c) whether Government have any
plan to open a well-equiped institute
for the blind to replace or supplement
the numerous private institutes for
the same; and

(d) if so, the details thereof?

The Minister of Education (Dr.
K, L. Shrimali) (a) and (b). A state-
ment giving the requisite informa-
tion is laid on the Table of the House.
[See Appendix I, annexure No, 51].

(¢) No. Sir.
(d) Does not arise.
Iron Ore in Orissa

192. Shri Chintamoni Panigrahi:
Will the Minister of Steel, Mines and
Fuel be pleased to state:
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. (a) whether it is a fact that the
Orissa Government have submitted a
scheme for extraction of iron ore in
the Tomka Daitari area in Orissa;

(b) if so, what is the scheme;

(¢) whether the mining part of the
scheme has been fully approved for
immediate implementation in the Third
Five Year Plan period;

(d) to what extent the Government
of India will assist the Orissa Govern-
ment for implementing this scheme
immediately; and

(e) whether the Planning Conwmis-
sion have agreed to include this
scheme in the Third Five Year Plan?

The Minister of Mines and 0il (Shri
K. D. Malaviya) (a) Yes, Sir.

{b) The scheme envisages the deve-
lopment of the iron ore deposits in the
Tomka-Daitarj area for an annual
production of 2 million tons to be
achieved by 1964-65,

(e) The scheme has been accepted
in principle by the Planning Commis-
sion subject to (i) the State Govern-
ment accommodating the scheme
within their overall ceiling (ii) the
Railways being able to move the sur-
plus production from this area-surplus
to what can be handled through
Paradip port-through Calcutta or
Vishakhapatnam as the case may be
and (iii) the availability of foreign
exchange required for the implemen-
tation of the mining project.

(d) The State Government have not
given any indication of assistance that
may be required from the Government
of India.

(e) The Planning Commission have
accepted the scheme in principle sub-
iect to conditions enumerated in (c)
above.

Report of Third Finance Commission

193. Shri Chintamani Panigrahi:
Will the Minister of Finance be
pleased to state:
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(a) whether the Third Finance
Commission have submitted its re-
port to the Governmeni by now:

(b) if so, what are its recommenda-
tions for the financial assistance to the
State of Orissa in the Third Plan;

(e) the details of those recommen-
dations; and

(d) whether the Government of
India have agreed to implement those
recommendations in toto?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) and (c). The recommendations
made by the Commission are sum-
mariseq in Chapter VIII of its Report,
which was laid on the Table of the
Sabha on the 12th March, 1962.

(d) Action taken on the recommen-
dations of the Commission is indicated
in the Explanatory Memorandum
circulated with the Report.
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Steel Production

196. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the present production of steel
in each of the 3 steel plants in the
public sector;

(b) whether all the units in these
steel plants have gone into produc-
tion; ang

(c) if not, the reasons for the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The production of steel ingots in the
three public sector steel plants for
last three months was as follows:

Decem- Janu- %'lcn-

ber, 1961 ary, 1962 ary,1963

Bhilai . . 67,250 85,300 69,000
Rourkels . 38,501 38,697 34,094
Durgapur 42,015 52,083 45,016

(b) and (c). All the units of the
Rourkelg Steel Plant except 3 hot
dip tinning lines and the third coke
oven battery have been commission-
ed. Three lines of the tinning plant
have been erected and commissioned.
The remaining three lines were or-
dred subsequently and are still un-
der erection. The third coke oven
battery was not commissioned on ac-
count of the fact that the two bat-
tertes in operation could produce
sufficlent coke to meet the require
ments of the two blast furnaces
which are in operation. This bat-
tery may be lighted before the first
blast furnace, which is now under
repair, is re-commissioned.

All the units of the Durgapur
Steel Plant except the third coke oven
battery, the third blast furnace and
the wheel and axles plant have gone
into production. The delay for these
units going into production js main-
ly due to the unusual monsoon rains
in the area in 1958 necessitating cer-
tain changes in the time schedule,
and also due to the revision of the
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‘Wheel and Axle plant In the Bhilai

Steel Plant, all the units have been

commissioned.

12 hrs.
PAPERS LAID ON THE TABLE

Avnrr ReEPoRT, RAILWAYS; APPROPRIA-
TION ACCOUNTS, RAILWAYS, ETC.; AND
NOTIFICATION UNDER THE Lire INSUR-
ANCE CORPORATION ACT.

The Minister of Finance (Shri

Morarji Desai): I beg to lay on the
Table—

(1) a copy each of the following
papers: —

(i) Audit Report, Railways, 1962,
under article 151(1) of the Con-
stitution,

(i) Appropriation Accounts, Rail-
ways, for 1960-61, Part I—Re-
view,

(ili) Appropriation Accounts, Rail-
ways, for 1960-61, Part IT—
Detailed Appropriation Accounts,

(iv) Block Accounts (including
Capital Statements comprising
the Loan Accounts), Balance
Sheets and Profit and Loss
Accounts, Railways, 1960-61.
[Placed in Library. See No. LT-
3553/62].

(2) a copy of Notification No. G.S.R.
285, dated the 10th March, 1962 under
sub-section (4) of section 43 of the
Life Insurance Corporation Act, 1956.
[Placed in Library. See No. LT-3556/
62].

NOTIFICATIONS ISSUED UNDER MINES AND
MmEraLls (RECULATION AND Deve-
LOPMENT) ACT; AND ANNUAL REPORT
OF THE NATIONAL MINERAL DEVELOP-
MENT CORPORATION LImITED, AND
REviEw BY GOVERNMENT ON ITS
WORKING.

The Minister of Minles and 0il
(Shrl K. D. Malaviya): I beg to lay
on the Table—
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[Shri K. D. Malaviya.]

(1) a copy each of the following
Rules under sub-section (1) of section
28 of the Mines and Minerals (Regu-
lation and Development) Act, 1957:—

(i) The Mineral Conservation and
Development (Third Amend-
ment) Rules, 1961 published in
Notification No. G.S.R. 1531
dated the 30th December, 1961.

(ii) The Mineral Conservation and
Development (Fourth Amend-
ment) Rules, 1961 published in
Notification No. G.S.R. 114 dated
the 27th January, 1962.

[Placed in Library. See No, LT-
2557/62].

(2) a copy each of the following
papers: —

(i) Annual Report of the National
Mineral Development Corpora-
tion Limited, New Delhi, for the
year 1960-81, along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A
of the Companies Act, 1956:

(ii) Review by the Government on
the working of the above Cor-
poration.

[Placed in Library. See No, LT-
3545/62].

CORRICENDA TO THE REPORT OF THE
ScHEDULED AREAS AND SCHEDULED
TriBEg COMMISSION; AND STATEMENT
SHOWING ACTION TAKEN ON 92NnD
RerorT oF EstmvATES COMMITIER.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy each
of the following papers: —

{i) Corrigenda to the Report of
the Scheduled Areas and Sche-
duled Tribes Commission. [Plac-
ed in Library. See No, LT-3558/
62].

(ii) Statement showing the extent
of operation of ban on recruit-
ment in the Ministry of External
Affairs and the Directorate
General Posts and Telegraphs
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during the years 1959 and 1960,
in pursuance of the recommen-
dation contained in paragraph
28 of the Ninty-second Report
of the Estimates Committee.
[Placed in Library. See No. LT-
3558/62].

ANNUAL ReEPORT OF THE TRUSTEES OF
THE INDIAN Museum, CALCUTTA

The Minister of Scientific Research
and Cultural Affairs (Shri Humayuon
Kabir): I beg to lay on the Table a
copy of Annua] Report of the Trustees
of the Indian Museum, Calcutta, for
the year 1960-61. [Placed in Library.
See No. LT-3546/62].

NOTIFICATIONS ISSUED UNDER SeA Cus-
ToMS ACT; AND CENTRAL EXCISES AND
Sarr Acrt.

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table—

(i) a copy each of the following
Notifications under sub-section
(4) of section 43B of the Sea
Customs Act, 1878 and section
38 of the Central Excises and
Salt Act, 1944, making certain
further amendments to the Cus-
toms and Centra] Excise Duties
Export Drawback (General)
Rules, 1960:—

(a) G.S.R. No. 237 dated the
24th February, 1962.

(b) G.S.R. No. 268 dateq the
3rd March, 1962.

(¢} G.S.R. No. 269 dated the
3rd March, 1962

[Placed in Library. See No. LT-
3560/62].

(ii) a copy of the following Noti-
fications under Section 38 of the
Central Excises and Salt Act,
1944: —

(a) The Central Excise (Second
Amendment) Rules, 1962 pub-
lished in Notifleation No.
G.S.R. 232 dated the 24th Feb-
ruary, 1962,
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(b) The Centra] Excise (Third
Amendment) Rules, 1962 pub-
lished in Notification No.
G.SR 266 dated the S3rd
March, 1962.

(c) Notification No. G.S.R. 267
dated the 3rd March, 1962.

[Placed in Library, See No. LT-
3541/62].

(iii) a copy each of the following
Notifications under sub-section
(4) of section 43B of the Sea
Customs Act, 1878:—

(a) G.SR. No. 1423 dated the
2nd December, 1961.

(b) G.S.R. No. 1424 dated the
2nd December, 1961.

(c) G.S.R. No. 1498 dated the
23rd December, 1961.

(d) G.S.R. No. 1499 dated the
23rd December, 1961.

(e) G.S.R. No. 1520 dated the
30th December, 1961.

(f) G.S.R. No. 25 dated the 6th
January, 1962.

(g) G.S.R. No. 86 dated the 20th
January, 1962.

(h) G.S.R. No. 87 dated the 20th
January, 1962,

(i) GSR. No. 103 dated the
27th January, 1962.

(j) GSR. No. 104 dateq the
27th January, 1962.

(k) GSR. No. 130 dated the
3rd February, 1962,

(1) G.SR. No. 131 dated the
3rd February, 1962,

(m) G.SR. No. 132 dated the
3rd February, 1962,

(n) GSR. No. 191 dated the
17th February, 1962.

(o) GSR, No. 197 dated the
17th February, 1962

(p) GSR. No. 198 dated the
17th February, 1962,

(q) GSR. No. 199 dated the
17th February, 1962

(r) G.S.R. No. 200 dated the
17th February, 1062.
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(s) G.S.R. No. 201 dated the
17th February, 1962

(t) GS.R. No. 272 dated the
3rd March, 1862

[Placed in Library, See No. LT-
3552/62].

MAINTENANCE OF WIvEs AND CHILDREN
(RaTE OF DEDUCTIONS FROM PAY)
REGULATIONS

The Deputy Minister of Defence
(Shri Raghuramaiah): I beg to lay on
the Table a copy of the Maintenance
of Wives and Children (Rate of Deduc-
tions from Pay) Regulations, 1962 pub-
lished in Notification No, SSR.O. 46
dated the 10th February, 1962, as cor-
rected by S.R.O. No. 89 dated the 10th
March, 1962, under section 185 of the
Navy Act, 1957. [Placed in Library.
See No. LT-3551/62].

Post OFFICE SaviNGgs CERTIFICATES
(FmmsT AMENDMENT) RULES; AND
AGREEMENT BETWEEN GOVERNMENT OF
Inpia AND GOVERNMENT OF REPUBLIC
oF FINLAND FOR AVOIDANCE oF DoUBLE
TAXATION

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): I beg
to lay on the Table a copy each of the
following papers: —

(i) The Post Office Savings Certi-
ficates (First Amendment)
Rules, 1962 published in Notifi-
cation No. G.S.R. 102 dated the
27th January, 1962, under sub-
section (3) of section 12 of the
Government Savings Certificates
Act, 1959, [Placed in Library.
See No. LT-3562/62].

(ii) Agreement between the Gov-
ernment of India and the Gov-
ernment of the Republic of Fin-
land for the avoidance of Double
Taxation of Income, published
in Notification No. G.SR. 41
dated the 4th January, 1962.
[Placed in Library, See No. LT-
3563/62].
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12+05 hra.
ESTIMATES COMMITTEE
HUNDRED AND FIFTY-FOURTH REPORT

Shri 8. C. Samanta (Tamluk): Sir,
I beg to present the Hundred and
fifty-fourth Report of the Estimates
Committee on the Ministry of Com-
merce and Industry—Coir Board (Re-
ports and Accounts),

12,06 hrs.

STATEMENT RE: AGREEMENTS
WITH OIL COMPANIES

The Minister of Mines and il (Shri
K. D. Malaviya): Mr. Speaker, Sir
this statement is on your direction.
During the discussion on 22nd Decem-
ber, 1959, in the Lok Sabha on
the Motion tableq by Shri Nara-
yanankutty Menon and  others
regarding the Petroleum and Natural
Gas Rules, 1959 I had stated that “the
papers relating to the agreement or
the copy of the agreements will be
laid on the Table of the House and if
necessary some discussions could take
place, if the House so desires, and
opinions offered with regard to their
ratification and the nature of the con-
ditions contained therein”. I had dur-
Ing the discussions indicated the diffi-
culties in bringing the details of the
negotiationg before the forum of the
House. The difficulties were also in-
dicated subsequently to the Depart-
ment of Parliamentary Affairs who
were agreeable to delete the assurance
implied in my statement from the
register of pending assurances. How-
ever, you, Sir, had directed that I
should place before the House the
difficulties in implementing this
assurance.

As the House is aware, we had pro-
posals from severa] foreign oil com-
panies with whom negotiations were
being conducted simultaneously. The
negotiations have been successfully
concluded in two instances, namely
with Burmsh Oil Company, UK. and
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EN.I, Italy. Negotiations with some
other parties are to be continued.
While negotiations are still therefore,
unfinished in several cases, it would
be inadvisable to give advance publi-
city to details of negotiations. In regard
to the agreement with ENI, I had
made a statement before the House
on 29th August, 1961; both in regard
to the agreement with E.NI. and that
made with Burmah Oil Company,
there have been several Parliament
questions and details have been given
in the replies in such questions, s¢
that the House has been kept informed
of such matters. However, while
negotiations are being carried on with
several parties simultaneously, I am
sure the House will agree that it
would be essentia] to keep the terms
and conditions offered by one party
confidential from other parties and it
would be prejudicial to the public
interest to make public, the details of
an agreement with one particular
party or the details of conditions offer-
ed during the negotiations by different
parties. Even after an agreement is
entered into, the terms and conditions
cannot be made public unilaterally
without the consent of the party with
whom the agreement is made. The
international oil companies operate in
more than one country; they may not
like to divulge the terms and condi-
tions agreed to by them in one country
to the public or the authorities In
other countries. In some cases the
negotiations have been with Govern-
ment agencies of foreign governments
and it is still more important that
unilateral action should not be taken
to make the terms and conditions
public,

In the circumstanceg explained
above, T hope the House will agree not
to insist on my giving more details
about the agreements entered into or
the progress of negotiations than
those already given either in the
statements made by me or in answer
to the Parliament questions.

Mr. Speaker: After all the state-
ment is only to the effect that the
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hon. Minister
any details.

is not able to give

Shri Morarka (Jhunjhunu): Sir,
this statement raises a fundamental
point. It concerns the privilege of
this House and you should be pleased
to give a ruling. In the past the
hon. Prime Minister had also given
his views on the subject. Therefore,
I want to bring it to your notice.
Any agreement entered into by the
Government with any foreign firm
may be kept private as long as that
agreement is not concluded but once
the agreement is concluded then it
has been ruled by you and also con-
firmed by the hon. Prime Minister
that, it would be laid on the Table
of the House or at least the main
points would be given to the Mem-
bers. Now, the hon. Minister says
that the contents of the agreement
cannot be unilaterally disclosed. The
other party to the agreement, the
foreign firm may never agree to the
disclosure of the agreement Is it
fair that the rights of this House
ghould be conditionedq by the wishes
of the foreign collaborating firm?
This point has been discussed more
than once and I do not think that
this statement should form a prece-
dent. It is g fundamental gquestion
and I request you to apply your
mind again., The whole question
must be considered leisurely =and
properly.

Shri T. B. Vittal Rao (EKhammam):
Sir, the hon. Minister will go on car-
rying negotiations with some other
firm and therefore, he wil be per-
petually negotiating with some firm
or the other. Is it that during the
course of these years no agreement
will be laid on the Table of the
House? That means to say, the Mem-~
bers of Parliament will be kept com-
pletely in the dark with regarq to
these agreements.

Pandit Thakur Das Bhargava
(Hissar): The hon. Minister himself
stated that he could not place the
agreement before the House when the
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question was under negotiation, and
the House agreed that the negotia-
tions could not be disclosed. But,
when the agreement is concluded,
there is no reason why this informa-
tion _shou.ld not be given to the House
specially when the Minister himself
agreed to place the agreement when
concluded on the Table of the House.
The fact that any other party or
company may take advantage of the
agreement is problematic and con-
stitutes no good ground for with-
holding this information from the
House. Even copies of treaties and
agreements with other countries are
laid before the House, when they are
concluded. So, there is no valid rea-
son why this agreement is not made
available to the House,

Shri Tya;i (Dehra Dun): There
are occasions when the same or simi-
lar type of things are still under fur-
ther negotiation with other parties;
it should then be possible for the
Government to ask the House to per-
mit them to keep the agreement a
secret until the other bargain is com-
pleted. If there are any such con-
ditions, we might not press the Gov-
ernment to divulge the agreement

Mr. Speaker: Such questions have
been askeq earlier. The other day,
a gquestion was asked about the pro-
posed linking of East Pakistan with
West Pakistan by rail The hon.
Minister of Railways said that he
was consulting the State Govern-
ments. A question was asked whe-
ther before finalising this agreement,
if any, the matter would be brought
before the House. The hon. Railway
Minister properly said that it was not
usual in a parliamentary type of
Government for the agreements to
be placed here for the information of
the House, and that they may be
brought up before the House after the
agreements are entered into. But,
it even that i; not allowed to Parlia-
ment, on whose behalf is the Govern-
ment being carried on? It may be
possible for the agreements to be
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placed on the Table unless there
are any particular agreements which
are closely linked with some others
as part and parcel of the same agree-
ment. I do not want piecemeal por-
tions of an agreement to be placed
before the House. But, if one agree-
ment is independent of another, it
could perhaps be placed here. If the
terms of the agreement are under
consideration by some other party,
then, these will be perpetual and
Parliament will have no jurisdiction
at all. Of course, each agreement, if
it is a distinet agreement, must be
brought up before the House, It
must be open to the House to say
that the agreement has been entered
into properly or not, that
the agreement ought not to
be continued or such and such
direction may be given etc. In any
case, the House must have knowledge
of what the agreement is, unless it
is part of another agreement. I can-
not see how perpetually the matter
can be kept away from the know-
ledge of the House.

I do not want to force the hon
Minister who is primari.ly interested
in seeing that certain matters are
kept secret to the advantage of the
country, but whenever there is a
difference of opinion here and when
there is a concluded agreement, he
must satisfy the House as to how he
is entitled to withhold the informa-
tion from this House

Shri K. D. Malaviva: I have al-
ready stated my difficulty in this
connection. I am convinced that if the
details of some of the agreemets
with the Government have succeeded
in concluding with some of the com-
panies are laid before the House, it
will not be in the interests of the
country. I can understand this de-
mand by the Members of the House,
but when these criticisms come from
my hon. frienq Shri Morarka, who
is very well-versed in concluding
agreements with business and indus-
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trial concerns, I am rather surprised.
The parties would not like those
things to be disclosed, when they are
concerneg with a limited number of
people. Here are some agreements
which are almost linked up with a
permanent sort of negotiations with
other companies. If one pattern of
agreement is disclosed, there are so
many parties which are likely to be-
nefit and we may be the worst losers
in that For instance, some of the
agreements which had been arrived
at by us have been greatly to our
benefit because they were kept as a
closely-guarded secret. Even now, if
they are disclosed, I am quite such
that it will not be to our interest
Therefore, I am not able to decide
how to meet the wishes of the House.

May I request you one thing? Both
of us might consider this matter in
greater detail, and I might have a
talk with you in this connection Sir,
and then, you may again like to say
something about it

Mr. Speaker: I have no objection.
May I suggest one other course?
There is the Estimates Committes
and alsp the Public Accounts Com-
mittee. Of course, the hon. Minister
is primarily interested in safeguard-
ing the interests of the country., I
and when he feels that a matter
need not be brought up here, I will
appoint a sub-committee of the Esti-
mates Committee to look into it
The Estimates Committee keep
everything that is given to them as
secret; they are interested in these
things, and they have got the juris-
diction to enter into those matters.
Of course, I have no objection to look
into it if the hon. Minister wants to
give it only to me, but the Estimates
Committee is better fitted for this
purpose. 1 will appoint a sub-com-
mittee of the Estimates Committee,
with the Chairman and two other
Members, to look into such agree-
ments. Whenever any hon. Minister
feels that an agreement in the inte-
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rests of the public and in the inte-
rests of the Government should not
be disclosed here, in the first inst-
ance I will ask the sub-committee
to look into it and then bring it
before the House if it is satisfled.

Shri K. D. Malaviya: You, Sir,
might take any decision that you like,
but may I request that I might have
a talk with you before you finalise
it?

Mr. Speaker: Yes. If any hon.
Members have got any authoritative
information with respect to what is
happening to similar things in for-
eign countries, I shall be happy to
get it and look into it. These agree-
ments are not special only to this
country. In other countries also,
there are similar agreements. We
would like to know what is the juris-
diction of Parliaments there in re-
gard to these agreements.

Shri Morarka: In this vary coun-
try, there are other agreements en-
tered into by other Ministries and
they are placed on the Table here?
(Interruption).

Mr. Speaker: No Minister has said
he is not prepared to place the agree-
ments here.

Shri Sinhasan Singh (Gorakhpur):
The reason that the hon. Minister has
given for his inability to place a copy
of the agreement on the Table of the
House is not convincing. Probably
the agreement may be in the inte-
rests of the company and not in the
interests of the country. The hon
Minister said that in that case the
other parties may take advantage
of the agreement. It may be that
that particular agreement is going
against the particular company and
not against the Government. If so,
if other parties are going to take ad-
vantage of it, it means that the agree-
ment is to the advantage of the com-
pany and not of the country.

Mr. Speaker: We will assume one
case is there out of a hundred, where
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it may not be in the interests of the
country. But, all the same, the
Minister would not like to expose
himself. That is what he means. Is
the House to keep quiet then?

Shri T. B. Vittal Rao: How can he
be a Minister in that case?

Mr. Speaker: I am arguing in tha
hon. Member’s favour. Why is he
quarrelling? There may be just one
case where the Minister might like
to keep it away from the House, But
the House is interested in seeing that
these are exposed. These are mat-
ters which will have to be considered
seriously. I shall look into this mat-
ter. I am not giving my decision one
way or the other. Let me go through
this and then find out what to do,
because whatever decision we take
now will be applicable for all time.
It is an important matter. I would
like to reserve my judgment in this
matter. I will talk to the hon. Minis~
ter.

12.18 hrs.

ADDITIONAL DUTIES OF EXCISH
(GOODS OF SPECIAL IMPORT-
ANCE) AMENDMENT BILL—contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the following motion moved
by Shri Morarji Desai on the 19th
March, 1962, namely:—

“That the Bill further to amend
the Additional Duties of Excise
(Goods of Special importance)
Act, 1957, be taken into consi-
deration.”

I want to submit to hon. Members
of the House that I went out of the
way yesterday to adjourn the House
earlier, though we had five more
minutes to go, and the hon. Minister
could have legitimately got up and
gsald: “Let me finish this today.”
This is a Bill of far-reaching import-
ance for five years. Whatever is dis-
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tributed is an important thing This
is an important matter. Three hours
were provided for this Bill for the
purpose of discussion. There were
very few Members, I do not know
whether we spent enough time on the
Bill. Perhaps the House spent hardly
three minutes or so on it

Shri Braj Raj Singh (Firozabad):
I hag submitted much earlier that
these Bills shoulg be taken only by
the next Parliament and not by this
Parliament,

Mr. Speaker: The hon. Member
will not be here then

Shri Braj Baj Singh: Whether I
am here or not, I wanted these Bills
lo be giscusseq by the mext Parlia-
ment.

Mr. Speaker: The hon. Minister
was anxious to hear the hon. Mem-
ber. There is no meaning in saying
that it should go on. Why are the
hon. Members not prepared? Anyone
of the Members coulj have taken in-
terest in this. I am really surprised.
These are all important matters.
There is no good making distribu-
tion of excise, if all are not interest-

ed. There was not even quorum
yesterday. Anyhow, if any hon.
Member wants to speak, he may

speak now.

Shri Warlor (Trichur): Yesterday,
it so happened that these Bills came
in all of a sudden. We are in the
fag end of this Parliament There
was not sufficient attendance here.
That is why some of us, although
prepared, did not expect that the Bill
would come yesterday itself. We
were prepared for it only today real-
ly. Anyhow. these are very import-
ant matters, especially when these
have come ag & result of the report
and recommendations of the Finance
Commission. As far as these ad-
ditional duties of excise on goods of
special importance are concerned, the
Finsnce Commission has done a very
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good job. I am glad that they have
considered several matters go far as
these taxes are concernad, but at the
same time, I am constrained to say
that the thirg Finance Commission
had skipped over certain very im-
portant and crucial points. I do not
know whether the States will be com-
Pletely satisfleq by these recommen-
dations. -

In page 26, para 52, the Commis-
sion says:

“The States urged that the
guaranteed amounts should be
revised to take account of the in-
creases in rates of sales-tax ef-
fected by them after the amounts
guaranteed had been determined.
They also complained that as a
result of the surrender of sales
tax, they lost over a period of
years and that they should be
insulatey against any further
future losses.”

The secony Commission rejected this
on certain grounds If the third
Commission had gone into the mat-
ter a bit more deeply, they would
have been convinced that there was
some cogent argument in the de-
mands of the States. The States are
saying that this additional excise
duty is in lieu of sales-tax. Sales-tax
was the prerogative of the States, but
the Centre has made inroads into that
and made certain items which came
under sales-tax as excise items. But
now when the taxes are expanding
in all other items, these few items
which are the most elastic are taken
away from the States ang brought
into the fold of the Centre.

Take, for instance, tobacco. The
consumption of tobacco will naturally
increase more than the consumption
of cloth. So also sugar, and certain
other items like that In all these
items, the States stand to lose, be-
cause taxes cannot be imposed fur-
ther by the States. Considering the
whole economy, this will affect the
resources of the States to that ex-
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tent. In many States there are re-
venue deficits and they are finding
their  budgetary positions very
shaky. For instance though not
directly connected rwith this,
the Finance Commission itself have
come to certain conclusiong later. In
page 29 of this report they say that
having considered so many things,
they are led to the suggestion which
they have made elsewhere that an
independent commission should be
constituted to review, amongst other
things, the financial relations which
in the new situation of planned de-
velopmrnt shoulq subsist between the
Union and the States.

The Central Government has taken
away many of the items which be-
fore the integration of the States
were under the native States. For
instance, ‘Travancore and Cochin
were imposing their taxes on income.
That has been taken away. In the
‘State of Cochin, from where I come,
the first covenant had stipulated that
only three items of sea customs will
be taken by the Centre. But now
there gre 33 or 34 items and the
State is losing that much of revenue
from sea customs. At the same time,
.expenditure is increasing.

The only few items of taxes which
are not elastic and which are under
the control of the States are agricul-
tural tax, land tax and some other
taxes. So far as land tax is con-
cerned, these plans have given much
trouble to the organisation of the
land revenue department. Every
mew project means new land acquisi-
tion. All these people have routine
work also and there is no new
employed by the States for these
Pprojects. So, the same people have
1o do the new work which comes in.
So, either the plans are suffering or
the routine work of the land revenue
department is suffering. Because of
planneq economy, there are certain
advantages, but at the same time,
there are ceretain very great dis-
advantages for the States. The States
have to meet gll the recurring ex-
penses after the project is complet~
ed. There is no expandable or elastic
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revenue for the States to meet the
ne_w‘expenditure, The Finance Com-
mission  says that more economy
shn}:l_d be made in the budgetary
position of the States. But I do not
know how economy can be effected,
because there is more of expanding
of expenditure rather than economis-
ing of expenditure. For instance, if
you look at the mew Ministries, they
will show how much additional ex-
penditure will have to be incurreq by
the States. Developments are going
on according to the demands of the
people, but at the same time, the
revenues of the States will not be
sufficient to cover all the new ex-
penses which are coming up.

Mr. Speaker: Have the Kerala
Government written to the hon
Minister that the amount that iz al-
lotted to them or the percentage is
not sufficient?

The Minister of Finance (Shrl
Morarji Desai): They have represent-
ed to the Finance Commission. It is
mentioned in the Finance Commis-
sion’s report itself that they had said
that the original sums which were
guaranteed have not taken into ac-
count future losses. The second Com-
mission went into that very carefully
and said that they were not able to
give any figures to justify their com-
plaint. They were not able to find
out any figures. So, it was not pos-
sible to go into it What they had
actually received when these items
were transferreq to additional excise,
those sums were fixed Whatever
additional amount is now received,
that is divided on the basis of certain
proportion fixed by the Finance Com-
mission after hearing all the facts.
There will be some complaint in one
State about one thing and another
complaint in another State about
another matter. It is difficult to re-
concile all the interests, but the
Finance Commission has done the
best of a bad job, if I may say so.

Shri Warior: The second Finance
Commission came to the conclusion
that this could be the only yardstick
to fix the quotas of each State. The
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third Commission only dittoed that;
it did not go into the matter. After
five years a review should have been
made. Then the third Commission could
have known how much each State
stands to lose if it is only the guaran-
teed amount and not the expanded
amount. The States cannot cope up
with their demands and that is why
they are bringing thig forward. This
is a very intricate problem. We under-
stand that. But the consumption is
increasing. If it is only the guaran-
teed amount, that will be much less
than what is actually the due share of
the State, after a new assessment is
made of the consumption. The Fin-
ance Commission’s figure of consump-
tion cannot be taken as the criterion.
How can that be? Consumption alone
is the criterion for sales-tax, because
only when sale is effected, the tax is
given and the sale is effected for con-
sumption. We plead that the Finance
Commission should have gone into
the problem with greater thorough-
ness than the second Commission.
They say:

“The Second Commission had
rejected the sueggestion that not
only the revenues currently deriv-
ed, but prospective revenues
should alsp be taken into account
i i the guaranteed

Because the second Commission dis-
missed the guggestion, must the third
Commission also dismiss it? It is very
easy to dismiss the suggestion, but
what about the States?

I know for certain that from at least
one State, that js the Kerala State,
Government has represented that they
must be taken into account as other-
wise it will always be a fixed amount.
There wag an instance. I quoted
earlier the Sea Customs Coventant in
the Cochin State. At that time they
said that a percentage will be worked
out. But after three years when they
found that the amount was increasing
by leaps and bounds, they said that
she amount will be a fixed amount, an
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arbitrary amount and it will not be
fixed on the basis of any percentage,
because the incomes were going up
and the Central Government wanted
to appropriate the entire amount giv-
ing only a paltry sum from that to the
State, That has already occurred.
On the last occasion when the Second
Finance Commission investigated into
all these things, I know that the
Kerala Government had submitted
their own memorandum to the Com-
mission in which they stated all these
things. But the Second Finance Com-
mission did not take the matter in all
its importance ang said that ‘this
cannot be revised at present'. We ex-
pected that at least the Third Com-
mission would go into this matter and
revise the old principle enunciated in
the report of the Second Finance
Commission would go into this matter
and revise the old principle enunciated
in the report of the Second Finance
Commission, But that has not been
done, Easily they have skipped over
the whole problem ang they have
said that js is impossible to go into
that matter. They also dismissed the
suggestion, in a way, to make an
ed and refix the amounts guaranteed.
So it was only a dittoing of the
assessment of the possible loss sustain-
recommendation made by the Second
Finance C isgion.

Then, because of our Plans, be-
cause of the new development works
that are going on, the entire tax
structure, the entire fiscal structure
has undergone a very raidical change.
The Centre is appropriating more and
more powers into its own hands, so
thag even this Commission inter alia
says that it apprehends that the auto-
nomy of the State will be more
and more appropriated by the
Centre and the States will be
left more or less as mere
municipalities. They have no more
fiscal powers other than collecting a
few taxes here and there, but the
entire responsibility for implement-
ing the developmental plans and the
financial implications involved therein
is on the States. The Centre is doling
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out money, no doubt. But who is
responsible for the major part of the
plans? Except perhaps the big indust-
rial undertakings, big irrigational
undertakings or hydel undertakings,
all other things are to be implement-
ed by the States, They have not got
sufficient staff, They cannot increase
their establishment charges. They have
no provision for new items. Their
budgetary position is also shaky be-
cause of what I have already stated
I would, therefore, suggest that the
recommendation of this Finance Com-
mission at least should be accepted by
the Government and an independent
comrmission should be constituted to
review, amongst other things, the
financial relations which in the new
situation of planned development
should subsist between the Union and
the States. This is the crucial point
I wish to touch upon.

Sir, that ig all I have to say, Any-
how, I support tht Bill because at
least some money will go to the States.

Mr, Speaker: Why did not they do
g0 themselves?

Shri Warior: They gave the argu-
ment that their terms of reference did
not include this, There was no time
for them to go into this matter, They
put forward so many other arguments.

Shri Balraj Madhok (New Delhi):
Mr. Speaker, Sir, the distribution of
financial resources between the States
and the Union is a matter of great
importance in a country which has
taken up new Plans and also for the
common people who are being over-
burdened with taxes. The old tra-
ditional resources of the country like
land revenue have become rigid. There
is not much scope for growth in them.
Therefore, both the States and the
Centre have to depend more and more
on such sources ag income-tax, import
and export duties, sales tax, excise
duties etc. That is why these duties
are on the increase, At the time of
independence our total income from
excise duties was nearly Rs. 50 crores.
It has now gone up to Rs. 450 crores.
The burden of excise dutieg falls
directly on the consumer because ulti-
mately he has to pay for it
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Over and above these excise duties,
during the last war some States took
recourse to imposing sales tax. At that
time there was great opposition to
this tax., Then it was suggested that it
‘was purely a temporary measure and
ag soon as the war was over the sales
tax will be withdrawn., It has not
been withdrawn. Not only that it
has now become a permanent of fea-
ture of the tax structure of the
country, Even when gales tax was
imposed, apart from the money it
brought to the exchequer, it was found
that it created many other difficulties
which were not perhaps foreseen, One
was that the traders—of course, the
burden of tax has to be shifted to the
consumer in all cases—were put to a
lot of harassment because they had to
maintain accounts for which they
were not prepared. Many had no
proper establishment for this purpose.
It was also found that there was large-
scale tax evasion. That is why the
demand began to rise both from the
tradtrs as well as the consumers that
if the authorities could not completely
abolish sales tax it should better be
replaced by excise duties at the source.
It was to meet that persistent demand
that in respect of certain important
items like tobacco and sugar sales tax
wag removed and it was replaced by
excise duties at the source. It was
also decided that out of the additional
excise duties on these commodities the
States who would be deprived of their
share of saleg tax would get some
thing. This Bill mainly is meant to
implement the recommendation of the
Finance Commission as to what will
be the share of different States out of
the additional excise duties which will
accrue from these commoditieg in place
of sales tax.

Here certain sums have been fixed.
But I feel that this is one source of
income which is flexible, which is
bound to grow, And ag things are.
many of the Stateg are feeling the
pinch of economic growth very much.
They need more resources, Therefore,
instead of fixing the amounts for five
years, there should be some provision,
some machinery to see that as the
income comes every year it should be
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distributed, and there should
be no rigidity about il. There may be
certain States which give more sales
tax than others, and we should
see that a Statz pgets an amount
almost equal to the saleg tax
which that State might have got if it
had not been replaced by additional
excise duties so that the State’s ex-
chequer doe; not suffer.

But I want to bring to the Notice of
this House one point which is more
important to my mind. At present on
certain commodities sales tax has
been replaced by excise quties and on
certain other commodities sales tax
still continwes. Here in Delhi, for
example, there isg sales tax on utensils
made of copper or brass. There is
sales tax on many things made out of
maida or flour, The shopkeepers and
traders who deal in these commodities
have to maintain all kinds of accounts.
Many of them are not able to maintain
such accounts. There is a persistent
demand from the traders that just as
in the case of certain goods the sales
tax has been replaced by additional
excise duties at source, in respect of
other things also on which sales tax
is being still charged it may be
replaced by excise duties.

This is important for three reasons.
One is because of the harassment that
is caused to the traders. Secondly,
there iz a large amount of tax evasion.
In this connection I would like the
Finance Minister to make a survey, to
conduct a research in respect of any
particular trade, and see how much
sales tax actually goes to the
exchequer and how much of it is
evaded. The shopkeepers or traders
are harassed. The sales tax inspectors
and other officials make hay and the
exchequer does not get much, There-
fore, to avoid this tax evasion, to save
the petty trader from harassment and
also to make the whole structure
rather fool-proof—it cannot be made
completely fool—proof, but at least
we can minimise the possibilities of
corruption—it is very important that
galeg tax on other commeodities also
should be replaced by excise duties at
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source. If the Centre can collect
excise duties on these particular goods
like sugar and tobacco, it can collect
additional excise duties on other goods
also. Then that can be distributed to
the States. That will save the States
from the both ration of collecting it
and will bring much relief to the
traders, not only here but all over the
country. The Uuion Territory of
Delhi is mainly a distributing centre
and here thig problem is becoming
very acute. There is a persistent
demand from all traders in Delhi that
the saleg tax should be replaced by
excise duty of some kind and steps
should be taken for its distribution
While I supporg this Bill, I will appeal
to the Finance Minister to take into
consideration the suggestion to replace
the sales tax on other commodities by
excise duties. i

Shri Warior: Before the hon.
Minister replies, I wish to refer to the
Report of the Finance Commission,
page 30, para 26, where there is
reference to the Centre making in
roads into the autonomy of the States
The Report says:

“While we appreciate that in a
planned economy a measure of
centralisation and even regimen-
tation is inescapable, it is no less
necessary that States should not
feel that their autonomy is being
unduly frustrated. There seems
to be a strong feeling in the States
that the restrictions and condi-
tions which are attached to the
grants which they receive for
Plan purposes, tie their hands
unduly and deprive them of ne-
cessary flexibility and room for
adjustment.”

We must always bear this in mind.

Shri Morarjl Desai: I just now heard
two suggestions which were contra=-
dictory from the hon. Member, Shri
Madhok. On the one hand, he said
that when sales tax ig converted into
additional excise duty the States lose
their flexible source of revenue,
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Shri Balraj Madhok: I did not
mean that.

Shri Morarji Desai: He said that
more items should be brought under
the excise duty,

Shri Balraj Madhok: I stand for
replacement of sales tax by excise
duty.

Shri Morar}i Desal: Then the other
thing is not proper.

I have carefully considered what the
two hon. Members have stated. - But
I must say that what they have stated
wag also considered by the
Finance Commission and they have,
after very careful consideration,
made the recommendations to the best
of their capacity,. We must express
our thanks to them for doing a very
good job of a bad business. When I
said they made the best of bad busi-
ness, I did not mean it was a bad
business 1 mean it was difficult busi-
ness. In that sense, I called it bad,
and not in any other sense.

It is not true that there is centrali-
sation and more and more powers are

being taken by the Central Govern- -

ment. I do not see where that is
done. Some items of sales tax were
converted into additional excise items
with the consent of the States and not
suo motu by the Government of India.
It is with the consent of the States
that this was done, First we took up
three items and then the number of
items was increased, Then, when
another demand was made by traders,
supported by others, that more and
more items should be removed from
sales tax and included in the addi-
tional excise duty item, the States did
not agree and, therefore, we did not
take any steps to do so; and we can=
not do so unless the States agree.

Shri Balraj Madhok: You can do
that at least in the case of Union
Territories. ’

Shri Morarji Desai: We cannot do it
only for Union Territories; it is not
possible. We cannot convert it for
Union Territory into additional excise
duty and leave jt as sales tax in the

1864 (Ai) LSD—4.
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rest of the States. How can it be
done? Because, it will be recovered
all over the country either as sales
tax or additional excise duty. Hew
can it be recovered only in the Union
Territories or in one State as addit-
ional excise duty and as sales tax in
the other States? It is not possible
at all. It is pessible only if all the
States agree that those items may be
removed from gsales tax and added to
the additional excise duty items.
Otherwise, it cannot be done.  Last
year I set up a committee of some of
the States to go into this guestion but
they ultimately came to the eomclus-
jon that they would not agree, be-
cause there were conflicking demands.
Some States say that this should be
distributed only on population basis;
other States say that this should be
distributed on consumption basis. It
is not possible ‘to reconcile these two
conflicting demands, and unless they
agree it is not possible for us to go
into the question of impesiig addit-
ional excise duty in place of the sales
tax.

The argument that some of the
States have lost in the bargain is not
quite correct. We have guaranteed to
them whatever théy wery gétting be-
fore we levied this additioral excise
duty. It will be seen from the figures
that the States are getting as addit-
ional excise duties much more than
what they were phetting earlier as
sales tax. The figures are; 1058-50
Rs, 16-12 crores; 1039-80 Rs. 2832
crores: 1960-61 Rs. 33-60 crores amd
1861-62 Rs. 41-08 crores. So, it is in-
creasing every vear. As a result of
these iteme being turned jhto addit-
ional excise duties, thers has been »
larger receiot of revenues to  the
States from these items. This would
not have been the case if they had
been merely sales tax items, because
here there it no scope for evasion.
But if fhe States do not agree to ofher
items being Included in the list of ad-
ditional excise duties, what can 1 do?
T cannot #0 and impose on them some-
thing which T eannot do under the
Constitution: and T do not want to do
g6 even if T could do so under the
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Constitution, if they do not agree to
it.

There is no question of depriving
any States of any of itz legitimarte
dues. Ag a matter of fact the whole
sum recovered in the form of ad-
ditional excise duties iz distributed to
all the States. and the distribution is
regu'ated by the Finance Crommission.
First of all, there is the guarantet
that has been given to the States that
they will get not less than what they
were getting before. Then, what is
remaining is distributed as recom-
mended by the Finance Commission.
The Third Finance Commssion  has
laid down the method as follows:

‘“We comsider that in view of the
fact that this additional levv is in
lieu of sales tax it would ‘he
equitable to distribute the excise
collections partlv nn the basis of
the percentage increase nf cnl-
lection of sales tax in each State
since the wvear 1957-58 when the
additional excise duties were im-
posed and partly on the tasis of
population™.

That is how thev have fixed the pat-
tern of distribution of the additional
amounts after the guarantead s<ums
have been distributed. Therefore.
the possible increase in revenue in
future has been taken into mecount in
this distribution. and T do not think
tha States wonld fara better if the<e
items remained in the sales tax and
i? thew had not been turned into items
of additimnal excise dutv. As a matter
of fart. thev get hetter revennes hy
this system than by the other svstem.

It is also not true tn say that the
Stateg are losine their autonomv. The
Government of India do not interfere
with them at all in anv way. But
when erants are made or loans are
given bv the Government of India
acenrding to tha Plan. which nlane are
fixaq in coneltation with the Statag
and with their consent. then it be-
comeag the dutv of the Gavernment of
India to see that those plans are car-
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ried out as they are planned. Yet,
we are bringing in more and more
flexibility in the implementation of
the Plan. If under the same heed
they want to make any changes, they
are allowe] to do so. If they want to
change from one head to another.
then there is consultation and after
consultation if it is found satisfactorv.
it is also allowed. We trv tc see that
there is more and more flexibility and
room for adjustment in this matter.
We have even changed the rules mak-
ing them more fHexible. The com-
plaints which were there before would
not hold true today. But if autonomy
means that the Government of TIndia
shoulq give away the morey and there
shou'd be no supervision on it it
wou'd not be planning at all i
planning is to be properly don= and
implemented. both have to work n
co-operation. That is what we are
seeking to do.

I have never held that the amouns
that is recovered by the Central Gov-
ernment from taxes beiongs to  the
Central Government and the States
have no share or interest in it. As a
matter of fact, it belongs to the whole
country and both the States and the
Centre are equal partners in it. This
has got to be divided properly accord-
ing to the requirements of different
States. That is what is being done.
That is why more grants are made to
some States which are in need of more
gran's and less grants are made to
States which have better revenues.
This is how the Finance Commission
also makes its recommendations. All
this is taken into account by the
Central Government when the Finance
Cnmmission’s recommendations are rs-
ceived. Therefore there is no gues-
tion that in this particular Bill there
can be any improvement made. A< a
matter of fact the additiona! duties
of excise are all distributed to  the
Stateg and nn part of it is kept by

- the Central Government,

A< it was said. if the percentage of
Uriom dutieg nf axrise which are now
shared between the States and the
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Centre was reduced from 40 by the
Second Finance Commissiop  which
was reduced by the ‘Third Finance
Commission to 20 per cent, it was be-
cause formerly there were ~nly three
items which were shared between the
Government of India and the Statas.
In the S@cond Commission's Report
the items were raised to eight and in
the Report of the Third Commission
the items have been raised to 35. As
a matter of fact, therefore, Rs. 34
cror=s of revenue have been given in
addition to the States as a result of
the additional items and there is no
contraction of the amounts vhich are
received by the States. Thev receive
more and more amounts and more and
more revenues will be received under
these excise duties as future years
come. They will be earnins more and
more share from these addiiional re-
ceipts of revenue in future. There-
fore they are becoming shares in the
expandible items of revenue in this
manner. That is why I believe that
the Finance Commission has increased
the items from 8 to 35. All items
which are there in 1960-61 have been
included for distribution. That is
what the Finance Commission has
done, Therefore there can b» no scope
for the argument that a fair deal has
not been made. As a matter of fact, [
would say that a very fair deal has
been made by the Finance Commission
in its recommendations whirh are be-
fore us and which are for implemen-
tation through this Bill in the matter
of additional items of excise.

1151

Mr. Speaker: The question is:

**That the Bill further to amend
the Additional Duties of Excise
(Goods of Special Importance)
Act, 1957, be taken into consider-
ation”.

The motion was adopted.

Mr. Speaker: There are no amend-
ments to the clauses. Therefore I will
put all the clauses together ‘o the vote
of the House.

29, 1883 (SAKA)

Demands for
Supplementary Grants
(Railways)
The question is:

“That clauses 2, 3, 4 and 1, the
Enacting Formula and the Long
Title stand part of the Bill.”

1152

Th- motion was adopted.

Clauses 2, 3, 4 and 1, the Enacting
Formula and the Long Title were
added to the Bill,

Shri Morarji Desal: Sir 7 heg to
move:

“That the Bill be passed”.
Mr. Sp-aker: The question is:
“That the Bill be passed”.

The motion was adopted.

12-55 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1961-62

Mr. Speaker: The House will now
take up Demands for Supplementary
Grants (Railways).

DemaNp No. 3—PAYMENTS TO WORKED
Lines AnD OTHERS

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceedings Rs. 5.56,000 be granted
to the President to defray the
charges which will come in course
of payment during the ye:r end-
ing the 31st dav of March 1962. in
respect of Payments to worked
lines and others'.”

Demaxn d No, 13—Open Lmwe Works
(REVENUE) —LABOUR WELFARE

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs_ 36,56.000 be granted
to the President to defray the
charges which will come i course
of payment during the year ending

*Moved with the recommendation of the President.
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the 31st day of March, 1962, in

respect of ‘Open Line Works
{Revenue)—Labour Welfare'”

These Demands are now before the
House. There are no cut molions.

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): Sir, in
submitting these Supplemeritary De-
mands for Grants for 1961-62 for the
consideration of the House, I may say
by way of introduction that tne Sup-
plementary Demands, as initially fram
ed, comprise of nine Demands of
which six were for information only as
charged expenditure. Based on the
latest information trom the railways
in regard to the progress of -worl:z
and the pace of expenditure it has
been decided tn withdraw fullv the
voted portion of the Supr'ementary
Demands under demand No. 16—Oven
Line Works—Additions, retaining the
charged portion thereod. The Sup-
plementary Demand under Demana
No. 18 wae to cover likely ndditional
expenditure in an effort to secure
more materiale and thus speed uop the
execution of planned works. On the
basis of the latest information collect-
ed from the railways it transoires that
the earlier exmectations w:dl nor
materialise due to the difficult supply
position of important materials whicn
has resulted in the withdrawsl of the
Supvlementary 1Jemand u-der tre
voted portion of this Demand. In the
result the increased provision asked
for under the vnted demands is for
relatively small amounts under LDe-
mand No. 3—Pavments to worked
lines and under Demand Wo. 13—
Ovpen Line Works (Revennel—Labour
Welfare. The balance of the Supple-
mentary Demands relate only to
charged expenditure mainly dus tc
the post budeetary decision to tresat
payments resulting by awards by arhi-
trators in addition to those resulting
from court decrees as items of charg-
ed expenditure. These have been m.
eluded merelv for the information cf
Parliament.
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Shri T. B. Vittal Rao (Khammam):
Mr, Speaker. Sir. T would like to
make a few comments on :he Supple-
mentary Demands for Grants for Rail-
ways for 1961-62. First I take up
Demand No. 3 where, the hon. Deputy
Minister of Railways has said. the
sum askeg for by way of Supple-
mentary Grants iz a vary sma’l
amount. The total suin asked for
comes to about Rs. 556,000. This
has to be paid to certain branch lines
which are worked by the Railways
and some of which are wrrked by the
companie; themselves because of cer-
tain guarantees j;iven to these com-
panies, namely, 'hat if they v-ere to
incur a certain lasq that wevld he
made good by the Government of
India. I would suumit for the serions
reconsideration of the Railway Board
ang the hon. Minister tv how lonz
you are going to allow these railway
lines to be worked. Of course, some
railwary lines sre not of the standard
maintained by the Tndian Ralwaye
all over India, but all the same T feei
that these branch lines also should be
taken over by the Hailvay Doard
instead of giving these subsidies and
rebate and so fourth becauze [ fzel
that these railways could also be run
a little more econmrically if they are
taken over as the administrative ex-
penses will come dowr because these
will be managed by some railway zone
and so the administrative charges are
bound to come down. Moreover, with
the various worksh..ps and other facili-
ties that are availablp to the Rai.-
ways, better servicx can be rendered
if they are taken c¢var thar when
these railway lines are allowed to be
owned and run by certa’n comranies.
This question wag there before the
Railway Board and it is not for the
first time that we are raising this
question. There should be a tinc
limit by which tir: these railways
would be taken over. If they aie not
useful for the countrv or to the people
who are living the-c. 1 should think
we should put a srop to that and stup
paying all thess guaranteecs rcbates
and so on and =o forth. I would like
the hon. Minister to declere in his
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reply a policy as to what would be tk.
attitude if not this year, two years or
fivs years hence or in the Fourth Plaa
period. This is of ;oms importance be-
cause of the amount invelved

13 hrs,

Then I conie to D2mand Nd&. I3 oa
page 7 which relates to Open Line
Works—Labour Welfure. The sum
asked for is about Rs. 36 lakhs. This
is for the benefit of railway empioyees
like building of hospitals, dispensaries,
reading rooms, rest houses. maternity
angd child welfare centres, cooling av-
rangements in workshops, canleens,
restaurants, quarters for stul, provis-
ion and improvement of sanitation, etec.
So the amount which is asked for is
not for a particular type of worsg, but
for all the works spread all over India.
I would like in this connection to
offer a suggestion to the Railwe:
Board with regard to the iocation of
a railway hospital at Dornaxal Junc-
tion. At present the ralway hospital
is located at a very inconveruent
place. While the residential quarters
are on one side the hospital is on the
other side of the lin2, with the resuit
that patients and those who have to
go to the hospital will have to cruss
the railway line to rezach the hospital.
The present building which is there
is not a very good one. It is in a dil-
apidated condition. I, would, there-
fore, suggest to the Railway Board to
consider the feasibility of construct-
ing a hospital building near the raii-
way quarters. There are a  large
number of employees living at  this
place. So the need is Lthere to  locate
this hospital somewhere near that

Then I come to anotaer aspect. Re-
cently the railways have set up a
power generating plant for lighting of
the station. This thermal plaat is not
working to its full capacity. Thore
is so much of spare capacity which is
unutilised. I would sugges: that this
thermal plant be worked tc its full
capacity and the quarters at the
Dornakal station be electriied and
energy supplied to *them. It will be &
good amemity to the railway employees

plementary (Railways)
who are accupying tho:: quarters; at
the same time the cost of procduelion
of energy will come down.

Then there is the water-supply posi-
tion at the Purana station on the
Sacunderabad-Manmagd section of the
Central Railway. This is a very im-
portant junction. Here also a iarge
number of railway employess live. I
have been constaatly represunting to
the railways to augment the water
supply at this station. I was informed
a year or two ago that “vhen the main
dam across the river Purna was con-
structeq the railways would think of
taking the supply from somewhere
near that reservoir. That work Las
almost been completed and the rail-
ways could draw their supply of water
from th-ore., What is now happening
is taat often times goods traing are
cancelled for want of water-supply and
sometimes boiler wash out water is
let into the well from where the
water is again supplied not enly to the
railway locomotives but aiso to  the
colony. Therefore, there is an urgent
need to provide this basic necessity to
the railway employees at Purna.

Then I come to Demand No. 16—-
Open line works. 1 do not wish to
refer to other items, because they are
only procedural. I do mot know why
they railways have not [ollowed the
Constitution wherein it has been clear-
ly laid down which ara the items
which go as charged and which as
voted. That shows that in the matter
of accounting the railways sesem to
wake up after a very long time. I do
not know why it has taken soine twelve
years after the passing of the Con-
stitution to adopt a correct proceaure
in the matter of allocaling espenai-
ture as ‘charged’ or ‘voted’.

Demand No. 16 refers to several
works, but I would only refer to tne
diesel locomotive works for which 1
December 1961 we passed a  token
grant of Rs. 1 lakh. What I would
like to impress upon the non. IMin:s-
ter is that we must sumehow acceler-
ate the pace of work of construction
or diesel locomotives in cur couniry.
Already much time has been spent.
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Firstly it took some time to dJecide
whether the project siwculd he in the
private sector or in the public sector.
On that a couple of years was wastea.
The location of ‘he factory also toox
some time. A committze was ap-
pointed to go into tne guestion or
suggesting sites for location.

13.09 hrs.
[(Mr. DEPUTY-SPEAKER in the Chair)

The Railway Board in their wisdom
have come to a decision that it should
be located at Varanasi and it should
work in conjunction with the loco-
motive component parts workshop at
Varanasi, 1 have not seen the laco
motive component workshops at
Varanasi; but the progress th-t is be-
ing made by this is rather very slow
and tardy. I do not know why s
much time is taken for that factory to
go into full production. Anyway
diesel locomotive construction has to
be accelerated.

Only the other dJay in reply o a
question in the Rajya Sabha i1 was
stated that collaboration with some
American firm has been decided upon.
In view of the wvary difficult foreign
exchange position we should eoncen-
trate our attention on this woikshop
and we should not at tie moment go
in for diesel locomotives. No doubt
we are getting a very huge loan fiom
the World Bank, nd for going in for
diesel locomotives at tiis stige argu-
ments may be given that in order to
move the goods tralfic tnat is obtaining
in our country we cannot but diesel-
ise. But I would suggest very ear-
nestly that we should think of moving
the traffic that is offered by uiiiising
the other type of locomotives. What-
ever we have got of diesel locomutives
is enough, and we must put a stop
to going in for diese]l locom:ives at
least for a year or two. In view of
the very difficult foreign exchange
position, I am sure that with proper
planning and with z little more
thought in the direction of increasing
the operational efficiency of the rau-
ways with the present rolling steck and
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with the rolling stock that we are
getting from the Chittaranjan Loco-
motives Works we would be able to
get through for some years. Ana oy
that time we will be in a position 10
build our own diesel locomoinves.

Secondly, if dieselisation is decidea
upon, we will have 1o think of getting
the diesel oil also for waich, agan,
foreign exchange has 1o be found. We
are not in a position to find in our
country all the diesel oil that is re-
quired, and we are importing it
Therefore 1 would earnestly suggest
two things: we must accelerale the
pace of work at our diesel locomnlve
works and, secondly, we should put a
stop to the purchase of diescl locu-
motives from the United States or
America.

Shri S, M. Banerjee (Kanpur): I
shall confine myself to Demand: Nos.
3, 5, 6, 13 and a part of 18.

Ag regards Demand No, 3 T fully
associate myse'f with the sent'ments
expressed by my hon. friend Shri T. B.
Vittal Rao that a time-limit should de-
finitely be fixeq as regards payment of
a ubsidy to the owners of private
lines. In the Explanatory Note :t is
stated:

“This demang relates to ex-
penditure on:

(i) Payments to owners of branch
lines, worked as part of the
Indian Government Railway
systems, of their share of the
net earnings; and

(ii) Payment of subsidy in respect
of lines owned and worked by
private companies when their
share of net earnings does not
give the return guaranteed to
them on their capital.”

I feel the time has come when de-
finite'y a time-1'mit has to be fixed in
this respect, -o that these linegg may
also be taken over by the Governmeat.
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I know the mind of the hon. Minis-
ter and I am sure that he will use his
good otfices to see that a dennite tume-
limt is fixed so that these lines may
also come under the Railway Board
or the Railway Mini try. I teel that
the demand put forward by my hon
friend Shri T. B. Vittal Rao should be
listened to and g time-limjt fixed.

Then I come to Demand No. 5. This
demand deals with expenditure v re-
pairs and maintenance of railway as-
sets including track, buildings, rolling
stock, ferries, electrical .ignal equp-
ment and installations, macninery ete.
On the question of repairs and main-
tenance I fell there is some slackness
in the maintenance workshops. I am
saying thi. from our experience of the
daily derailments ete. Not oniy this.
It is also 5 question of our railway
assets being smuggled by various pec-
ple, and destroyed by wvarious pcople,
despite the fact that we have a rail-
way protection force. Every time we
travel in the train, whether it i; by
first, second or third class, we definite-
ly find that something is m.ssing from
the compartment. If the bu.bs are
there we find that the window panes
are broken or something else is mis .-
ing. After all, who does that? Some-
body says there ig a vicious gang. At
various railway yards this has becn
the experience. Certain question: woere
raised in this House about the wagon
preakers in the Asansol Division.
There is a vicious gang
which is workingg What I am
afraid of is that some pcople
of the railway protection force or
somebody may be interesteq in this.
Otherwise it is not possible that these
things can go on unabated. I do not
impute any motive to the railway oro-
tection force, but I would 1ke to
bring this to the notice of the hon.
Minister and to -uggest that this theft
or destruction or other methods used
by some of these people should be
stopped. I do not know what is the
correct method for going this, because
the hon. the Speaker saig yesterday
that the trade un‘ons “hould alsp use
their good offices and advise the
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workers to work emiciently, 1 agree
with those sentiments. In fac twe have
been telling our people not to do this
kind of tmings, but still things are
mussing from the railway compart-
meznts, It is our sacred duty to pro-
tece this national asset, namecly our
national Rauways, and so I would
reques; the hon Minis.er 1o devise
ways and means to see that ewvery-
ilung remains intact in the compart-
meat and that nothing is mussing
from the compartment which we
generally see.

Then I come to Demand No. 6. This
demand covers the cost of operat.ng
staff employed in the Locomotve,
Carriage and Wagon and other Depari-
ments. About the carriage and wagon
workshops and the working conditions
there has been a certain demand put
torward by the staff working in these
worksnops to the hon, Minister, I
do not want to refer to the cases of
d.scharge from service due to the
strike, though 1 wanted to do so. Be-
cause, I know that the hon. Minis-
ter is already considering these case;
and so I do not want to bother him
with this again and again. But I
would submit that the var.ous restric-
tions imposed in these workshops
aiter the strike, especially in Lucknow,
should be looked into so as to examine
whether those restrictions are genuine.
If those re tr.ctiong are not genuine or
were not existing prior to the strike, I
woulg request the hon. Minister to
withdraw those restrictions which, in
my opinion, are not warranted. So I
would request him to consider this par-
ticular point himself and I can as ure
him that his judgement will be final
so far as I am concerned.

Then 1 come to Demand No, 13. The
demand includes expend:ture on works
costing not mor ethan Rs. 25,000 for
labour welfare, like hospitalsfi dispen-
caries, schools, sports grounds, reading
rooms, institutes, rest houses, ete. I do
appreciate that the railway hospitals
are work'ng efficiently. But the diffi-
cul'y there is that any medicine, tonie
or injection suggested by the doctor
cannot be hag by all the employees, I
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am speaking with particular reierence
to the Class III and Class IV stafi. For
hem it is impossible to approach the
CM.O. or the DM.O. and get thuse
medicines sanctioned. Iwould suggest
that thg distribution of medicines
should be done not op the basis of
Clasg I and Class II but really on a
classless basis, so that all classes of
staff, ~whether Class I, Class
II, Class III or Class iV can
have this benefit equally and
be able to get these medicines.
Some cases were brought to my notice
where certain injection tubes hag to
be purchased by the staff. There was
a serious railway accident and one of
the staff who was injured in it had to
be given an antitentanus injection or
something of that sort so as to prevent
a geptic condition developing. This
had to be purchased. I do not know
whether it comeg under ‘authorised
medicine’. I am speaking subject to
correction: it may be that this may
not be included in the authorised list.
Then the doctors concerned immediate-
ly suggested certain anti-biotic drugs,
without caring to how whether those
drugs were available in the hospitals
or not. Naturally, these antibio-
tic drugs, with our Pimpri factory
ang all that, are very costly today. So,
I suggest that these medicineg should
be made available in the hospitals, or
the doctors should be asked to pres-
cribe the medicines judiciously, Other-
wise what happens is that the doctor
goes on prescribing, and naturally the
employeg who is getting a salary ot
Rs. 50 or Rs. 70 goes on purchasing the
medicines gnd his debts increase day
by day with the result that he is un-
able to treat his faimly members.

Then, about schools. There are good
schools: no doubt about it. But, the
hostels for the children of the railway
employees who are always on the
verge of transfer, who have always to
go from one place to another—I know
there are some arrangements—are not
adequate. I would request the hon.
Ministez to kindly consider and see
that during the Thirg Five Year Plan
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at least, some arrangement is made for
hostels for the gchool boys whose
parents are shifted from ong place to
another,

About sports, the Railways are
known for their sports activities, But,
sporismen are not encouraged. The
hon. Minister will at once say that
they are encouraged. They are en-
couraged, granted leave, etc. But, be-
cause they are good sportsmen, they
should not be deprived of their legiti-
mate promotions. One Railway officer
said, to a very goog, sportsman in the
Allahabagq division, you are a good
sportsman so far as sports is concern-
ed; if you are a good sportsman, you
are not 3 good worker in your work-
shop. I he is a good football player
anq if he goes throughout the country,
naturally, he cannot concentrate on
his work. He is a sportsman, He would
be an asset to the particular Railway
or the Railway department. Natural-
ly, he should not be deprived of his
promotion merely because he is a good
sportsman. The hon. Minister and the
Railway Board members are them-
selves interested in having good
players in their departments in the
various Railways. I do not want to
refer to this particular ca-e or refer
to the name of anybody. If such cases
have taken place, I hope the hoa.
Minister will kindly rectify this.

About the sanitary conditions in
railway quarters, as far as new quar-
ters are concerned, they are
very good. In the old quarters
wherever the old quarters exist,
sanitation conditions are extremely
bad. I would request that the old
quarters be replaced by new quarters
or the old quarters at least renovat-
ed properly with proper drainage cys-
tem, ete. Otherwise, in the old quar-
ters, it is impossible for anybody to
remain there. It is worse than a slum
area. In certain slum areas, you have
got open space at least. These areas
are very crowded and the sanitation
arrangement there is very bad. I would
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request particularly that the sanita-
tion must be improved in theg old
guarters.

Coming to Demand No. 18, this
deal, with expendiiurg on amenities
for passengers and other railway users,
staff weitare works, inciuding the cost
of quarters tor Ciass ILI ana Cilass IV
statf, Apout quarters, | have aiready
mentioned. Now, there is the question
of passengers amenuties. I wull refer
to certajp thungs. I am 5 member of
the Railway Users Conswitative Coms-
mittee of Lucknow Division. I have
not attended many meetings. What-
ever meetings I have atiended, I
have been suggesting that there should
be food packets on this Railway also.
What happens? The train stops.
People immediately rush for their
food. The catering department or the
restaurant car cannot possibly supply
fooq to all thp third-class pas.engers.
It is not possible for them to supply
food. They confine themselves mostly
to air-conditioned, first class and se-
cond cla.s compartments. Anybody
who rushes into that duning car gets
his food gll right. Naturally, they have
to depend on puris, dahi vadas and
pure simple Indian dishes which are
not good. A question wag raised in
Lucknow by the Divisional Superin-
tendent. He said, people may not like
puris, you cannot g.ve immediately hot
puris. I suggested that food packets
may be started on this line also and if
good puris, eight or six puris with ve-
getable and so on or with one sweet
could be distributed, people will take.
Otherwise, it will be very difficult.
The truin is so crowded—I am speak-
ing of the mail trains, which is very
crowded. It is very difficult to get out
of the compartment to get food. The
moment you buy puri, you lose the
seat. People prefer to remain in their
place to buying puri, They have to
depend on somebody who is buying.
Naturally, if food packets are there, it
will be a goog thing for the passengers.

About amenities to third class pas-
sengers, there should bea shower pro-
videq in the third-class compartments.
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There is no bathing arrangement in
the third-clasg compartments. Peop.c
cannot have a bath. For in.tance, su; -
pose old ladies or conservat.ve ladic:
are travelling and they want to have
a bath before having puja or some
thing of that sort. It becomes impos-
sible. I have been travelling with ray
mother, When 1 travel with
my ‘'mother, I cannot use this
pass as such. I do mot want
to travel myself in the third.
In long travels, it is impossible for
my mother to take any bath. After
all, she i; ap old lady and she could
not get out of the traip to the platform
and take a bath. If a shower iz added
to a third-class compartment, 1 do not
think the financial implication will be
very large. Only the water arrange-
ment should be adequate. A shower
should be added to the third-class
compartments.

Then, there is the ash tray. This i;
very necessary. Ash tray is a sunple
thing. I do pot kmow why ash trays
should not be provided in the third-
class compartments. If I am sleeping
in the upper berth and there is no ash
tray, I go on throwing the ash on
somebody who is sleeping below. Nalu-
rally, he becomeg very angry and there
is a fight. I would only say that these
are very minor things. The non-exis-
tence of such things is causing diffi-
culties to third-class passengers. They
earn the maximum revenue for ihe
Railways. They have to be looked
after as the first class, second class or
air-condition passengers. We do not
mind even the abolition of the air-
condition bogies if in the third class
compartments, more amenities can be
provided.

Shri T. B. Vittal Rao: How will the
Ministers travel then?

Shri S. M. Banerjee: I do not grudge
the Minister. After all, it is his privil-
lege. Let him travel. These are
small things. I have been telling that
ash trays may be provided. It is a
simple thing. A shower to take batn
should be provided. More taps should
be there. These are very esseatial
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things. Because, you know, ip a com-
parument for 60, somet.mes 120 peop.e
travel. It is a sort of black-marketing,
I can say. You take money from 120
people where there is accommodatian
for only 6. Still they travel They
want to have minimum comforts in
the Railways. I hope the Minster
will not deprive them of that.

Again, I am referring to this matter
knowing full well that my demand
will not be conceded—abolition of the
three-tier system. Thig has become
absolutely g scandal. I can assure
you, if you have to get on the third
tier, some cooly has to lift you up.
You cannot get down. It js impossible.
I have been telling hon, Minister 1o
try once at least. He may have been
travelling. Let him travel once at
least in the third tier. It is useless.
Why should there be three tiers? Let
there be two tiers. If it is 3 question
of more accommodation, if may be pro-
vided later on. Let us start with two
tiers, the firsy tier gnd the second tier.
Let there be po third tier system in the
sleeping bogie. It becomes impossible.

The Minister of Railways (Shri
Jagjivan Ram): They are not forced
to go to that. You may say it is
scandalous because 1if one is accustom-
ed to scandal, he cannot see anything
else. Those who do not want to travel
in the third tier, it is open to them 1o
travel in two-tier berth and pay for
that.

Shri S. M. Banerjee: If it is more
than 500 miles.

Shri Jagjivan Ram: Whatever it
may be, they have to pay if they
want to travel in two-tier berth, It
is free to those who are not in a posi-
tion to pay for the two-tier coach and
enjoy the luxury. It is meant for
them.

Shri S. M. Banerjee: Not a luxury.
I am not talking of luxury. I am
talking of the three tiers. It is really
difficult.
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Shri Jagjivan Ram: It may be
difficult. It is not meant for a person
like Shri S. M. Banerjee.

Shri S. M. Banerjee: I can climb
even the Kutab Minar., What of the
three tiers?

Shri Jagjivan Ram: It is meant for
the tea garden labourer who cannot
afford to pay the surcharge for the
two-tier sleeping berth

Shri S. M. Banerjee: If it is a ques-
tion of surcharge, suppose I want to
go from here to Kanpur: 270 miles;
I have to pay surcharge.

Shri Jagjivan Ram: No.

Shri 8. M. Banerjee: I have to pay
a surcharge.

Shri Jagjivan Ram: Again, what is
the use of stating a thing which is
not a fact? In the three-tier sleeping
accommodation, it is only the charge
for seat reservation. Nothing is
charged for sleeping accommodation.

Shri S. M. Banerjee: If it is more
than 500 miles.

Shri Jagjivan Ram: Yes.

Shri S. M. Banerjee: I am talking
cf night journey. It is not always
that [ will be travelling 500 miles.
Suppose I have to travel the whole
of the night from 9 o'clock to 7 in the
morning. Naturally, I wish to travel
in three tier or any tier. I want to
get sleeping accommodation. 1 want
to work the whole day tomorrow. It
is not more than 500 miles. I have
to pay a surcharge.

Shri 8. V. Ramaswamy: Pay a little
more and have the two-tier berth.

Shri §. M. Banerjee: I am talking
of the three-tier system. You may
ask any one. I am not disputing this;
you can have four tiers if you like.
The whole thing is, let anybody enter
into that compartment. Let any sane
person go in and give his comment,
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whether it is correct or not. If it is
a question of more accommodation,
it may be there. After all, people
cannot lift all their bags and bag-
gages. If I want to read something, I
cannot do. Immediately the middle
man stretches himself, I have to go
to sleep. It is compulsory sleeping
from 9 o'clock. The hon. Minister
might have felt offended because I
used the word scandal. I withdraw
that word. It is not a question of
scandal. It is not a luxury. I am
not talking of luxury. Luxuries are
meant for the Ministers who travel
in saloon. We are not born for
luxuries. The question is this. The
three-tier system has been condemned
by all. I would request the hon
Minister to travel with me from here
to Kanpur alone in the third tier.
Let him travel in the second tier and
in the third tier and see the position
actually.

Shri Jagjivan Ram: Again, I may
intervene. If it has been condemned
by all, why should they travel by
this condemned thing? The position
is this. If a person has to travel
from here to Kanpur in third class,
he has to sit up for the whole night.
The point for cons‘deration is whether
he should sit up for the whole night
or something should be provided for
him so that he cannot sleep, but—
stretch himself. What I have always
been emphasising is that these three-
tier coaches are meant for stretching,
not for comfortable sleep and with-
out any charge being made for it
For those who want to have full
sleep, the two-tier coaches are there;
they may pay and travel in them,
There is nothing to prevent them
from doing that.

1t the three-tier system has been
condemned by all, they should not
sleep, but should sit up there for the
whole night; there is already seating
accommodation for them, and we are
not charging anything for the sleep-
ing accommodation that we are pro-
viding. Therefore, the passengers
need not stretch themselves in the
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second and third tiers, but they
should sit up for the whole night.
There is nothing to prevent that,
because we are charging only for the
sitting accommodation.

Shri S. M. Banerjee: There is
nothing to prevent us if we sit on
our box and travel like that for the
whole night. We have been doing
that in the past. There is no harm
in this. Here, the point is whether
this three-tier can be done away with.

Mr. Deputy-Speaker: On both sides,
the point is very simple. Now, let us
proceed forward. Why have that
point made out again and again?

Shri S. M. Banerjee: I would
request you to express your opinion
also,

Mr. Deputy-Speaker: The hon
Minister has explained that there 1s
need and necessity for that, and,
therefore, that has been provided, and
those who feel the necessity for it
may utilise it. Those who think that
it is not fit for them may not use it
at all. This is only provided for
others.

Shri S. M. Banerjee: I quite under-
stand that. The hon. Minister has
stated just now that it is not meant
for sleep but it is meant for stretch-
ing. In that case, let all the benches
in the coaches be removed, and let
there be only the floor, and people
can stretch themselves. That is our
Indian tradition also. And we can
sleep on the floor.

Mr. Deputy-Speaker: But the hon.
Minister does not agree there. If the
hon. Member becomes the Minister
in charge, then he may provide like
that.

Shri S. M. Banerjee: I always wish
that he should remain as the Minis=
ter. I am mnot here to become a
Minister.

Mr. Deputy-Speaker: I am wishing
him well.



1169 bemands MARCH 20, 1962 for Grants Supple- 1170

Shri 8. M. Banerjee: Thank you,
Sir.

My whole point is that if it is
possible, in a year or twe or in five
or ten years' time, this three-tier
system has to be discontinued, because
it is cumbersome and it is torturous.

Mr. Deputy-Speaker: The hon
Member can move forward to the
next point.

Shri S. M. Banerjee: I am con-
cluding. I am only requesting the
hon. Minister of Railways not to take
this criticism in that way. I am say-
ing this because I have suffered from
it; I have been travelling in these
coaches and I have suffered. There-
fore, I am suggesting that this three-
tier system should be done away with
and it should be replaced by two-tier
system.

With these words, I would once
again plead with the hon. Minister to
kindly consider all the points which
I have urged, and if he thinks fit, he
may kindly reply to those points and
try to make adjustments as far as
possible.

Shri D. C. Sharma (Gurdaspur): I
am very glad that the Supplementary
Demands asked for by the Railway
Ministry this year are a departure
from previous practice, Formerly,
the Supplementary Demands used to
show quite a sizable percentage of
the total budget. But, this time, these
Demands show a very small percent-
age of the total budget. This shows
that the Railway Ministry has been
very careful this time, so far as its
budgeting procedure is concerned. I
hope that this practice would be
followed, and in future, the Supple-
mentary Demands will cover a
smaller and smaller percentage of the
total budget of the railways.

My second point is this. Most of
these Demands refer to court decrees
and arbitration awards. I would like
the hon. Minister to tell us how far
the court cases have gone up during
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the last five or ten years, or during
the period since we attained Indepen-
dence. I would also ask him to tell
us the percentage increase of those
cases that are sent up for arbitration.
From what I have heard, I can say
that the Railway Ministry is showing
more and more penchant for litiga-
tion, or the people who are interested
in the Railway Ministry are showing
more and more aptitude for litigation.

I believe that the number of court
cases has gone up by a very sizable
figure. 1 am also told that sometimes
these cases are not pursued properly;
I am also told that sometimes the
damages which accrue to the litigant
from the Railway Ministry could have
been avoided, if timely action had
been taken by the Railway Ministry.
I may be mistaken, but, somehow,
the Legal Department, or whatever
it is, of the Railway Ministry is not
working as vigilantly as before. At
the same time, there is a big delay
in the disposal of cases. Of course,
I am not talking only of those cases
which go to court; perhaps the delay
in those cases cannot be avoided by
the Railway Ministry, but I am talk-
ing about the cases which are sent
up for arbitration. 1 feel that there
is something not very desirable so far
as the institution of these arbitration
proceedings is concerned. I would
request the hon. Minister to look into
this aspect, because I think a sizable
amount which has to be paid as a
result of these arbitration awards,
and which is also spent on these
court cases can be avoided, if tMe
Ministry is more vigilant in these
matters.

My third point is this. Of course,
I join my hon. friend Shri T. B. Vittal
Rao and Shri S. M. Banerjee in say=
ing that the private ownership of
rajilway lines must be put an end to;
it ig just like jagirdari or talukdari in
the Railway Ministry. We have
abolished that kind of proprietorship
go far as lands are concerned, and 1
do not see any reason why we should
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keep up this outmoded system of pri-
vate ownership in the railways. At
the same time, I think that there is
no room for private companies now
in the railway economy. They might
have served some purpose at one
time, but they are not needed now.
Of course, the Railway Minister will
tell me that he does not want to take
over uneconomic lines, and he does
not want to take over the obsolete
rolling-stock and other such things
from these branch lines. But I am
speaking not only from the point of
view of economics but also from the
point of view of policy and princi-
ples. I think that such lines have
absolutely no place in the railway
economy. They disfigure the other-
wise very pretty railway landscape
of mv country. This pimple on the
beautiful face of the railways must
disappear. I want the Railway Minis-
ter to tell us here and now that he
will do away with them. I think that
that will make us all very hapoy,
because we shall be doing away with
some kind of ownership for which
there is no need in free India.

Now, so far as Demand No. 13 is
concerned, T want to make a humble
request to the Railway Ministry. It
is this. So far as I understand the
working of the Railway Ministry, I
have come to one conclusion, that
there are show-pieces in the rail-
ways. (Some railway stations are
looked upon as show-pieces, bright
jewels in the crown of the Railway
Ministry, Everything is done for
those railway stations. A lot of
money is spent on them. They are
given all kinds of amenities, covered
sheds in platforms, quarters built,
fine hospitals put up. Everything is
done. Of course, whatever is done is
not very adequate. But there are
certain railway stations which are
looked upon by the Railway Ministry.
as pieces worth showing to other
people. That is good. But I would
like that those railway stations should
affect favourably the working of other
railway stations also. 'The amenities
given there, the improvements made
there—these should be reflected pro-
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portionately or in due proportion in
other railway stations also. But the
difficulty with the Raiway Ministry is
this, that while it devotes a large
part of its earnings to structural
changes and all kinds of changes so
far as those stations are concerned,
it entirely neglects other stations,

Fortunately or unfortunately, I rep-
present a constituency which is serv-
ed by branch lines. I am not sure
whether it is served by a main line or
branch lines, but I think it is a
branch-line constituency, with one
line from Jullundur to Pathankot and
the other from Amritsar to Pathan-
kot. I do not know whether the
Amritsar-Pathankot line is a branch
line or main line or whether the
Jullundur-Pathankot line iz a main
line or branch line. I do not know
what is the categorisation made by
the Railway Ministry. But I ecan
assure you that whatever the cate-
gorisation made by the Railway
Ministry, these two lines on which T
have to travel for the good of my
soul every now and then, and for the
good of my constituency, occasional-
Iy, are, absolutely neglected. I would
like to ask the hon. Minister what is
the proportion he spends on the im-
provement of these branch lines and
branch line station. After all, branch
lines cannot be looked upon as step-
children of the Railway Ministry.
But I think they are treated as worse
than step-children. They are treat-
ed as foundlings,

In this world of today, we have got
very big hospitals, but these branch
lines are in' a state of precarious
existence. I do not find any im-
provement there. When I ask ques-
tions about them, I get the routine
answers and the net result is equal
to nothing. So while I am very
happy that the Minister is going to
provide for hospitals, dispensaries and
all those things, I would like to ask
him what he is doing so far as these
branch lines are concerned, what
part of this amount will be spent on
them. I do not think the Railway
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Ministry is to be judged only by
what is being done at Amritsar or
Jullundur or Ambala or Delhi or New
Delhi or Moradabad. No. I would
judge the Railway Ministry by what
is being done at these small stations.
They are more numerous than the
other stations. But I find that no-
body bothers about them. I wonder
if the members of the railway staff,
big officers, even go and visit those
places. Of course, even if they go
and visit those places, that does not
matter, unless they find out what
their difficulties are there and what
their needs are. I think nobody
bother; about what kind of things are
required by them.

I find from Demand No. 13 that
money is being given to the Central
Railway. That is very good. All the
railway belong to me as a citizen of
India—the Eastern Railway, the
North-East Frontier Railway, South-
ern Railway, South-Eastern Railway,
Western Railway. I have tried to
scan these lines half a dozen times
to see if 1 had not missed the
Northern Railway in it. Every time
I look at this list, I find that there are
only six railways. ‘The Northern
Railway is not there. I would like to
know from the hon. Minister whether
the Northern Railway is so abundant-
ly supplied with all these things that
it does not need anything or whether
on account of some defective vision
of the railway officers the Northern
Railway has been omitted.

Mr. Deputy-Speaker: We are con-
sidering only the Sipplementary
Demands now, not demands for all
the railways.

Shri D. C. Sharma: Suppose you
supply supplementary food. It is like
saying that it does not matter if
Diwan Chand Sharma does not pget
that supplementary food. That sup-
plementary food should be meant for
all. It is not that I should be depriv-
ed of that.

MARCH 20, 1962

for Grants Supple- 1174
plementary (Railways)

You also come from a constituency
which is served by the Northern
Railway. Anyhow that is not rele-
vant.

1 was submitting very respectfully
that somehow the Northern Railway
is not abundantly provided with
amenities as some of the big officers
of the railways think. I find that as
time is progressing after independ-
ence, the Northern Railway is being
neglected more and more. I will be
told, ‘No, no. Why do you say thal?
The Chairman of the Railway Board
belongs to the Northern Railway. I
do not care where the Chairman of-
the Railway Board comes from, from
which part of the country he comes.
I know he is an Indian. But I would
say that so far as tHese amenities are
concerned, they should be distributed
proportionately over as many rail-
ways as possible so that no railway
system in my country suffers from
neglect,

There is another point I want to
make before I conclude, Much was said
about the Diesel Locomotive Works
at Varanasi. 1 am wvery happy that
the Diesel Locomotive Works have
been established at Varanasi. This
is a decision not taken on any
grounds other than technical. Of
course, when you want to start a fac-
tory, there are so many places which
compete for its location. But ulti-

* mately the decision is made on the

advice of experts and on the avail-
ability of materials, labour and other
things there. I am wvery glad that
these Diesel Locomotive Works have
been established at Varanasi. I am
also very happy that we are going to
have recourse to diesel traction. Our
railway system in this country is
getting more and more complicated
and unwieldly every day. I
think that the day is not far off
when our railway system will become
something which is gigantic in its
proportions. I think it is already
gigantic in its proportions, but it will
become much more so very Soon



1175 Demands PHALGUNA 29, 1883 (SAKA) for Grants Sup- 1176
plementary (Railways)

And for the proper running of these e femmr sRar §

railways, I think we will have to have §

recourse to so many different kinds of T WY #@ew Wa A
traction. I think we will electrify t- I9 T W wF S t |

the railwa we will undertake "
e o fegeam & wenfew st & & A9

dieselisation. We will have to do all

these things because this country is e vl W ¥ @ adar dewgR #
a country of so many needs, a coun- fa2raT &, st fiF oimaT ¥ gAY s
try of so many growing aspirations. & .

“There is so much of upward surge T T §, @ ¥ @A ¥ fau

so far as goods traffic and so far as ﬂmﬁamﬁ-g |ﬂmﬁqnﬁ
other things are concerned, that we e i;ﬁ', =t qg%r q"]'_ Ty ﬁ';?{

are considering recourse to these

things. And T am very happy that R, sT S w7 A RS = %. =

this dieselisation is going to be under- o Naargd e T &
taken, :

en =fraTT 9¢ F1E FTT e TG g |

So far as foreign exchange is con- o FT AT T a fir ardf @iz =F

cerned, when we can provide foreign

exchange for other things. 1 think Ao & A ﬂﬁl’ e Eﬂﬁ' ES

we can provide foreign exchange for ﬁ.m AFAET &1 FIANT FT HEAT a9
this also. What we need is efficiency,

and if efficiency is there I think we “*W%éﬁﬁﬁwwz !
will have to provide foreign exchange ﬂ" a kL) faefast # &Y wdaT FTET-9Aw

there is no harm in providing it. At Wﬁmwm i e

the same time, I feel that this thing -
should be speeded up. That is my IgH ool aF v A frea R

only submission to the Railway Min- € s A faar 2
ister. Tt should be done as quickly 2 a
as possible. Varanasi occupies a % [T &1 9@ 37 gU qH
strategic position so far as the rail- mwfggqﬁ.ﬁfﬂqﬁﬂﬁ.ﬁq
ways are concerned, being between c 2
Calcutta and, say, Amritsar, and I TS F AT _ﬂTITI ST AT 3
think we will be serving our purpose o 99 ¥ A% qg1 T FA SAEE
very well if something is done to get ¥ a1 F g7 9/ ) e g AT
it going as early as possible. N )

going ek T AR gf sk A dedwgd

I fee] that more and more demands g g1 wrar @ fF ag g e wa
are being made on the railways, more P— 3 2T . A .
and more services are going to be \"ﬁ @H a ! ﬂ' ) ot
rendered by the railways, and 1 do il ﬁs‘tmr Ml g f& m‘ft
not want that the railwa?s should not A TS g % €9 7 A ¥
be able to keep pace with those de-
mands. So the watch word for the T | FE G T AT FAT TET
railways is not only efficiency, but g s fafeeet amea sk ey fafaees
also speed, efficiency and speed in the L = 3 qus
execution of these works, SIPN Wl 95, iﬁ'\‘iﬂ? &, ar e

With these words, I support the a%q & f§ 97 &l A el awi
Supplementary Demands. E‘Tﬁa |

@t AeTieT (IETmER) v fou & g frdea o TEM

ey wEEY, WE & feurdie ¥ uw g 5 ot § 7ee Y Fgw R v
% WY AT & 1E, I FT qE a1 F TEC &, 99 o feaa ggaTdt dwmA W U
qarcEaTs 2 g, afe o fawfes FTHT CHH T T, qTE FAGT
Y @l T aww Al g W AT AT ATFAGT HY qEAE A
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# 7 e fafee amw & amm
YL § WA 76 WR A
T ¥ A TF W @rqr | ™
1 ¥ 9 U Meeae 7 fawta
47 1 9 ¥ 9% =t T TR
I Y farfar 27 | gt fee fafeex
T FNRRE T a7 @&
s Hftew qar o, g & o=
# 92 Fg1 fF a7 7grae e ¥
I¥ AR F oA 2 g, e o
¥ SrET AR W ¥ oRRee 12
& IF & ™ fog g ov it o
ot s Far § | WETgE gEE WA
I HiEHT W # faae @ AR
fiod Wa T eI W W At ¥
HTTETR OF ATE a8 o, &Y ATy
# faoeft 9% e a7 1 o i
&1 ST & | W e gl Y A
Y Fo1g A 9% W G AT H 99 A
fore R 7 &Y &, Y AT WA
¥ow IR fer o o @
99 & 9 ¥ fawfest 3§ 39 waw Fa1q
o, At gt & St ¥ faarw G @Y
ST i 9@t 9% 99 AT a4
aTHr | W) &Y Y 9g w5 Jerar IEE
T wwHTETT R 0

¥ 59 wwx 1 o fagary f=mAr
g g f5 a7 WF s qERe
T gri, afew T8 ¥ a7 T wD
&rmr, Fifes TErg ¥ W § i
Y FHIT TGT HLEIRA ¢ | TE 9% AL
1 R fergear & e w1 Fw
Hex wwan wman § 1 w9 fav @ W
¥ g W TR AGT 93 AR | H I
W ar ¥ oY Efefew § 97 & afgz
grar g fr fas ST # g a=g
TR &98 AT & dFT g & |
@ o AT & S T A g
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I U9 @ & 7 fog waard
¥ or f5 qdf afeeer wix ofedy
qiffema #r st & fae ofeer
FT | MY fergE ¥ ¥ ¥ O &Y
T & AT | F A qge oY 5 &S
# 5 @ A A faewa sy
fafreex i qavog @ wwrd o

st weelEw T T Wi R
A frsraq M aw i 81

st AR qH I @ fw Tar
& T afvem 9 fegam &
wfrar 7€l & @} 1 9% OF qga
S 19 § AR I9 ¥ g & qarerag
a1 g HI A9 SR FT AR FETE
afem R T ad faae @, @1 g
FTLRITRG 9 T &, O g% g a1 A%
v wifge f gard o ¥ Sedt w1
T A g F Ty N A g
T AT AT TG AT AT,
W ¥ Ay ST A L R FAEH
el o, & a€r gefaama & 99 &
=fed 1
14 hrs.

i #ifaw & IR # AEag
I, ST e, F A ST e} o
§ & w7 ¥ gfafes w6 § ) gmite R
I T S 1 99 qr, Jfew fee o
# 7 ot gfaw 7 & fag F9e7 97
AT e ¥ awe fFa ) ¥ wpe
az ¢ fF 3 <1 fifaw 98 w=me et
scRrwg I faa waa &
W I ¥ wifeatr wdr & o fv oW
¥ A€ & 6 aTg W WA T @9
wfea ¥ & 1 91 ¥ oW A AWl &
foq S FweweT W@ 7 § AR 9T 5
TR TEFaT # ATE FaowE & AR
21 99 I W At ¥ e #
@ feardiiz 7 o T fFaT @, 9@
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F foq & 98 1 qEEaR WA E |
¥ e feurdie w1 fogdy o a=t #
T it g9 o sy @ 2, E
HAIfEFarR 2T § | F¥qE ¥ T TF
a1 ZEO A G W g I ;L
@ & @ 90 G Ay 9 § 1@ w
™ ¥&q § 5 Y oA gfead & @
A ageTé o § 1 2w ¥ aga
FAM AW A FAE, L
agT AT § AT FT & oy A I
R W FE R E | 9 I e
WAl 93 A F1 qFT Y T8 faear
@ TG A g & 1 A O TEw
efee & A s o o @ @ A
T\ Bgfee 1 3% A O T FHaT
grAmR s g s m femdie
T o GREY GET I F 77 T A TE
aTSE A |

IS WEIe, TH wWifEd &
g $ T &H FTE | § AUSATET H
agi fo% FT 9IgAT § 1 wsanET
aTh W1 Tt fer e Y, e
F FavE T &I | W TG A
7 Y qaoug S TE Y ATE AT T
araeT fean & W T@ art # Faw seT
# & W9 fewdiiz ¥ g W §
& om &t IU g TN # O
IR A & N F3 | I AW F 3w
AT X a<w dreT & o A fear &
I0 TAE FT qgA AT 1 awA ¢ )

IqTeW AERT : AET fafres

=t Ho Ho afes (s T
FRAIT) - g7 o o= faae e &
faw wfed |

ITAN MEA : AT TG 93 § o
#% fafreet s #t o faar §1

ﬂﬂol{omiiqﬁﬂ"hmﬂ
A T A9 T A T
1964 (Ai) LSD—5.
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FuTeRw WY : &3 59T A Fy AT
Afe 71T 33 78 1 W A AHifog

Wt Wo Ho mifew: s fewer
aﬁmw.maiﬁww%
A T 7% A 2 A TR Wi
T H R 39 X o ot w1 e s
13T & | AT F A= I ¥ Aga sawar
T W § | FfeT 39 & 9 & am
# 9 At # aw fafrex qga
=T fewmaT wTeen § 1 9geh AT a1 7
2 e e W # awT wor e
WAL FT AGE A T E | W F &
sEaATd # WO 97T ghm R e e
Y ol e 91 9 = s g
| FT H=I W T AR IgiT WAt
§ St Fare fom, wEt 3 Amg Arode
& | 57 T N QW A §1F T, 395
faT 393 gfem #1 #1907 @awr @
few | St I F7 THT & 7@ W@
qQUAT 9T T R L . .

Jqrere WERY : F4 A frwis &
g ag S W &7

&t o ¥o fzsw ww: dEWx
T # 9 AT o 2

Juraw WG : GO oREE
¥ a1 7g foren  fr #1 #)7 o @
St 3 F T E | IAT A Ay i A
oW |

s we Fo anfew : Siefc w1 S
T g 7 1} 7w g ow g
M Fad g qoi & w T )
fest 3 srgr v 43 &1, #7¢ T e
T2 = fear s =y fod fr agm
TR FEHET A FET 9T A @
A # AT A A aeaR @ g
B e w7 ) ST F Al
oo ¥ o § AR wer # g #
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[5f #to 7o aTiTH)

AT T2 T § | FE qe G4 H1 TR
& Aore s W femr e . L

JqTeT WEAW W1 WX HE §
JgET WY AR gaAr A i 3 E fE
W 9 0 ogT T ol § W aga
faaa &1 TRAT FTT BT § | WX
&7 HY g 9 g2 AT fEAT Ag A
7 wm Fe 7

st Wo Ho arfew : FAR IW I
W S e § S W IO S
sEdd i e A e A Q. .

IYTAH AERY © § T A FEAT
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tﬁﬂoﬂoﬂh:%ﬁ.

T AUE gW &9 ¥ ¢ WE wa@
FCA G & 99 qg AT WA g

3
K|

14224

1333
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%ﬁggffg”?ﬂ
a’ A ﬂ:

FEHETHT

MARCH 20. 1962 for Grants Supple- 1182

mentary (Railways)

Y A g AefE f1 2 & om
#T AT g8 grar ] fF aga &
# a7 ¥ &3 @AW T @ A w7 R
TG 7 AT Y FFATE | 5H F AT
g o1 € fF =5 o @ =Er aw
T AT g § 1 3 ¥ @ aga wW
g ag ¥ wmw § AT ww aga
Ot § 1 % A @ ot A faeht
¥ qr Fewar ¥ AR g R # I
ST oA & 1 F A § fF owm
YT@ETT FT F WE AT T20 |
@ F wg ¥ fawfay § §m
FAT ARAT § | AL F AV AT HC
FW § o1 fegEm & dag oA 9w
4 & a1 IT FT FE qAFAE FT qTAAT
FEAT 92AT & | TF a1 AR &7 @
I ©H R A TG GreT § | e
&7 ot a5 g & fF 99 7 ggi & Fowan
T A NEER T AET AW FET
# ¥ qugr afew o 96t 39 ¥ F arfag
o a1 3| # falte & fesv 1w
AT GHT AT | gH qE WA AET W
T * qEfHET IO 3y § @1 97 fear
fiz ¥ oo & gt W gade &7 fow
arar & 1 oA ey wfwr o &
g g f5 ww @ # gurd fewma
w1 | wifeT g9 g9 wafee & A
qafed & faq ot sgfead whar
# Ot § F I W fae & oav g
et & g J@AT o gurT Sd & o
faay AT =it Y gu & 97 # I
mar & W & AT dgT ¥ fog dwe
[T § | TR AV FT B T FT @A
A g A wT wwar § 1 9ga &
o € | Ty A 9 fre o o
mﬁmgﬁﬁwlm@mg.
AT FA & AT § | T aIE AW
WHaaaR § se@ g1 A af
W #t Fifaw & § 37 F JFf T
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ag w § 1 8 8 =W = A
#faw % 43 QX & Afew I ¥ faw
9 4 A N § | a@ o | o
dar iar & W agq TR & gTRAr
FEAT 3T & | 7@ 1 AR o 500 &7
AT AT Afgd |

g W@ e & gwE F aw §

¥ W § AT W A oawg ¥ A
Fifesdaga &t wd @ &1 |9 T
S sferar st Ay &, v &
o Ffa| # 39 7 ¥ Mg
mmaﬁma‘}w&n
feard ¥, 1% QA A
ey ¥, oAy A& §F anfwar ¥ 0 #
HHRAT § ¥o—Wo AIH ¥ ¥ axeft A8 #f
&1 @ aACE W WY FT s JET

153
5%

ia

% ford agar wew ¢ AfeT @ = AT
A & N TAR AFAT  FLET T HAL
At & A ¥ Soav st &
gt 9T I & AR W A AT
oY FT A JEAr Awfgd 0 F A gz
™ I faderd sl & = o=
™ N avs v famn aga awd
g

Wa F W A A W @ E R
frrraa & afe o 7 #2 @ § | e
# agn g 5 fafet aga @
ww ¥ | 38 W wfeed @1 37 ¥
o, 77 wewe T faelt W '
9T ST FowHaT W 2w 9T+ qav
§ A @ faw T 3 w9 avdt
Rt &, T ek & st g ¥ ey
Y I sy wrEn 3 ary Y § o |aw
qXETHT FT AT FTAT IIATF 1 T qZ
aifga-war g, § Jsfral sT aw g, oF
i Frafas g oFE Ri T AT |
WA NN SR AT W
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Shri S. V. Ramaswamy: Mr. Deputy-
Speaker, Sir, I am thankful to the
hon. Members who participated in
thig debate and made wvaluable sug-
gestions.

Shri T, B. Viital Rao: The hon.
Deputy Minister is very modest.

Shri  Punnoose
Usually modest.

(Ambalapuzha):

Shri S. V. Ramaswamy: Shri Vittal
Rao mentioned about the payment of
subsidy; two other hon. Membors also
spoke about it. Demand No. 3 reiates
to lines for the working of which
subsidies have got to be paid. In that
category, we have got only 4 rail-
ways. There is an agreement to work
these and pay them subsidies if cer-
tain conditions are fulfilled. These 4
are those mentioned in the list,
Ahmedpur-Katwa, Burdwan-Katwa,
Futwa-Islampur and Bankura-Damo-
dar River Railways. There are diffe-
rent dates for the exercise of option
to purchase the lines under these
agreements. I mention these in order.
The option for the purchase of the
first railway I mentioned falls on the
31st March, 1968; the second on the
31st March, 1966; the third on the 31st
March, 1987; and the fourth on the
31st March, 1968. The general ques-
tion will be taken up at that time.

As hon, Members will gee the
amount of subsidy is a very gmall
one, very inconsiderable. Hon. Mem-
bers, will, therefore, have no objec-
tion to -the passing of this Demand.
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Shri Vittal Rao spoke about the
improvement of the Dornakal hospital,
increasing the capacity of the thermal
plant go that the colony may be
lighted and the station may be lighted.
He also mentioned about the water
supply to the Purna railway colony.
All these suggestions will be con-

sidered by us. Some  hon.
Members spoke about the Diegel
loco works and Shri Vittal

Rao was perhaps going beyond the
supplementary demands into the
policy matfers. The traffic has in-
creased at such a tremendous pace
that we cannot depend upon steam
locos alone; the steam locos have their
limitations. They can haul not more
than 2,000 tons. With the existing
line capacity we have got to think of
other means of haulage which will
deal with thiz tremendous wupsurge
in transport requirements. ‘That is
why we are going in for dieselisation
and for electrification in certain sec-
tors. There is also the question of
production of steam locos. The
Chittaranjan capacity is of the order
of 168 WG locos per annum, Our
haulage capacity is in the order of
11,000 engines and with the stepping
of the traffic we will have to go up
to 13,000 to meet our requirements.
The Chittaranjan capacity can be
stepped up by about 2'5 per cent.
Even if it is stepped up it will not
cope up with the increased demand
for the movement of traffic. So, we
cannot depend entirely on steam loco

-and therefore, to say fthat we should

stop purchasing diesel locos is not a
good suggestion. Of course he was
right in suggesting that we should
expedite the Varanasi diesel loco-
motive works and bring it into pro-
duction as early as possible. - There
are other snags too for instance,
shortage of power supply, particular-
ly in the Benares area. We are in
touch with the UP. Government to
see that our necessary requirements
are met so that we can go ahead.
We are keeping an eye on the pro-
duction schedule of the Varamasi
works. No doubt there was’' delay
and we are now trying to make up.
We have already entered into an
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agreement with a party and at the
pace at which we are moving, I hope
we shall be able to produce the re-
quired diesel locos at an early date.

Shri S. M. Banerjee spoke of slack-
ness in repairs, maintenance and so
on. He said that the railway police
should be more effective in prevent-
ing pilferage. We are very mindful
of that. As the hon. Speaker men-
tioned the other day, it is not a one
way traffic; it is a two way traffic.
It is in a sense a three way traffic
also. It is not merely the railway
administration nor even the employees
ang the workmen; there is more es-
pecially the third side—the general
public who have got to co-operate
with the railway administration.
Otherwise pilferage cannot be arrest-
ed It is only a growing sense of
civic responsibility that can arrest
this sort of pilferage and damage to
railway property. I hope that as days
pass on people will become more
civic minded and there will be a
greater sense of responsibility and
that they will respect the railway
property as national property.

He also spoke about lack of medi-
cines in railway hospitals. It is
rather surprising that he mentioned
about tkc non-availability of ATS—
antj tetanus serum—is a common
thing available even in a rural dis-
pensary. When there is an injury
the first thing that any doctor will
do is to give this injection as a pre-
cautionary measure. I would re-

_quest my hon. friend to furnish more
particulars so that we can enquire
into the matter. He 3lso wanted
more hostels to be opened. But
even the hostels that we have open-
ed have not been fully occupied.
They do not seem to be very popu-
lar. We have no hesitation in open-
ing more hostels provided there is a
demand.

As regards the sports, we have a
very fine record on the railways. The
hockey championship is there; in
cricket and in many other fields such
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as swimming, we have distinguished
ourselves and I assure the House that
we shall keep up that distinguished
record a~d shall not mind spending
more to see that the gportmen of the
railways are given further encourage-
ment to distfiguish themselves.

My hon. friend pointed out the im-
portance of sanitation. We are wvery
particular about sanitation. It is true
that in the older quarters they were
not so well designed as in the new
quarters. We shall try to see that
the old colonies get the same treat-
ment with regard to sanitation as the
new colonies. Under Demand No. 18,
there was mention about passenger
amenities, food packets being made
available to passengers, etc. We
know the difficulties of the third class
passengers. We are making certain
experiments in the North with re-
gard to the food packets. They are
very common in the South and there
is no complaint thyre. We are see-
ing whether this system of having
food packets which is so common in
the South cannot be spread to the
North also for the benefit of the third
class passengers. He also suggested
the installation of a shower bath, ash
tray, etc. We shall look into these
matters. Perhaps it is difficult to
have shower baths in third class be-
cause the storage tank capacity for
water will have to be increased.
These are some of the problems
which will have to be thought out on
a large scale. We cannot introduce
it in one particular coach. So, we
will consider these things,

1 would like to emphatically pro-
test against the remarks made that
the three tier system has been con-
demned by all. No. It is very
popular in many sections. Take G.T.
for instance. There is heavy demand
for this type of accommodation. T
do not know why my friend says that
it ig condemned by all. Wherefrom
has he got this information? It is
fully utilised by the people who fit in
into that category. It may not fit in
with those people who are thinking
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of a higher category. But you cannot
have all the advantages and amenities
for paying nothing. If you want
some convenience and some comfort
you have got to pay for it. You do
not want to pay Rs. 3 per night in
the two tier compartment but you
want all the comfort in the three tler
compartment,

Shri T, B. Vittal Rao: There is no
two-tier compartment in the G.T. Ex-
press.

Shri 8. V. Ramagwamy: [ stand
corrected if that is so. We shall in-
trod it if r Y.

My hon. friend Shri D. C. Sharma
is not here.... (Interruptions). He
was speaking as if he was not a main-
line man but was a branch-line man.

Mr. Deputy-Speaker: He was not
sure whether he was a man-line man.

Bhri 8. V. Ramaswamy: From the
way in which he was speaking, he
made us feel that he was a branch-
line man and not a main-line man

With regard to the demands under
Demand No. 13, I think it should
stand to the credit of the Northern
Railway that planning and their
budgeting were all correct. They
have assessed their requirements
correctly and they did not come in
for any supplementary grants. It
goes to the credit of the Northern
Railway rather than for any short-
sightedness that the hon. Member was
complaining of. He wanted to know
about the court cases. [ do not have
figures. If he gives me notice, I shall
certainly furnish the figures. He
must also take into consideration the
tremendous increase in transport—
the goods transport, the variety of
goods and the value of the goods and
the quantity of goods that have been
transported. The value has increased
even more than the quantity. Con-
sidering all that, the number of cases
that we have is not large.

mentary (Railways)

Shri Naragimhan (Krishnagiri):
Why take up the question of value?

Shri §S. V. Ramaswamy: He was
talking about the guantum of
damages. The quantum of compen-
sation—I am speaking from memory—
is inecasiderable, compared with the
tremendous increase in the gquantity
moved and the value of the gquantity
moved We are always mindful, on
the claims side, to see that we keep
down the claims as low as possible,
and in spite of that, if the consignors
g0 to the court of law and get decrees,
we cannot help it We are very
mindful of that, and our legal
department is also careful to see that
the compensation that we pay is kept
at a minimum We are also mindful
of the cases in the courts.

My hon. friend was again mention-
ing about pampering certain stations
as prestige stations and paying more
attention to them rather than to the
branch line, and wanted to kmow
what proportion is being spent. The
whole thing is justified on grounds of
necessity. Wherever there is justi-
fieation we shall certainly do it. It
is not a question whether it is a
branch line or a main line It
depends upon the needs of the people
ang the requirements that have got
to be met, and we are mindful of
those things. That is the basis on
which we do things, rather than with
reference to the main line or the
branch line.

My hon. friend from Marathwada
was mentioning certain things which
deserve serious consideration. He
mentioned the ahsence of a common
platform or a joining station at the
Kurduwadi Junction. The matter is
worth considering. We shall look into
it as quickly as possible and see
whether the inconvenience caused to
the passengers cannot be reduced.

Shri T. B.. Vittal Rao: What about
the conversion of that narrow gauge
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lire into metre gauge or broad gauge
line?

“Shri -8, V. Ramaswamy: It will
have to be considered. We have to
consider it. We are well aware of
the fact that lakhs of pilgrims go to
Pandarpur and they are put to a lot
of inconvenience because of the fact
that the gauge is narrow and the
carriage is very small. We are deeply
concerned about it and as and when
we get more funds, we shall certainly
think of either converting it into a
metre gauge or any other gauge as
our technical experts advise us.

In between Sholapur and Auranga-
bad, the hon. Member mentioned a
new line. The third Five Year Plan
has been before the House for a long
time, and the whole position is known
to the House, as to whether we can
add a new line apart from what the
Planning Commission can provide us
with. As regards drinking water
supply, we are very concerned about
it. Wherever there is a municipality
nearby, and where there is water
supply, we try to take the water from
the municipal supply. If there is no
other scurce, we have ordered that
there should be pumps set wup
wherever we are not able to get water
supply either from the municipal area
or from our own overhead tanks.

Shri A. M. Tarig was speaking about
security buttons, etc., in the carriages.
Perhaps, as you had rightly observed,
that item did not come under any of
the Demands now before the House.
As regards dining cars, no doubt the
space is limited. With the increase
in the number of passengers, the
dining car has become congested. We
are well aware of it. We are remodel-
ling it and are trying to increase the
space available. We are also simul-
taneously taking steps to extend the
departmental catering so that we may
not depend entirely upon the dmmg

' car service.
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mentary (Railways)

As regards cleaning, I am very

thankful to the hon. Member - for
emphasising this. He said that we
Indians may not mind it much, but
that there are so many foreigners
who travel and we should impress
upon them about our cleanliness. We
are very thankful for that suggestion,
and with the co-operation of hon.
Members and of the general public,
we shall keep the railways clean and
tidy.

- Dr. M. §. Aney (Nagpur): What
about the construction of common
platform at the Kurduwadi station?

Shri §. V. Ramaswamy: The hon.
Member said that there was no
common platform between the broad
gauge and the narrow gauge and that
people have got to rush from one end
to the other because there was no
common platform. We shall certainly
look into the question and shall look
to the convenience of the passengers
to see that they are not to run about
this way and that. We shall have it
examined.

Mr. Deputy-Speaker: There are
two Demands—Demand Nos. 3 and
13—under which sums are ‘o be
voted. The question is:

“That the respective supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1962, in respect of the following
demands entered in the second
column thereof—

Demands Nos. 3 and 13

The motion was adopted
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* APPROPRIATION (RAILWAYS)
BILL, 1962

The Minister of Railways (Bhri
Jagjivan Ram): I beg to move:

“That leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1961-62 for the purposes of Rail-
ways.”

Mr. Depuiy-Speaker: The question
is:

“That leave be granted to
mtroduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1861-62 for the purposes of
Railways.”

The motion was adopted.

Shri Jagjivan Ram: I introducef
the Bill.

1 also beg to movet:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
India for the service of the finan-
cial year 1961-62 for the purposes
of Railways be taken into con-
sideration.”

Mr. Deputy-Speaker: The question
187

“That the Bill to authorise
payment angd appropriation of
certain further sums from and
out of the Consolidated Fund of
India for the service of the finan-
cial year 1961-62 for the purposes
of Railways be taken into con-
sideration.”

The motion was adopted.

General Budget- 1200
General Discussion

Mr. Deputy-Speaker: The question
is:

“That clause 2, clause 3, the
Schedule, Clause 1, the Enacting
Formula and the Long Title stand
part of the BillL"”

The motion was adopted.

Clause 2, clause 3, the Schedule,
Clause 1, the Enacting Formula and
the Long Title were added to the
Bill

Bhri Jagjivan Ram: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

14.30 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION

Mr. Deputy-Speaker: We now take
up the general discussion of the
general budget. There are ten hours
allotted for this.

Shri T. B. Vittal Rao (Khammam):
Mr. Deputy-Speaker, Sir, the budget
for the year 1962-63 will no doubt
be fully considered by the new
Parliament. However, I wish to make
a few observations on the economic
conditions in the country during the
past 11 months. This period is very
important in that it coincides with the
first year of the third Five Year Plan.
Unfortunately, we suffer from a
handicap, because the review of the
second Five Year Plan is not avail-
able to us. If it had been made avail-
able to us, we would have been able
to offer our comments in a better
way. However, I have gone through
the budget speech as also the ecomo-
mic survey.

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 20th March, 1962.
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The first claim made by the
Finance Minister in the very early
part of his speech is that the upward
trend in the general level of prices
in the second Five Year Plan has
been arrested during the first year of
the third Plan. I have the consumer
price index for the working class
during this year. The figure is 128,
base 100 in 1949. This figure repre-
sents an increase over the preceding
year. Not only that; this increase is
the highest during the last 10 years.
It has never reached such a figure
during any one of these 10 years.

When the third Plan was being
formulated and debated, we were
assured that the Government will see
that there is no rise in the prices of
the various necessities of life. If the
plan were to succeed, it was neces-
sary that we should control the prices
and arrest their rise. But it has
increased. Judging by the perform-
ance during this period of one year,
1 do not think there is any prospect
of prices coming down during the
remaining four years of the plan
period. Not only that. The prices of
various essential commeodities, wihoste
prices are statutorily controlled, have
also been increased. For instance,
the price of coal has been inrmea_aad
during the last year not once or twice,
but thrice. Even as recently as
December or January last, the selling
price of coal was increased, because
the royalty rates have been increased.

Coming to exports, } doubt very
much whether we would be in a posi-
tion to achieve the plan target, viz,
a total export of the order of Rs. B50
crores by 1965-66. With the UK.
becoming a member of the European
Common Market, textile export is
likely to be affected. I make this
statement basing myself on the treat-
ment meted out by the ECM coun-
tries to us. Tea, which is not grown
in the ECM countries, is subject to
high tariff. Therefore, unless and
until the flow of our trade undergoes
a radical change and it is di
and there is increasing trade with
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West Asian countries, the newly
liberated African countries and the
socialist countries, I am afraid our
export target will not be achieved.

For our resources, in a planned
economy, we should depend not so
much on taxes, excise or otherwise,
but on the surpluses that we get from
the public sector undertakings. I
have no doubt that some of our public
sector undertakings have done very
well. The Hindustan Machine Tools
and some others have done very well
But I am afraid the same thing can-
not be said of certain other public
sector undertakings. For instance,
the working of the National Coal
Development Corporation should be
was an underground explosion in its
mine and there was fire. These mines
remain closed for more than one year.
What does it cost our country?
1 million tons of coal which this mine
has to raise could not be raised
because of this fire.

If such a serious accident takes
place in any mine, it is going to
affect every factory in the country,
because we have so planned our
transport of coal that from such and
such mine coal has to be sent to
sueh and such factory in such and
such region. All these are regulated.
When 1 million tons of coal is lost
to the country per year, even
measured in terms of money, it is a
big loss. It has affected every fac-
tory. Even now there is no prospect
of this mine in Kurasia in Madhya
Pradesh being opened. | was told &
technical committee was appointed to
go into this accident. Though the
accident took place a year ago, the
report of that technical committee,
has not been made public.

With regard to the Industrial Policy
Resolution of 1956, I was surprised
to find the other day that the Lodna
colliery, which is raising coal in
Jharia coalfields has been granted
permission to increase its authorised
capital. Increase in the authorised
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capital means, fresh lease has been
given to this company and more
mining areas have been given. This
company is purely foreign-dominated
All its directors are Englishmen. This
company has been given permission
to increase its capital and given more
areas to mine coal. This is absolutely
contrary to the Industrial Policy
Resolution of 1956. When Bengal
Coal Company was given a similar
concession last year, we raised objec
tion and pointed out to the Govern-
ment that it is contrary to the Indus-
trial Policy Resolution. Now Gov-
ernment seems to have gone ahead
with one company after another and
we find a purely foreign-dominated
company is being allowed to increase
it production.

Similarly the Air Corporation
Amending Bill is being brought for-
ward, giving permission to a private
operator to run air services. It is now
being done mainly with a view to giv-
ing a new line from Bombay to
Baroda to Kalinga Airlines. Today
the Indian Airlines Corporation has got
a good fleet of dakotas. Dakotas have
not become out of date; they may not
be useful in the turbulent wreather of
Assam, but even today there are 2,000
dakotas flying all over the world We
have got this fleet and this could have

been utilised for running a new ser- -

vice from Bombay to Baroda. I can-
not understand why it has been given
to Kalinga Airlines. That is also con-
trary to the Industrial Policy Resolu-
tion.

A specia] mention was made for the
production of steel in the Finance
Minister’s speech. He said that the
production of stee] has been increased
from 2.2 million tons in 1960 to 2.9
million tons in 1861. But these figur-
es are to be compared with the tar-
gets we have laid for ourselves dur-
ing the Second Plan period It was
clearly said that at the end of the
Second Plan period we should be in a
position to raise 4.5 million tons of

finished steel. The original target be-
fore the formulation of the Second
Plan was 6.00 million tons, but subse-
aucntly it was said that it was 6.00
million tons of unfinished steel and 4.5
million tons of finished steel. Now,
after one year of the Third Plan period
we are nowhere near-the target that
we have laid for ourselves for achieve-
ment in respect of production of steel
by the end of the Second Five Year
Plan. If this is the rate at which we
are going, 1 am afraid we shal] never,
never be able to reach our target of
10.5 million tons of steel by the end
of the Third Five Year Plan. And,
steel is very necessary. Even yester.
day the Prime Minister pointed out
the importance of stee]l in his speech
while replying to the debate on the
Address given by the President. But
the position can be saved provided en-
ergetic steps are taken and our steel
plants are made to work to their full
capacity.

Sir, in my State of Andhra Pradesh,
for the first time we have started re-
sorting to power cuts. Though there
was shortage of power as a whole, we
never resorted to any power cuts be-
fore. Now because of these power cut
several inrustries are being affected.
Coa] is a scarce commodity in th sou-
thern region where goods trains are
being cancelled for want of coal. Even
in the coal mines these power cuts
have been enforced with the 1esult
that the development of coal mines in
this area has been greatly affected.

What s hapening? During the
Third Five Year Plan it was decided
to have a thermal plant with a capa-
city of 125 megawatts in Kothagudiam
in Andhra Pradesh. The first year of
the Third Five Year Plan is coming
to an end, but not even the founda-
tion-stone for that has been laid, not
even the land has been acquired for
the setting up of this thermal plant.
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Sir, month after month we receive
some World Bank officials and discuss
things. Sometimes officials of the ex-
port-Import Bank come and have dis-
cussions. After that we are told that
some technical experts are coming.
But all these people are agreed that not
only a 125 megawatts thermal plant
but a one million kilowatts plant could
be set up at this place because of the
nearness of coal and wvarious other
factors. The prospects are there, but
the plant is not coming up. One year
of the Third Five Year Plan is com-
ing to an end. I do not know whe-
ther within the next four yeears this
plant wil] be fully commissioned or
not.

For the Nagarjunasagar Dam the
Government of Andhra Pradesh has
been urging for more funds so that it
could be expeditiously completed, If
it is completed quickly we can rise
the production of rice and other food-
grains and thereby cut down the im-
ports under PL.480. We would, there-
fore, requeste the Government of
Andhra Pradesh for more funds so
that this Nagarjunasagar Dam may
be completed expeditiously.

With regard to internal resources,
a mention of which has been made
in his speech, the question of increas-
ing the rate of provident fund contri-
bution from 6} cent to 8-1|3 per cent
by the industrialists has not yet been
decided. This question could have
been decided in the very beginning of
the Second Plan itself. Then the
Planning Minister, Shri Nanda, told
us not to press this question at that
stage—that is, in 1956—as he was
thinking of imposing a levy for hous-
ing on the industrialists at the end of
five-years. It has mnot been done.
Neither the imposition of a levy for
housing has been made nor has the
rate of provident fund contribution
been increased. In 1960, a technical
committee was appointed to go into
the question of the paying capacity
of indusrialisty in certain industries

1206

like paper and others. We told then
itself that there was no use of going
into that question because we know
that the paper industry could bear
this burden and because the Tariff
Commission which went into the
price of paper had clearly stated that
there was a case for reduction in the
price of paper which clearly showed
that the paper industry was making
good profits. But nobody listened to
us, and we from our organisation of
the All India Trade Union Congress
boycotted thav cechnica] committee
because we knew fluently well that
there was a case for increase. The
technical committee also recommen-
ded that there was case for immedi-
ately increasing the rate of provi-
dent fung from: 6} percent to %-1;2
per cent in the paper industry and
also cigarette industry. That report
has been laying with the Govern-
ment for the last gix or seven months
and no action has been taken. What
is the use of going and appealing to
the people to contribute to the natio-
nal savings or small savings when
you do not give them what is due to
them? They are prepared to contri-
bute which contribution could be uti-
lised for capita] fromation. Take, for
example, the coal industry. There
are four lakh miners. Every time
the people in charge of small savings
go there and trouble them. They
are prepared to pay if the rate of con-
tribution is increased. The coal in-
dustry  itself would give us Rs.
1,50,00,000. This question of increas-
ing the rate was not gone into once
or twice but three committees have
gone into this question and recom-
mended that it should be increased.
The Committee on social security has
also gaid that there is a case for im-
mediate increase. But it has not been:
done.

There is a deficit to the tune of Ra.
63.46 croreg in this budget. I hope
the Finance Minister will not resort
to any indirect additional taxation in
the coming wyear, because indirect
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taxation has already reached the sa-
turation -point.

The other day we were told that
agricultura] production has increased
and the face of the village is chang-
ing. But even today, in spite of pan-
rchayat raj, block samitis and so many
things, the villagers are still under
the grip of the money-lenders. In
some parts of my areas the rate of
interest is as much as cent per cent.
During the harvest season when the
peasants get a return from the soil
they wil] have to return 16 bags of
johar if they had taken 8 bags at the
time of sowing. Then they have to
give a major share to the landlords.
This is the pitiable position of the
peasants in many districts of Andhra
Pradesh. So, I hope serious attention
will be paid to this aspect of the que-
stion.

If our country is to develop rapid-
ly, the funds allotted for technical
education are not enough, and much
greater emphasis is to be laid on
technical education if we are to ad-
vance. When we compare ouselves
with advanced countries, we are far
behind. We have only 9 engineering
degree holders to a million of popu-
lation as compared to 500 in the So-
viet Union and 300 in the United Sta-
tes. If we are to exploit the wvast
natura] resources that are abounding
in our country, there is a great need
for trained technicians. Unless and
and until we have trained technical
people, we wil] not be able to exploit
our natural resourdas. Therefore, I
would strongly urge that during the
coming year great strides will have to
be made in the matter of development
of technical education.

I know that some polytechnics and
regiona] engineering institutes have
been opened by the Central Govern-
ment. I hope that in those regions
where the regional engineering ins-
titutes have not been opened, they
will be opened at least during the
coming ecademic year. At the same

time, I want to say that in those poly-
technics and engineering colleges
which have been opened, there are no
hostel facilities. Of course, the Cen-
tral Government is giving grants to
the State Governments for construc-
tion of hostels but, even then, there is
lack of hoste] facilities. Then, in
some places the staff who are mann-
ing the polytechnics and other insti-
tutions do not have quarters. When
we ask the State Governments to pro-
vide them, they plead lack of funds
and when we come to the Central
Government they say that nothing
has been provided in the Third Plan.
S50, 1T would suggest to the hon. Fi-
nance Minister to see that these basic
amenities are provided.

We are really happy that Goa has
becom: prat of the Indian Union. I
am told that several Indians are liv-
ing in Angola and we are getting hor-
rible reports about their plight. I
hope our Government will take gome
steps through the friendly govern-
ments who are looking after our in-
terests in Gua to do something for the
unhappy Indians who are residing in
Angola.

14.54 hrs.

[SHr1 JAGANATHA Rao in the Chairl

Lastly, I want to say a word about
the Central Government employees.
The Second Pay Commission stated
that if there is an increase of tem
points on an average in the whole
year in the cost of living index thea
Government should consider payment
of enhanced dearness allowance. This
recommendation was made it a time
when the index for working class,
taking 1949 base as 100, was 115. The
provisional figure for December is 128
and I am sure it is going to be the
fina] figure also. In the preceding
months also it was ranging from 126
to 128. Since the average has gone
over 10 points, they are eligible for
enhanced rate of dearness allowance
under the Second Pay Commission
report, and it should be paid. These
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are the few comments and observa-
tions that I have to make on the spe-
ech of the Finance Minister.

Shri Hem Barua: (Gauhati): At
first T wil] dea] in brief with the eco-
nomic jmplications of the budget pro-
posals and then switch on to the poli-
tical canvas vis-a-vis the budget pro-
posals. This time again the Finance
Minister has presented a deficit bud-
get to the House and the country, and
the only silver lining in the budget
proposals lies in the fact that there is
no direct indication in the budget
proposals of any taxation.

Shri 8. M. Banerjee:
to it

It is leading

Shri Hem Barna: He hag said that
taxation is inevitable. But he has not
made any direct indication of any ta-
xation, that is what 1 said.

This is a deficit budget, and the de-
ficit has gone up to Rs. 121 crores
from Rs. 70 crores in the last budget,
and this is accounted for by the increa-
sed deficit in the capita] expenditure.
In the revenue budget, the revised
estimates reva) that the anticipated
deficit of Rs. 6 cri:i: was converted
into a surplus of Rs. 30 crores, and
there is a saving of Rs 27 erores in
the capital expenditure. These are
redeeming features no doubt, and we
welcome these features of the budget
proposals. But the fact remains that
there is a deficit, and the deficit is to
the tune of Rs. 51 crores, and this is
due to shortfall in internal and ex-
ternal borrowings. The net market
borrowings including smal] savings
registered a drop of Rs, 38 crores.
This shows the distance we are yet to
travel in the r.atter of mobilisation of
internal resources or in the matter of
mobilisation of interma] revenue.

There js a saving in capita]l expen-
diture, but that is also no matter of
satisfaction because it is due largely
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to the shortfall in performance, and
the shortfalls in performance are ap-
palling and apprehensive. Because
when we take these figures, we find
that there are shortfalls jn perfor-
mance to the tune of Rs. 6 crores in
defence capital outlay, Rs. 9 crores
in OQil and Natura] Gas Commission,
Rs. 6 crores in Heavy Engineering
Corporation, Rs. 4 crores in National
Coa] Development Corporation and
Shipping Corporation. These are sub-
stantia]l shortfalls in performance,
and I hope and trust that they will
be utilised in a fruitful way so that our
economy may prove itself to be sound
and healthy.

The Finance Minister has expressed
satisfaction over the economic deve-
lopment that our country has achieved
during this period,

15 hrs,

The analysis of the price levels re-
vealg that the prices of raw materials
in thig country are decreasing, no
doubt, but on the other hand the prices
of manufactured goods angd agricul-
tural produce betray rigidities, It is
in these items that the ordinary con-
sumer is interested. No wonder, if we
take the All-India Working Class
Price Index into account, we find that
the rising spiral has gone on and on
till August, 1961 and it has refused to
come down. When the hon. Finance
Minister speaks of grresting the rising
spiral of prices and all that, the prices
are arrested only at a higher level."

The Minister of Finance (Shri
Morarji Pesai): Ewven then they are
arrested,

Shri Hem Barna: I pay a compli-
ment for arresting them, but at the
same time I say that they are arrested
at a higher level and that the All-
India Working Class Price Index shows
that the price level was rising tifl
August 1961 and it has refused to come
down. That is what I say.
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Shri Morarji Desai: It has not gone
up.

Shri Hem Barma: About fresh taxa-
tion I started by saying that there is
no indication of that but at the same
time the hon. Finance Minister in his
speech thinks that they are inevitable.
He also comes to the conclusion that
everything possible must be done to
enlarge our budgetary resources. But
then it is a fact that taxes are inevi-
table or unavoidable. Then I would
plead with the hon. Finance Minister
to see that no more burden of taxes is
imposed on the common man who is
already gruelling under the heavy
burden of taxation in this country.

Our hon. Prime Minister said yes-
terday about the well-fed and nicely
clothed people coming to attend his
election meetings and he got a com-
posite view or picture of India from
crowds that came to attend his meet-
ings. But we must not forget that out
of 40 crores of people in this country
there are 10 crores who live in naked
poverty. OQOut of these 10 crores of
people there are 6 crores whose daily
earning is four annas or 25 nP.; there
are approximately two more crores of
people whose daily earning is only two
annas or 12 nP, and there are 2 crores
who are our beggars. They live by
begging. They do not have any earn-
ing whatsoever, We must not forget
this fact that a substantial portion of
our population lives in poverty. There-
fore 1 would plead with the hon. Fin-
ance Minister that whenever taxes are
imposed he should see that they arc
imposed with a view to mopping up
the profits that the privileged few in
this country are making.

The hon, Finance Minister pays a
compliment to the tax collection
machinery, He says—may I quote
from him:

“The improvement in revenue
receipts is mainly due to better
collections under Customs, Union
Excise Duties and Corporation Tax
and Income-Tax",

1864 (Ai) LSD—6.

This is a good thing and we welcome
it, but at the sime time I remember
what Professor Kaldor said a few
yvears back. He said that the Indian
exchequer is losing Rs. 200 crores
from big industrialists because of poor
collection of income-tax and it is a
faet.

Shri Morarji Desai: How did he
calculate it?

Shri Hem Barma: I do not know.
He has given a report and that repori
was your guiding star.

Sari Morarji Desai: Not mine.

Shri Hem Barua: If it was not your
guiding star, it was the guiding star
of your predecessor, who was the Fin-
ance Minister . . .

Shri Morarji Desai: He also dis-
owned it.

Shri Hem Barua: And who took
inspiration from that report so far as
the Gifts Tax and other taxes are con-
cerned. He had invited Professor Kal-
dor to this country to advise us on the
tax structure. We have not forgotten
that. Therefore what I want is that
the efficiency of the tax collection
machinery is to be geared up. I would
like to know whether that has been
geared up to that extent so that there
might not be tax evasion in this coun-
try any more. We are progressing.
That is what the hon. Finance Minis-
ter has said, namely, that there is a
better collection of revenue, I want
better collection of revenue to be our
standard and, if poss’ble, to improve
on that standard.

Before any taxes are resorted to I
would say that we must closely exa-
mine the functioning of the public
sector undertakings because we must
see to it that the public sector under-
takings produce results, that they pro-
duce profits. That is why I would say
that more energy and efficiency are to
be ploughed into these public sector
undertakings. We are invest.ng money
in them and they must cease to func-
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tion merely as Government depart-
ments of administration, That would
help our economy to a large extent.

At the same time I would appeal tc
the hon. Finance Minister to see befor
resorting to fresh taxation that was'
ages or losseg in revenue are avoidew
as far as practicable. There are cer-
tain appealling pointers in the Public
Accounts Committee’s Report 1961-62
on Railways. In one case the railway
administration lost to the tune of
Rs. 220 lakhs because it failed to
take a decision in time. On another
occasion it lost to the tune of about
Rs. 27 lakhs because of certain errors.
That is the state of affairs. I say
therefore that before we resort to
fresh taxation we must see that the
revenue that is collected is properly
and fruitfully utilised and there is not
a single instance of any wastage or
loss of revenue as pointed out in the
Public Accounts Committee’s Report,
or else we forfeit the moral right to
impose the burden of taxes on the
people.

What about the national income? It
is increasing, no doubt, but the rate
at which the national income is in-
creasing is a matter of concern for us.
We visualise a 30 per cent increase
during the Third Five-Year Plan
period so far as the national income
is concerned, but at the rate of increase
that we are having in the national in-
come, this target that we have visua-
lised for the Third Five-Year Plan,
that is, a target of 30 per cent increase
in our national income, will be well
nigh impossible.

What about the foreign loans? There
is a reference to the foreign loans in
the hon. Finance Minister’s speech also,
We have to trot about from one end
of the earth to the other in search of
foreign loans. I remember when our
present Finance Minister went to the
Uniteq States of America the Air-
India International put up a wverse
singing about his exploits and all that.
It said that he was going to have Ger-
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man money and money from America
and all that. There was a beautiful
couplet. I have a poor memory and
have forgotten that, but there was a
couplet like that. Whatever that
might be, these items are proving in-
creasingly burdensome not only on
Government accounts but also on non-
Government accounts, These items are
adversely affecting our streling posi-
tion. There is a reference to the ster-
ling position in the Budget speech also.

What about the export earnings?
The export earnings are also not in-
creasing fast enough so as to achieve
the target of Rs. 850 crores by 1965-66.
Shri Vittal Rac has made a reference
to the European Common Market
coming into existence. That would also
affect adversely our export trade to
a large extent. In spite of the parleys
and the appeals that we had with the
representatives of the United Kingdom
Government here, I do not think that
we have been able to secure any con-
cessions or advantages so far, There-
fore in spite of the Export Promotion
Council and the measureg that the
Government have repeatedly told us
they are adopting, export promotion is
almost static today. That is why I
say that the target of Rs. 850 crores
by 1965-66 would be defficult to
achieve.

From this picture naturally enough
we come to the conclusion that our
economy is still in deep waters. It is
often said our economy will be like
that because it is a developing eco-
nomy. We are still in the take-off
stage and all that. I would say that
we are not in the take-off stage now
and we have crossed the corner.
Therefore I would say that to say that
our economy would be in the doldrums
because it is a developing economy
would be a poor argument now.

The Budget papers disclose that
there is an increase in the Defence
expenditure. The estimate in the last
Budget was Rs. 282.92 crores. Now
it is Rs. 30193 crores. I welcome this
increase in Defence expenditure, and
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I say it is inevitable and unavoidable
due to the political cross-currents in
which we are situated today.

What about Pakistan? Pakistan is
hurling abuses at us. After these
budget proposals were disclosed, Pak-
istan went on hurling abuses on us
and said, “Look at India; India has
aggressive intentions against Pakistan;
India is utilising the foreign loans and
building up her military strength; that
has become a threat to us.” Whatever
it might be, this is a fact that Pakistan
is proving a danger to us. And there
is no helping the fact that out of 2,520
miles of border that Pakistan has with
India, only 1,672 miles up to June 1961
are Jemarcated. Therefore, the bor-
der is yet to be demarcated. There is
that difficulty also.

And over and above that, the Kash-
mir issue is hanging fire for a long
time and now it is becoming more and
more acute. The President of the so-
called Azad Kashmir Govern t
Mr. Khurshed, I suppose, his name is—
threw a challenge saying, "We are
mobilising our forces and at any time
our forces might cross the Cease-Fire
line and occupy that part of Kashmir
which is in the illegal possession of
India".

Therefore, under these circumstances
this increase in the Defence budget is
inevitable,

But at the same time I would say
that we want nothing but friendship
with the people of Pakistan. Because,
we want to live in friendly relatons
with our neighbours, whether she is
Pakistan, Burma or China, it does not
matter. We have nothing but friend-
ship with the peoples of these coun-
tries. But thisg is also a fact that in
spite of the periodical professions of
goodwill, amity and friendship our
border is constantly being disturbed.

And when I talk of the north-east
frontier, naturally enough, it comes to

my mind that Assam is the nerve-
centre of the north-east frontier. But
Assam, the nerve-centre of the north-
east frontier, is connected with the
rest of the Republic by a narrow cor-
ridor, forty miles wide only. Danzig
was thirty-six miles wide. Here this
is a corridor that connects Assam, the
nerve-centre of the north-east frontier
with the rest of the Republic, and it
is only forty 'miles wide, At any
time—a few bombs can achieve it—
at any time this corridor can be shat-
tered and the north-east frontier iso-
lated from the rest of the country.
And that is why I am pointing out to
these anomalies and difficult situations.

Mr. Chairman: The hon. Member’s
time is up.

Shri Hem Barua:
many things to say.

I have still so

Mr, Chairman: He has taken more
than fifteen minutes.

Shri Hem Barma: There are ten
hours left, Sir,

Shri S. M. Banerjee (Kanpur): But
there are other Members also.

Shri Hem Barua: There is the
Chinese issue also and there is the
forcible occupation of our territory.
At the same time we must not forget
the fact that China ig building roads
and aerodromes all across the frontier.
We heard of the Aksai Chin road. Now
information comes to us that China
is building another road south of the
Aksai Chin road. At the same time
veiled threats are held out against us.
We must not also forget the fact that
Chinese espionage has spread its ten-
tacles in to this capital city of Delhi
Angd threats are held out that China
is going to dislodge the Mac Mahon
line, the international frontier also.
This Mac Mahon line is not inviolable,
nor is it sacred—not sacred at least to
our great neighbour China.

‘What about the defence of our fron-
tier? The defence of the frontier
needs therefore better attention, Be-
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cause, I understand, and all strategists
would agree with me, that preparation
for defence meansg preparation for
security and peace. What about the
Sino-Indian border? The Sino-Indian
border iz closely consclidated with
natural barriers no doubt. But then
to depend entirely on the natinal ba-
riers for the security of this country
would be very dangerous without the
barbed-wire fences or watch towers or
without fully equipped soldiers at the
frontiers. It would be dangerous to
depend on these natural barriers as it
would be dangerous to depend on a
torn sail in a stormy sea. Napolean
did not solely depend on the snows
of Russia to win victory for him: he
had preparations for defence. What-
ever that might be, India has never
been aggressive, But everything de-
pends on the nature of the gestures
that Pakistan and Chijna make towards
India.

What about China? She is building
up her roads. The Burma road from
Lashio, the frontier town of Burma
came to high military importance dur-
ing the last world war. China has
been busy reconstructing it, according
to a Hongkong News Agency report,
down to the Sino-Indian border. As

gainst this what have we been doing
.bout pur roads? There was a refe-
rence to = Road Board being constitu-
ted for roads in the frontier areas Bu:
what about the roads? It is a fact that
the hills are the sinews of our frontier.
But the hillg in the frontier lack roads,
and all strategist woul. esy that
defence means good roadg and easy
means of communication. What about
the modern army? The modern army
consists mostly of mechanised units
which move on wheels, and wheels
need roads. What ahout these hills?
Except for narrow bridle paths or
mountain tracks they nof have
roads. Modern means of communica-
tion are not there.

Therefore I think the whole cons-
truction programme, all the recons-
truction pregramnes ave to be unde:-
taken on war footug, and that is why
I welcome this increase in the De-
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fence budjfet. In order to c¢vend the
territorial integrity of India or the
democracy of India we must be able
to spend more money, and I suppose
this House would not grudge any al-
location in this respect, India is an is-
land of democracy in an ocean of
totalitarianism and militarism oen all
sides which are thregtening our very
existence today. In order to defend
that democracy, in order to defend the
integrity of our terrilory we must
make ample provisions and see that
things are done on a war footing in a
quick and rin'd w+y, or e'se the inte-
grity of this couniry wil: be o)alleng-
ed as it iz being crallenged.

One thing more. There was a refe-
rence in the Finance Minister’s speech
to money allocations for o0il explora-
tion. There is the royalty issue hang-
ing fire a 1-ng time between the
Government of Assam and the Union
Government, and the licence that the
Assam Government has to grant to
this Oil India Gir iled fo~ furlher pros.
pecting for oil in that part of the
country i3 being held up. I would re-
quest the hon. Mimster to see thet
the work is not being leid up
and that this royalty issue that
has cropped up between the QGov-
ernment of Assam and the Unilon
Government is settled with g view to
help that State.

Because, in the matter of financial
allocations under the Finance Com-
mission's recommendationsg also that
State has been deprived of its legitl-
mate ghare. Besides the Plan projects,
there are so many non-plan proejeets
that this State has to undertake. For
instance, the defence of the frontier
is & necessity with that Htate. But
very little has been said about it It
has been established that 2 lakhs of
foreign nationals from East Pakistan
have migrated jllegally into the State
of Assam, that js without any passport,
and the Assam Government is visua-
lising steps in order to check the ille-
gal entry of foreign nationals into that
part of the country. For that the
Assam Government needs Rs. 3 crores.
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That is the wrogramnme thcy have
drawr up. But they are deprived of
thieir legifimate revenue so far as the
royalty on oil is concerned, because
beéing deprived of their legitimate re-
venue 50 far as the allocation wunder
the Financ2 Commission’s recom-
mendation is concerned. Whatever
that may be, I place these
facts before the Finance Minister for
his consideration s¢ that he may come
forward and help that State in condi-
tions of stress and strain at present
with finarcial #)locations as far as pos-
sible.

Shrimati Remuka Ray (Malda): Mr.
Chairman, this Budget which we are
discussing today is for Vote on Aec-
count. It is the Budget of a Lame
duck Parliament which is terminating
in a few days. Considering this, I think
we should congratulate the Finance
Minister for the clarity with which he
has put the picture of our financial
position before us.

I think he should also be thanked
particularly for the Economic Review
and other pamphlets and booklets that
have been supplied. Because, in these
five years, since the Second Parlia-
ment started, there has been a tre-
mendoug improvement in the material
that has been supplied by the Finance
department when Budget discussions
take place It has made it possible for
the Members of this House to under-
stand the Budget in a manner which it
was not possible when [ first came
back to this House five years ago. It
is not possible, of course, to give a
complete picture when a Vote on Ac-
count js heing discussed and the shape
of economic changes that might or
might not come is not there. There-
fore, it is all the more welcome that
we have got the financial picture so
clearly before us.

The Finance Minister has placed the
posifiori in regard to increase, in defi-
cit financing very clearly. He hag told
us thaf in spite of a revenue deficit of
Hs. 6 crores having become a surplus
of Rs. 34 crores, we have a deficit of
Rs. 51 erores because of the fact that
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the deficit has gone up from Rs. 70
crores to Rs. 121 crores. He has also
pointed out that one of the main fac-
tors, or perhaps the main factor ac-
counting for this is the fact that we
have not been able to get the internal
borrowings or external borrowings
according to the anticipated amount.
On the other hand, there js another
side of the picture that we have also
to think of. Shri T. B. Vittal Rao, when
he was speaking, took up the fact that
there was deficit financing. He said
that there is no question of any im-
provement in regard to price position
although the Finance Minister hag said
s0 in his speech. Here, at page 11 of
the Economic Review, we find quite
clearly that the All-India Working
class consumer price Index which came
up to 124 by the end of the Second
Plan and continued to rise till August
1981 when it reached the level of 128,
thereafter, has shown no variation.
All that the Finance Minister claimed
is that this rise has been arrested.
Whether it will continue to be arrest-
ed or not, we do not know. This is the
first time that, after a long iime, it has
been arrested. '

In regard to another point that has
been raised by the two hon. Members
who have spoken before me, I should
like them to look into the Index num-
bers of wholesale prices at page 10 of
the Economic Review. We find that
there is no exaggeration in what has
been stated, Even in the case of some
food articles like sugar, gur, tea, milk
and ghee, we find that the prices have
gone down. It is true that in the case
of some food articles it has not gone
down. In the case of some other arti-
cles, like eement, the price has gone
déwn. Naturally, what the Finance
Minister has claimed iz absolutely
right, Any aftempt fo say that it is
not a correct picture is completely
wrong.

In regard to agricultural and in-
dustrial production; it has also recora-
ed a substantial increase as the Minis-
ter hag pointed out. In steel, sugar,
coal and cement, there has been an
increase. It is true that the increase In
steel could, perhaps, be greater than
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what it has been. But I think that
when the Government is so aware of
the position, the chances are that in
spite of a defiicit in this matter, in
four years' time, we shall probably be
able to cover the position and have
steel production up to the level antici-
pated. Even if there be some little
deficit in this matter, it will not be a
very big one, let us hope.

I want to turn to the question of ex-
port earnings. The Minister has point-
ed out that by 5 per cent that export
earnings have gone up and there has
been a reduction of importy and in
spite of that the balance ¢f payment
position is not a good one, It is true
that the exports have gone up. That is
a good sign. At the same time, I think
that we have to be very very careful
about this. Again, I would like to
point out that we find from the Econo-
mic Review that this point has been
considered at great length and has
been taken into account by the Fi-
nance Ministry. To quote from the
Economic Review, “since these objec-
tives of enhancing productivity and
savings lie at the very heart of deve-
lopmental planning, the successful
promotion of exports is at once a
measure and a consequence of all our
planning efforts.” That shows that
there i an awareness of it. I would
like to plead with the Finance Minis-
ter that this awareness should be a
very acute one al] through the next
four years, because, there are difficul-
ties which we have to overcome in
order to increase our exports, in order
to improve our production in other
ways and to improve the efficiency of
our production. But, if we keep a cons-
tant watch on this, I feel sure that,
gsince we have been able to improve
our position slightly, it will be possi-
ble to make more rapid strides in the
tuture. This, I think, would be the
best and the only way by which we
can really cover the gap of deficit
financing. It is all very well for the
hon. Member Shri Hem Barua to say
that deficit financing is increasing.
But, in a developing economy, it has
to increase tp some extent, It is being
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kept down as far as possible to the
minimum. May be, some more im-
provement could be done. But, it could
not be a possibility that, in a country
which has a developing economy,
there should be no deficit financing.
It is the argument of those who do not
believe in planning at all. There are
others who have gone before the elec-
torate and said that this planning is all
wrong, we should not plan, we have
no right to tax the rich. The electorate
has shown quite clearly what their
verdict is. There are those who have
said, we believe in planning, but the
planning is defective, nothing at all
has been done. The hon. Member Shri
T. B. Vittal Rao, when he was speak-
ing, painted a very gloomy picture.
The electorate did not feel as gloomy,
for, their answer on this matter is
before the country today. They do be-
lieve that the planning that has been
undertaken by the Government and
the Congress is certainly not only right,
but that it has not been as inadequate
ag some of our Memberg would like to
point out. I think that point should be
borne in mind when we are discussing
these matters that the electorate in
spite of all that has been told to them,
and all the defects that are there,
still believes that the planning and the
implementation of the planning has
not been so very bad, because, other-
wise, they would not have given the
verdict in favour of the Government
and the Congress.

I would like to take up another
point which the last speaker also
brought up, which, I think, is of great
consequence, That is the question of
tax evasion. I think jt is true that
revenue collections have improved. I
do not know how far income-tax col-
lections have improved. But, there is
no doubt that tax evasion is still being
carried on on a much larger scale.
I do not know what new taxes will be
placed before the next Parliament.
But, it is quite a fact that much more
taxes need not be placed if tax eva-
sion could be controlled ang could
be prevented and if tax dodgers could
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be caught. If this is not done on a
bigger scale than it is up to now, I do
not think there ig much point in put-
ting more taxes, That is why I think
the Finance Minister has resorted to
more indirect taxation, Indirect taxa-
tion falls not only on the rich
but also on the poor, and, there-
fore, any more indirect taxes would be
unfair to the country. Though that is
the only kind of tax which can be
easily collected, that does not mean
that that is the only type of tax that
we should impose. We should try to
improve the machinery of collection
to a far greater extent than before, I
know that the Finance Minister is
alert and vigilant about it. I wish
however, the machinery were such
. that tax evasion could have been
checked ,and we could have said,
“yes, there has been a great improve-
ment in the checking of tax evasion.”

There is another thing also in this
connection, namely that even when
direct taxeg are imposed_ those who
are fixed wage-earners will have to
pay them, because in the case of the
we do not know what their income iz,
and so, we do not know how to collect
the taxes in a proper manner. So, if
direct taxation js resorted to in the
next budget, it will mean that the fixed
income people will have to pay it, and
the tax-dodger will continue to dodge
it. Therefore, the answer lies in im-
proving the machinery of collection of
income-tax and other taxes. It is no
use having wealth tax and gift tax and
income-tax and various other taxes,
unless the machinery of collection is
improved in such a manner that at
least most of the amount which is due
can be netted into the exchequer,

Now, I come to a point on which I
feel a little gloomy myself and that is
in regard to the fact that we find in
the budget that there has been a sav-
ing of Rs. 126 crores on social and
development services, Surely, it ig ex-
tremely unfortunate that such a saving
should have taken place. That shows

two things. The first thing that it
shows is that in spite of the wurgent
need for social and development ser-
vices, for educational and health ser-
vices etc., the arrangements for spend-
ing the money have not been quite
adequate; secondly, it showsg that per-
haps the allocationg are mnot always
made on such items as can be easily
implemented or as are practicable.
Sometimes, the State Governments
feel that the ijtems for which such
money is allocated are not so good.
And often they have come before the
Planning Commission and they have
voiced their points of view. I do not
know whether in all these allocations,
it is the money from the Central or the
State sources which remains unspent,
but the fact that Rs. 12.6 crores of
money, urgently required for the chil-
dren of this country, in order to build
the the future citizens of this country,
should remain unspent is a sad com-
mentary on our administration. There
is no doubt about it,

We have to remember that the only
way in which we can overcome this
defect is to see that the administration
in regard to social services is as ade-
quate as it is in other spheres. Surely,
when we talk so much of building up
the most vulnerable segment of our
population when we say that it is the
children who must be given top prio-
rity, the fact that in those items where
they come in, there should be unspent
balances is a very sad thing. I hope
that the Finance Minister, who is not
responsible for it himself, will pass on
to his colleagues at the Centre and in
the Stateg also, who may be responsi=
ble for this, that it would be better to
reallocate money to items which can
be implemented so that this kind of
saving does not take place. There are
many types of savings, but perhaps
this is the most unfortunate. In a
country which is still to be built up,
in a country where the children still
lack most of the things that they need,
in a country where such items as mid-
day meals for children is not being
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considered on a large scale and where
other items like compulsory social
service for our youth is not being con-
sidered for lack of resources, there
should be such savings on an item like
social and development sevices.

I would like to bring this particular-
ly to the notice of the other Ministers
responsible, and I hope that the
Finance Minister will convey this op-
iniop to them, which is not an opinion
which I alone am voicing here, but
which I feel is the opinion of a large
majority in the country, becuase we
feel that the resources available for
nation-building are still inadequate,
and at the sama2 time, we find that
are unspent balances. Of course, it is
natural for the Fimance Minister to
point out that evidently more money
has been taken than can be spent. But
that is not the true picture. The true
picture is that the money has not been
utilised for he services which are so
urgently required, and I hope that in
this matter a; improvement will be
seen soon.

There is a lot of criticism that a
goog deal of money is being spent on
admin’stration, which is top-heavy. 1
know also that go far as the Finance
Minister at the Centre is concerned,
he is very alert about this, and does his
best to check this. I spite of it, you
will find that in The Eastern Ecano-
mist, the comment has been made that
Parkingon's law is still obtaining. I do
not know how far that is true. But,
seeing these unspent balances on social
services, I feel that obviously the ad-
ministrative machinery is not so gear-
ed up :s it should be. It is not wnrth-
while raising money at the sacrifice of
the people, if that money is not well
spent and if those who are to imple-
ment the slans are not able to do it
adequately. I am sure that Finance
Minister is already aware of this posi-
tion, and ke has been taking action,
and I hope he will continue to da so,
50 that we may reach 5 position when
this eriticism which is still a legiti-
mate one need not be levelled in a
legitimate manner against us.

Now, 1 woulq say a word or two
about the Finance Commission's :e-
commendations. I am very glad that
rovernment have accepted the recom-
wnendations in regard to the share ot
the States in respect of income-tax,
and that the share in excise duties has
gone up from 8 to 35 per cent. That
is a much healthier way of dealing
with things, and I gm glad Govern-
ment have accepted it. There is, how-
ever, gne point that I shoulg like 1o
make, ang that is that while Grant-
in-aid is being given for road develop-
ment, there seemg to be no proper
principle on which this is being spent.
Surely, in regard to border roads in
those States like West Bengal which
borders on Pakistan and Tibet in
China, and where roads are very much
nzeded, more money should be given
for road development. I am not speak-
ing here only about West Bengal hut
also about other States which are
border States, and where roads are re-
quireq for defence purposes and for
even coming to knew what is happen-
ing on the other side. Therefore, I
feel that it is absolutely essential tha!
meney should be given for road deve-
lopment, to those States where the
roads have not been built, and which
arz border States, because if we are to
defend our land, we must also know
what is happening on our border, and
sometimes we come to know when it
is too late. ,

In conclusion, I would say that
whatever may be the difficulties that
stil]l remain, and whatever may be the
handicaps, that we still see in the ad-
ministrative machinery, there is no
doubt that we have gone forward, and
gone forward more rapidly perhaps
than those who were criticising us
thought, may be, not as rap'dly as we
wanteg to, but certainly more rapidly
than those who have been eriticising us
have ever thought. That is why to-
day they have changed the nature of
their eriticism, and they have concen-
trated on other points. " They have not
spoken today on those points on which
they criticised us at the beginning,
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and where we have succeeded. We
are, however, still fighting with our
backs to the wall. It is a tremendous
experiment in democracy which is be-
ing carried on in this one country
which is isolated on all sides by coun-
tries which believe in dictatorship. I
am gquite certain that with the good-
will of the people of this country who
have given their verdict in favour of
the Congress and the Congress Gov-
ernment, we shall be able to go ahead
and be able to bring democracy to
fruition in a country which was left
behind for ages on account of foreign
domination.

With these
budget.

Shri 8. M, Banrejee: Mr, Chairman,
I have heard with rapt attention the
speech of my hon. friend, Shrimati
Renuka Ray. She has coneluded by
saying that the verdict in the general
elections is a sort of confidence in the
present Government. In a democra-
tic country, it dees happen. But may I
invite her kind attention to the voting
figures? In the 1962 elections, the
Congress has gecured less votes than
in ¥957. I has not secured even 47 or
48 per cent; it has secured 45 per cent
and something.

words, I support the

Shrimati Remuka Ray: May I ask
if any other Party is in a position any-
where to form an alternative govern-
ment?

Shri 5. M. Banerjee: I am not chal-
lenging that. I have secured the maxi-
mum number of votes in UP.; I have
secured more votes than the Prime
Minister. On that basis, I shoumld be
the Prime Minister.

So how does that matter? Because
of the unfortunate division among the
Opposition parties, the Congress still
enjoys the confldence of the people.
So my submission is only this, that
the Congress has not polled more
than 50 per cent or even 50 per cent,
of the total votes polled in the coum-
try, It is less this time and this re-
quires self-analysis and self-eriticism
on the part of the ruling party, as to

why it has lost s0 much. It is not the
number of seats which counts. In a
democracy, each vote, whether cast
in favour of the Congress or in favour
of other parties, counts. Sn I .kink
this should be an eye-opener t6 many
of our friends opposite so that they
may have some self-criticism,

16.42 brs,
[Mr. DEPUTY-SPEAKER in the Chair]

The hon. Finance Minister has stat-
ed in page IZ of his speech:

“We ghall, therefore, nead to @o
everything possible to enlarge our
budgetary resources, 5o as to en-
sure stability in the economy”.

I do not know what is going to be the
fate of our future Budgets. I am sure
there is going to be taxation after taxa-
tion—indirect taxation. I only wish
that this should not be indirect
taxation because it has reached
the saturation point. If we take
the percentage of direct and in-
direct taxation and compare the figures
of 1951 with those of 1961-62 estimates
we find that the percentage of direct
taxation has increased hardly 69 per
cent or 70 per cent, and indirect taxa-
tion has risen to 256 per cent. This
clearly means that those poor people
who have been taxed ang taxed for
any developmental projects have noth-
ing to pay more. I would only re-
quest the hon. Finance Minister to
kindly bear in mind the capacity of
the poor people to pay. I do not for
a moment pose that only I have a
human f:eling and only I have a heart
which bleeds for the common people;
it may be that the Finance Minister's
heart bleeds more. But 1 fesl
that indirect taxation has reached
the point of saturation.

Shrimati la Palchoudhori (Naba-
dwip): Has the heart stopped bleeding?

Shri M. S, Banerjee: It has stopped
for those who have lost. My heart
still bleeds.

Let us view the entire condition, the
growing poverty and unemployment



1229 General Budget—

[Shri S. M. Banerjee]
in thiz country. With this condition,
are we in a position to pay more taxes?
That is a matter for the king consi-
deration of the hon. Finance Minister.

The other day while speaking on
ine Fresident's Adaress, 1 quoted
certain figures. 71 rickshaw puliers orf
Kanpur are donating blood angd eara-
ng their bread. They pull rickshaws
for the whole day and then onge a

week they donate their blood. From

1958 to May 1961, these 71 unfortunate

rickshaw pullers have donated 27,000

botties of plood equal to 10,00,000 c.c.
I wanted to produce a gocument signed
by the Civil Surgeon, Kanpur. How
is it that people have to donate their
blood to earn their bread? There
must be something wrong with our
planning.

1 am all for the Plapn and the suc-
cess of the Plan. But thg gquestion
arses 1n my mind whether tms Plan
is for the people or the people are for
the Plan. How is it that the executors
of the Plan go on executing it to
success ang after the success of the
Plan, the fruit does not go to those
who are the toiling millions: I have
seen the extravagance in our various
plans. I confine myseif to U.P. Let us
take the Rihand Dam. After the suc-
cessful completion of the Rihand Dam,
or whatever has been completed, it ap-
pears that it has only been constructed
for Shri Birla's aluminium factory. We
werg told in this House—and the
Members of the Assembly were told
in the State legislature—that the
whole shape of the eastern districts of
U.P. wag going to be changed; poverty
was going to be uprooted by having
cottage industries and small-scale in--
dustries which would run on power.
But unfortunately -what happened? I
am sure that whatever power is gene-
rated out of this dam will go to Shri
Birla's Aluminium Corporation. This
hag becomg a serious problem for the
easterp districts. For instance, Mirza-
pur and other districts were thinking
in terms of development, in terms of
fAghting poverty with rapid industria-
lisation of the region. Now they are
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seriously thinking whether this was
the actual ajm of the Rihand Dam.

There is another project in the
Jhansi district. You know the condi-
tion of Bundeikhand. It is actually a
poverty-stricken area. It was thought
that the successfui completion of the
Mata Tila project would bring seif-
sufficiency in Bundelkhand by the
setting up of more industries there.
But what happened? An amount of
Rs. 34 crores was spent. Then it was
raiseq to Rs. 11 crores. Now it is
said it will cost Rs. 20 crares. If you
visit the dam, you will find everything
written there, the height of the dam,
the length of the dam and so on. But
against the item ‘cost’, it was wnuen
once ‘Rs. 11 crores’. Then it was rub-
bed completely, because nobody
knows, not even the State Govern-
ment or the Central Government, as to
what is going to be the actual cost of
the project. I was surprised at this.
‘After
spending so much money, what gre you
going to do with the project?’ He said:
‘We are simply discharging water. That
is our work’. No site hag even been
selected for the power house. I do
not know whether this chaotic wast-
age of the taxpayers’ money is going to

/count for the success of our Third Five

Year Plan or the Fourth Five Year
Plan.

That is why in these under-develop-
ed areag of U.P., whether it is Bundel-
khand or the eastern districts, there is
chronic unemployment, drought or
other things and people are facing
starvation. This is why the shape of
these districts has not changed a bit
even after the completion of our Se-
cond Five Year Plan, So my request
to the hon, Finance Minister is to
see that this chaotic wastage of funds,
this drain on funds, must stop some-
where; otherwise, we have no face to
ask our voters, our people, to pay more
taxes. will immediately cay,
‘After the successful implementation of
the Plan, what do we derive?” The
First Five Year Plan gave us unem-
ployment to the tune of 6.5 million.The
Second Plan gave us unemployment
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to the tune of nearly 10 million. I do
not know what is going to be the fate
of the people—the unemployment in
store—during the Thirq Five Year
Plan. It is g race going on between
hunger and starvation. I do not know
which ig going to win.

If this is the condition vf our coun-
try, what is the use of these projects?
I am all for the public sector indus-
tries and projects. But let us have a
thorough probe into the working of
public sector projects. Why is 1t that
we are facing a strike every lime in
the Heavy Electricals projects in
Bhopal, the HAL or other projects?
Favouritism and nepotism have be-
come so deep-rooted that if there is an
analysis, if there is a thorough prube
into the working of the public sector
projects, you will find that pcople who
are high up have appointed their re-
lations and promoted them. A man
getting Rs. 350 on a particular day,
just after completion of nis training
period of 11} years, is getting nearly
Rs. 1,100. As the Prime Minister cur-
rectly said there are places of pil-
grimage. But if this is the condition
of the places of pilgrimage, the pil-
grimg will never zo to these places;
they will say it is better to remain
at home, So, this is the condition of the
public sector projects.

Coming to the question of resources,
whenever we say that genersl insur-
ance should be nationalised, the reply
is that they cannot do it immediately.
For instance, the audit rcport on the
Ruby Insurance Co., was never placed
before the House, but from indications
we have got it is clear how general
insurance is working. I do not im-
pute any motives to those who own
these general insurance companies,
but, after all, what is the reason that
genera] insurance is not nationalised,
why are certain banks net naticnalis-
ed? If our national income has in-
creased, where has it gone? It has
goneg to some seven or eight fumilies.
At least 75 to 80 per cent. of the total
nationa]l] income has gone into the
pockets of seven or eight families.
Just like the nine families of America,

here there are seven or eignt families.
So, the question is tnis, that there
should be distribution of wealth. The
hon. Finance Minister says that he is
taxing them to Lhe tune of &0 to 85
per cent, in certain cases even 80 per
cent. ]If there is so much direct taxa-
tion, how is is that there is so much
concentration of wealth in the hLands
of a few, how is it that Rs 600 or
Rs. T00 crores could be accuraulated
by seven families in this country?

Now, a committee has been appoint-
ed with Dr. P. S. Lokanathan as the
Chairman to know about jt, how the
money has been distributed and so on.
Well, how can he know? WNationalise
all these banks and you will know
where the money is, whose money it
is. So, naturally, my suggestion is
that for the mobilisation of our in-
ternal resources, general insuronce
should be nationalised, banks should
be nationalised. It is high time that
our sugar industry is also nationalised.
There is no harm in it. The sugar
magnates may show some signs of
revolt against thig step, but they can-
not do anything. What can they do?
They have had enough of profit. They
have had fabulous profits, and it is
high time that in the interests of the
country, their industry is nationalised.

These are some of my suggestions.
They may appear to be :mpracticable,
[ am not so much experienced, I may
be wrong, but you might consider all
these things. After all, we are gelting
aid from outside, loan after loan from
outside, and we do not want to mertg-
age our country after taking so much
of loans. Interest alone comes to
crores, and naturally we have to pay
it back this year ur next year or after
ten or twenty years. I may not pay it,
my son or grandson may have to pay
it. Why should we keep this indebted-
ness to the tune of so many crores
and leave this hurden to our grand-
children? We should try to clear it.
India should be  reconstructed,
a new [ndia must grow with the help
of all in this country. Let those finan-
ciers and capitalists give their capital,
and ] assure you on behalf of the
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working classes, ‘viiom I have the pri-
vilege to represent, that they will give
their best labour, and we can build
a new India. That should be our
aim.

My hon, friend Shrimuti Renuka
Ray raised a point. She said that at
last the consumer price index showea
clearly that prices had been arrested,
and she guoted figures from August
to December, 1961. During taat puriod
it remained at 128 and sne was very
happy that prices had been arrested.
In fact, they had be:n arrested in
February, 1981 and that continued
till May, 1961, but again somehow or
other in July it went to 127 and be-
came 128 jim August. So, I can quow
from the Reserve Bank Suileun or the
figures available with me to show that
enere had been some stability for three
or four months. After all, if prices
remain stabilised for three or four
months, we cannot say there has
been stabilisation.

After all, what was the anticipst:on
of the First Pay Commission? It
thought that after the end cf the war
prices would stabilise between 160 and
175, but that did not happen. Natural-
ly, I fully support the demand put
forward by my hon. [riend Shri T. B.
Vittal Rao, for the revision oi the
dearness allowance of the Ceniral
Government employees.

Consumer price indices in 1960 from
July to December were 126, 128, 125,
125, 124 and 124 respectively. In 198,
January it was 123, in February it was
124, in June 125, in Juiy 127 and
from August to December 128. It will
be seen that the price index was tem
points over and above the base of 115
points, taking 1939 index as 100 which
was the basis of the Central Pay
Commission taken as far back as
July, 1980. It has not gone down ap-
preciably. From October, 1960 to
Septemnber 1981 it has remained at the
average of 125, that 1s over ten points
for a year, and in Octobar, November
and December, 1981, for which figures

~
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are gvailable, it lias rematned at 128.
The condition laid down in the Cen-
tral Pay Commission's recomaiend-
atront and accepted by the Govern-
ment of India which I have yuoted
above has been fully fulfi'led So, 1
would request the iion, Finauce Min-
ister, to whom moral vaiues aie nuch
more important than anythung else, 1o
honour his commitment inat tre Fay
Commission's report would be consi-
dered as an award und ail its recom-
mendationg implemented. Whea this
question of dearness allowanc: was
discusseg@ with the hon. Labour Mir:s-
ter, Shri Nanda, in July 1860, when,
unfortunately, the strike could not be
averted in spite of ihe efforts of our
late, lamented friend Shri Feroze
Gandhi, it was clearly said that if the
average remained at 125 for twelve
months, then dearness allowance
would be revised. In reply to an
Unstarred Question of niy hon. friend
Shrimati [la Palchoudhuri, the hon.
Minister said “Yes”. Ile admitted it,
though it was said there that the
figure for Octiber, 1961 wras provis-
ional. It has become final now. So,
it is high time that the dcarness al-
lowance is revised without Celay,

Now, the question  arises: what
should be the quantum of the dear-
ness allowance? My suggestion s
that it should be ilncreased by 50 per
cent. immediately, and if there is no
agreement between the unions of
federations and the Government
about the balance 50 per cent, it should
be referred to arbitration. This sug-
gestion should be acceptable. We
cannot  possibly deny the Central
Government employses any more, and
ask them to wait for another year.

First of all, the formula of the pre-
vious Pay Commission was an auto-
matic rise after a twenty point rise in
the cost of living. That was ‘urned
down by the second Pay Commission,
because of which there wag so much
trouble, and people thought that the
previous practice should be restored.
Now, if, even after the acceptanca of
the second Pay Commission's recom-
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mendations, our Finance Minister
takes more time to revise the doaar-
ness allowance, I think that will be
wrong on his part, and that will add
to the frustration of ithe Central Gov-
ernment employees who have already
been frustrated to a great extent. So,
this question of dearness allowance,
1 am sure, will be considered by him
immediately and a decision taken hy
the end of the current financial year.
That is my request to him.

Then I come to the question of sales
tax. ] think the total figure realised
by way of sales tax in 1951 was about
Rs. 54 crores. From that it has now
risen to Rs. 143 crores. The whole
method and procedure zbovt this sales
tax is so cumbersome and troublesorme
that I wonder how the ordinary shop-
keepers keep their accounts. I wouid
request the hon, Finance Minister to
bring in some amendment or to sug-
gest ways and mea=s by which it may
become simple so that the shopkeepors
need not keep an accountant or a cletk
to maintain these sales tax accounts.
If it is made simpler there will be
less of evasion. In UP. alune there is
an evasion of Rs, 21 lakhs......

18 hrs.

Mr. Deputy-Speaker. Just at this
moment why should the hon, Member
prass upon that?

Shri S. M. Banerjee: Sir, it is a State
tax and yet the Centre cen always
advise.

Mr. D-puty-Speaker: The Centre haz
nothing to do with it. It would be any
of the States where the Assemblies
have just begun their work.

Shri S. M. Banerjee: J only wanted
that the Finance Minister should ad-
vise the State Governmants,

_Mr. Deputy-Speaker: No question of
hig advice being given The hon.
Member cap advise his compatriots.

Shri Morarji Desai: T may be ad-
vised as to what I should do. But let
him not advise me as to whai I should
advise others.

Shri 5. M. Banerjee: Now, we e
al] for developmental expenses. What
about non-developmental expenses? Is
it not a fact that in 1951 these non-
developmental expenses were to the
tune of Rs. 500 crores which rose in
1961 to about Rs. 1100 crores? Whe-
ther this increase is justified or not is
a matter for the Finance Minister to
see. I do not say it is unjuctified. But,
if there is such an increase in non-
developmental expenses, I do not
know whether we will get the moncy
for developmental expenses. So, my
subinission is that al]l this requires a
thorough probe.

Then, about corruption. Whenever
the question is raised, irmediatelv,
whether it is the Prime Winister or
the Finance Minister or uny other
Minister, he says, “‘Where is corruption,
give us facts and oroof «te’ How
can proof be given? If co.iuption has
to be seen, let the finance Minister,
not as Finance Minister but as an
ordinary man go to eny uffice, go to
any court and see things. ] do not
impute motives to the magistrates or
the judges. Nothing will move un-
less you pay something I am {old
that if you want {o lodge a report in
a police chowki, nohody will even
write the report unless you pay
something. [ am cometimes surprised
that our productivity has gone up;
our national income has gone up. But
we have never cared to asscss to what
extent our national character has gone
down. Our country cannot progress
when  there is corruption. Shri
Deshmukh said something. Tt was
pressed in this House that it should
be accepted. And the Prime Minister
wanted that proof should be given.
How can concrete proof be given?

In the ordinary allstment of houses
an inspector was found to be - tuking
money from both parties. Suppssing
myself and Shri Madhok both wanted
houses, he took Rs. 100 from me and
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another Rs, 100 from Shri Madhok. If
the house was allotted in the name of
Shri Madhok he returned my money.
I thought he was very honest becauvse
he had returned the raoney he Pad
taken from me becauce he could not
allot the house to m2. But there was
the Rs. 100 he had taken already from
Shri Madhok. This is what is happen-
ing and there must ba some cherk to
this and deterrent punishment should
be given for the corrupt people.
Otherwise this country cannot pro-
gress.

I do not mind any rise in the De-
fence expenditure. I have all admir-
ation for the work done by our De-
fence factories, by our Ordnance
Factories. In 1956, 6,000 men swere
retrenched, Now, at least 13,000 more
.men have been recruited in 1961
alone. That clearly shows that more
than 50 per cent. of the machirery in
the Ordnance Factories sre siill work-
ing.

What was the condition previously?
Some group of pensionerg were 1un-
ning these factories and they could
not make defence self-sufficient. Ir
1953, when I brought out a =mall Jea-
flet called Save Our Children from
Starvation, I tried to bring out that
these Ordnance Factories are capable
of producing all articles. When T was
distributing the leaflet outside this
Parliament I was mercilessiv beaten
by the Police because I was telling the
truth. Now, in 1961 or 1962 it has
been found out to be correct, that
these Ordnance Factories are not to be
run by a group of pensioners and that
they are capable of moving towards
self-sufficiency of Defence equipment
in our country. I am happy about
that.

About border roads Shri Hem Barua
had something to say. Let me say
how honest work the hordsr road
employees have done. I have all ad-
miration for the Defence Service, for
the civilian employees in  Defence
Services. And, I would request the
hon. Deputy Defence Minister who is
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here to see that more recruitment is
done and that these Ordnance Factor-
ies are utilised more.

I appreciate the production of
AVRO 748 in Kanpur; I welcome the
production of Supersonics in HAL.

IEven the BEL is working efficiently

now; previously it ‘was not working
so efficiently. I nssure the Deputy
Defence Minister that we are all for
Defence production. ‘We want the
defences of our 2ountry chouid be
strengthened and our border should
be protected, whether 1t is against
China or against Pakistan. We want
to assure him that whenever the De-
fence employees were fighting the De-
fence Minister it was only
in self-defence and not with
a view to attack the defence
policy. The greatest confidence in
the Defence Minister’s policies is that
the people have voted him in spite
of the reactionary elements which
wanted to defeat him. But, thanks to
the electorate they have voted him
back not by a difference of 1, or 100
or 1000 votes but by more than a lakh
of votes. That itself shows that the
recationary forces which were at-
tacking the defence policy of the
Prime Minister and the Defence Min-
ister were beaten hollow and the
Defence Minister hag come out with
flying colours.

I would once again request the Fin-
ance Minister to kindly consider the
three points, this unemployment, and
its solution, which I have mentioned.
Should we provide employment or not
to the unemployed? If we do not, our
people will suffer more and more.
The Plans are there and everything is
there. We want the success of the
Plans. But, after all, the planners of
the Plan must get something to eat.
That is my submission.

With these words, I would request
the hon. Finance Minister to throw
some light on the various suggestions.
With regard to-dearness allowance I
appeal to his sense of justice and im-
partiality and his moral values, which
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he mentioned after the strike to see
that dearness allowance is increased
without further delay and before the
31st of March 1962; that is be the
end of the financial year.
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fearizit #Y s&w@ 3 | Fawfeww,
foafesn o fewrdad, amae # @Y
- S & o & o qT Ew I Ay
AT g s 1 g m A g @
& | Amferow 3 AT 9T W AT F "=
frpTodt T AR FT @ € AR
TR AT W F ARl B SwEraT
TRE A T 3R E
-Hrafasw & A O gW W & wRY
ot wfas Afedt ® a1 @ § oy
f& 2 % g gw 9 & T
R Afexr @ @ & 1 @@ I R AR
TomT @ & | A fow & ¥ foge
A gQ & 39 # St wataar = 1
& T ¥ @ aww & frogw 2w oA
HHarT ® T T AT @ & | "
AT 3 Y TEIIaT wak # ¢, wias
ST wat § & A W &7 Ay
a1 &, 1afad g @ & #Y a=m
BN | W AW AeRA § AR A |
ZAT st Ao &1, gAY st
F1 BT AR T9€ 1 T A FT AL
ST AT ATfed |

TF ST R A WA FH G Y
AR & QN A AW A s
AT S AT ¥ AT g¢ @ @ R
& wfaes  (.convinced ) F fF

General Discussion 1262

T A AT I TG X 1 X g §
f& st A% § 1 Afew oy faegw
THT AT & | IR I FT AG IAC
¥ A AET § 1 W " S @
T AT ¥, Fiedw T TF A q4qv
g % O Wd Y T A ey
fafea Fw= A& gar 1 gs-
fafram Fve gar & 59 TR T
FWWE 1o WA T A AT qaT
¢t fF 9= ArEe TRwE #) g §7
formt fafreram E F s § 1 oW
7w & w< fafrex s7 @ i,
Ft FT= g TG, e g S,
W@ FLEE T A AR S #
=T g A ) W A Fg & What
cuts deep in politics cuts deep alround
BT agi Wy s wrer & frww wen
uT <@ & 5 “gar T aar g " St
AT ART FTX E, AR I FT wEN
FIF &I FTET FA § | AT T@
WM T @ § AT Sror g
AT & LA T @ |

it qfew 1< T wrE 3 -
T ¥ L H Y TET | AW Ailgfawe
FT AT H &, AT S T A A
M e HF i aam
IR 9% @ & | afg wiwe fad o
5 =7 qAmET & W= WOE FT IR
e @@ S T qaT ST 9
for 73 =1 agr &) T AFHI T HET )
frgnr faii ws @ifer qard feest
Sefafrdess & AT %1 5 g9 T
T ¥ ol o frerer @ & 1 H7 IR
@ & " sEw s e ?
I g fr afamie & feemds
Tt e afamiwr & s w frferd g
e freremr & & @ s fafasx
@ & TROw Ty & I sieat
F g fae | Tgw & oo A
FE TH GEL T FW | /Y AW F
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R # wOT a Sifad a9 ST 49
HIA WY A7 FEdw ) faar Fu< arEy w
TR F @A N gAR A a
T T8 ¢ |

qa: WIS W F AR g §
WEMTE T, 3T & WR gAH g T
T W AT F A=K FATT & HLEA F |
WA T §AT § | 3 A1 9 &
ford gardy arerer Arfaat s 7o A=
a9 &9 ¥ i § | 99 7% gw we
Hifat w1 & 7€ F@, T TF S F
HATHA FATY AT gHIL AEF S WEE
Jr 4 @, aF aF g T
FAAM G | AT A AT TS @, _Y
@ FQA G, N AN AR A G,
T qAEE AT IO W IR
WE

I I ¥ A=< [y s=w
frar T & 5 fed X 9@ 91X 35
w0 w0aT afes T w9
39 a1 #Y yawar g | ey A & fed
IEHT g qfEEy w@w g S
W AT AT AG HC GHAT, HIAT
HAmET AT T A L GHAT JHAT
T S & g1 AT & | T FAr
7g ¢ fF 3c T TmT @ F0 y =4
T F g s ?omit omi
IR frr AT oft a7 Far FF Y
FOU YA AT FHGET FATL I]A A
g Aifad fY aedaar g | S A
e Afodt T ow # afewe fam §)
fe ag Tog A & | s Aw W
FATE % g AR Fu T gl 18
O g g | Wy fAd oeEmd
fazes 9 | =Y ¥ I T FEE
& o o ¥ oot & g @
FAA §F | T AT FY S S
T FHAT a7 FEEEAR ¥ 97 F afew=
TR 9T | T T F AR TG F1 afew
q7 | 798 91 wraq & ¥ A S gwar

¢ afer gaw O T@‘ﬁ | (l'mrerrupﬁon)

I |9 FT qHG AT A9 FEAT | A
%g1 &1 wd 4g & fF ag we e g
Mar ¥ foar wfed gl goar Hifa
O &Y TE, T 99 & | g g
Hifeat #1 3= ug & 5 v gw v 2w
# e W afewm ¥ g ¥
R dw & gaw ¥ T aF § | ag tfae
T O g At aar a R
AT g Afaar adar w7 gf &
7g g 9w g R 9T o e ¥
w= wifas Iwfa e, wfes =miz
o @Y g3 &% & S, AfEF gw
aoa & | sfaer aqemar @ 5 o@ o
9T g FT ¥ gAe gh av gar
 aga W< 91, g 8 @ fafear
FgT WET 97 | A6 g |@wfE
g e g & @t A, st
T W 3w A AT A g )
= Aa8) faar = o g s 3w
F s FreET ey o @ §, ¥ ot
wqE H o1 R §, €T #T | g afx
T WO HEIA W W e aE
FT, I TAT 1 I wT A& FA
a frewa & g WL A amiE g
ol g & a9y sfwaT a9 s
g FTCOT & ATAAT AL ZHAT HT 1
el drar & d9w # ¥ ww 3
fe SuF1 ag7 e & W /W & fad
T ¥ wafaE g g 1 99y an &
AT A it aF S gt ¢ | waied
T 9T gH AT favae #< AR 9

FIAC FT AWAT AT qWA
2 o = & fF ag Wi 9wET ) =
gus ! efad fF gard Sifmat e
g% & | g faw ol 7wt & A wod
W1 T v g, FTEART R
T T AT, TH IGHT 60w F¢ | ofwT
T FAr  ag ar=r @ g fF oS wnar
TARE ST AT IWTJ @R ?
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[ = a=rore vy ]
T WA & W 9 WA g FgAm
g oww & e o oW & W%
@ § T T, W 9EF wAeEsy
AT & A IO A A DR
gafar 37 W 1 T 95 T g
Afa i srA SR AT AR g ?
agh 7% 7€ g% g W @ F, g9
for 7€ drd @ W E | e &
QAT AT qIF & AT A9 A qH
T wIw aATE W1 W & 1 At aw
4 w9 W 2 fr ag aew ww &
g A Al P A e e A
FT A § AR 47 e R F 7 qew
: HEM T WAT | g H B A
 aga T § 1 g e faerg @@
TET 9T TEAT WG F  FE &< g1 FFal
g ofe maeite we ifemr & W W
#1 @ fawg ¥ qu e o =fed
T FAH! TR It aF T% 7%
TAFTET E T TR § ST AN 0

o 7% qeF A § a1 AIAR
& fremaTe 9% WX fise faga & o
& & F AT TF T TG | g ATER
§ g gt A |t ) W
s ® fa7 o weifer v
forer St |

oE % HC 4% FT foR & art
¥ drr 9T a9 9F §9 A9 &
qm 1 T T § A # g
Ffa N ggaaar o mr g ag
9T & FT fFar mv @ 1| &7 @R A}
N o 99 F @M | qA TEA
R g F W amg" Y oaqen
e § 6 ogum AT T g owi
39 fa ==t gf fodmm S0 & w22
9% g W A e w e
Far FETem AR &, WD R & A%
7 sy fedw fafrer a4 §
ug Tl [ g A4 A g I gl
¥ WgEA G ®@A9T T A g
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s mrEwEE § g g Y 69
gfag = F 1

"I ag A fF g T AR
& fod & g9 W gATd W &
fag § ewv ofe & a9 [T
Fr I &1 S faar S AEr &
A 3 & Hw=< W1 fFafa § 99H gwT
fawedt o qifee ™ F w17 T
d= ¥ grw gmr =ilkd 1 gaTa a@
T T A9 49 | e §rE
Ty wfsr @ fom w1 gw HEEaT
T FT TFS | A Iq FAT Y FH I
gha & wEAT qEEAr gana 49| ¥
arg 2 1 afs gw €W & &9 weer
fafaest ¥ Fraw Ag FQ@ @1 g
fetbra &Y ot woraa 7€ & wFaT 197
g fe 9 #Y wEE gw § wfaw §,
IAH HEEAT wiUE @, T A g
gt Y sy wfaw & awdr & afer
g e @ & foEw wfaw
T o gmadw g aR T
Y s warar g @, i S T
g0 SurEr Wi )

afz gq w9 "EEl & @ "9
qe6 & WEL TAAT AT JAT G T
Y, AT G AAGT TGl FL, A
foe ag w5 g 9 § s Al
Ed, TG € | THET agd a S
9T @ ¥ P SR g q,
T, TWi, TeEtmar e § S
T AT Y AT & A T WA
AR A A & o faer W
F o1 § A foe & o o @R At
fow gdw @ W E, T W W W
gATQ WY J@H F qA T ¥ gL AT
RE | HI AQH A FTHTAT @R
o T 3@ ¢ qore gw gL
@ &, 4 A H o @ § ) T
Fg W W wor § afFT oF T
w0 73 § TF Ao " @ sEa
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aer WTE W@ 9 ¥ ww @ @
T GHAT A1 9 I T HY AW |
0o IEH A gA A TSR |
@ o g sfgen afesr <
o fyme swwd ) sfkwmag
¥ gt oI 3y 9 A a5 o,
< #Y M F v 9 v Ak ofmr §
T FIHTA T T A ATATEY I qrEy
1T Agh 9T AT S gy Sy
T T %Y 77 fagary @1 fF o I
Iy foar QET 3 S9FT Ieae 3w
grEm ¥ fau fear s@m @ a7 wov
¥E o7 9g aige F fag o Al g A
# e &Y godr & 1 AfwA o s
T e 6 S S a7 sgwEn
TE g, a1 IR 94 9 T W=
T AT |EaT |

A fart AT | ggiFr g
TFFL AT AeH T TEHT FT H=TAT
T EHHA & | R A S A g
THEHT & T T3 grRAT AT 98 T3
AEAT T I FL AE AR AT qFAT |
IH qF FT AT FT TET HHA T
¥ fau agt & * &7 & gew
WA AW aEgigea ag g 1%
it ot 7€ o 3§ o § 0 Tl
g & s o a8 =W AR
g @ & | W gy X fawe waw
TAMT WX WAE glew aamr o
W OWY A FAT AT A FS
ot § @ a0 & 9 76 ae
I O OF FHET g g AT | §F w7
F foae o diemT A 70T T Y
ot & a8 T WY | FR it T &
WY gATE WA F aTE & Far 0 F
o€ gferar & &Y | weeey fogy @
g § w8 7w g 7 gfear &
wgnmmwﬁmmmw

&Y 9T T AT TS TS § WL FEL F
uF §AY w2 fF qu wi gt aar |y
ar f6T 39 &t Y aw TE e o
AT W IR JATT § | WA AR AT
fibar ST & WY S § T 9T g,
afFT R ST A AW AR & A
I wfr wgea w1 g o s fe
qfeTaT a7 &1 | JT A iy A o
at gt anfae Faam o awaT @ | &Y oy
3 fr gz I} # qoEe foee @
Cc A

g 8% & fF WX @ o §
A FY w7941, FfET ag AT F
qTE &Y Y 1 &Y gwar ¢ o ag wmer
qeftafirat ¥ arar i €Y AT Fr A
F qm T o

faeeit ¥ @ga a¥r sem OF S
T T & AT Y wrAAT ar § | St
T FIUF STATE T3 F FILT TT ST
¥ o ae fm @ § 1 & wi
I Fgr a1 7 Swal § 9 @ @
T @ < fegeiw oo fams
frgr i SfFT we 23 @EE #
afg @ 9 9T Y ITH qEWE AW
A& FTAT ST @I § | W Faw & F
TR o W LT v | S 9 ey
WIS EAIT AT FTH H7 FI | I grea
# guwr foo w1 § AE AW FFar |
F faor F s A grar € 1 A wor
FTETY FH=Tl ¥ 99 IATg Y oS
2 1 geifaT wre ST SR s § e
+fr oo 7 8 T & | TEfE T W
oroE! =y 3T gRm |

T FT faeit 31 garga awert
& =T sy AT Afge | faeey W oSy
¥ #T TIHET &, TET AR F AW
o1y @ &, Arawt e &1 wser vaew
s wifge, fafesar &1 w=er saw
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[t Farast )

T wfge A S & @ § fau
TFHTAT FT TG FAT LT | $7 F 59
feeet %Y BT &Y i = faan smd
Fifs TEl T g #1 3@ FL AR F
| T FT HAEAT FT ATHN A & |
# | W A g A, Sfew o= F
Fmar ¢ f o &Y ag g g At
IO W A g Ay wHR AT FEa]
et

o & H O & W AT A0=Ar
£ | 9 39 =  wfes T= 30 Tw@a
g | 7 ¥ ¥ g g et T A
B imiw A aagEa i
oY UE U< SUTET § S4IET e #
LN SRS e TH | gA W F
s e} fEt@y o afvs § &
afy 3@ S a & 39 forar o @Y
W T ST G 1 A § R sEw
TR AW w mfaF Iufa § a2 FgAm
fasr a@Far § | TR T 9gw
FEHIT 50 ¥ g9 & oF grEgh-
wofes afiv s Y & a0 9
e T T T weEEl F oFITOU
g @ AR A& 97 g9 | "9 R
FARFHIEE @2 | T FH A
T @ fFm @ =fge w6ifs
W & q0 & ¥ A9 7E aE e
aTe fawet 931 FT 959 § A1 fF Fr
HEIT g0, WK 9Ee w9 T fad 9.y
Fi A1 99" Y afes T
oF F1 gfRwE FT gHT | @by
A wrgeT ¢ o6 ogh o g g SR ¥
R gEgEAGE  Sreeed  aww
wiifE TR T ot dar @ T &
fowdr Tot 3w &1 A e
YD T

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Deputy-Speaker, in
the very beginning I would like to re-

fer to certsin points which my hon.
friend, Shri Madhok, has just now
raised. In his speecn he has referred
particularly to the electinons »~nd the
affairs of Government now prevailing
in the State of Jamunu and Kashmir.
Shri Madhok was saying that during
the recent election in Jammu and
Kashmir there was interference from
Government and irregularities were
committed. Here I want tn point out,
particularly for Shri Madihok’s infer-
mation that as far as the clections in
Jammu and Kashmir State are con-
cerned, they were held in a most fair
manner under the direct rujervision
of the Indian Election Commission. T
have another important information tos
part with and to pass on to Shri
Madhok and it is that :n Jammu Pro-
vince the counter-part of the Jan
Sangh known as the Praja Parishad is.
conducting its election campaign :n the
most rowdy manner and the Praja
Parished was responsible for commit-
ting most of the irregularities during
the election campaign. 1 om really
pained to see that my hon. [riend, who-
is the Zonal Secretary of the Ali India
Jan Sangh, who was himself a candi-
date for the Lok Sabha seat frorn New
Delhi and who during tae  whole
election campaign never visited the
Jammu Province even for a dav should
say these things about the clections in
Kashmir.

Shri Bal Raj Madhok: I was im
Jammu yesterday.

Shri Inder J. Malhotra: I was re-
ferring to the period during the elec-
tion campaign. During his most re-
cent speech he said that as far as the
Congress Party and the National Con-
ference in Jammu and Kashmir State
are concerned, they believe jn naticn.
alisation and in socialism. He =zald
that there is no neeg to belicve in any
kind of ism. But ] would say that
he had at the back of his mind one-
ism, which is being rpread by the
Jan Sangh in all parts of Tndia, the
ism which is being sotead by the-
Praja Parishad in Jammu and that i
communalism,



1271 General Budget— PHALGUNA 29, 1883 (SAKA) General Discussion

The Praja Parishad in Jammu Pro-
vince had the rising sun us their elec-
tion symbol. During tne election
campaign, not only the Praja Parishad
workers but even leaders stated in
public meetings that 8il Hindus raust
vote for the rising sun because, ac-
cording to the Hindu religion and
Hindu belief, we worship the sun.

Shri Bal Raj Madhok: In the lasi
elections the Praja Parishad put up 25
candidates out of which 4 were
Muslims.

Shri Inder J, Malhotra: I am re-
ferring to the election symbol, and the
way the election symbol was inter-
preated to the people. If during the
elections such things are mentioned
and such campaigns are allowed 1o be
carried on that religion is directly
involved in the election, it will have
very bag repercussions. Therefore, 1
would appeal to the Government, es-
pecially the Central Government, that

1272

if we want the roots nf democracy to
grow deeper and deeper in India, we
should not allow religion and such
matters to come in the election cam-
paign. For the betterment of demo-
cracy we have to wipe out commun-
alism from the face of India.

Shri Bal Raj Madhok; I agree with
you

Mr. Deputy-Speaker: Would the:
hon. Member iike to continue in the
same strain?

Shri Inder J. Malhotra: [ will take.
a few more minutes,

Mr. Deputy-Speaker: Then he may
continue his speech the next day.

17 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday the
March 23, 1962/Chaitra 2, 1884 (Saka).
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CoLumMNS WRITTEN ANSWERS TO
‘ORAL ANSWERS TO QUES- QUESTIONS—contd,
TIONS . . 1051—87 U.sQ. Subject CoLumns
5.Q. Subject No.
No. 149. Abandoned collieries . 1004
107. Circuit Bench of Rajas- 150. -
than High : " Y081 5 Sctagn::age_ of ooal in Cal- 1094-95
110. Working conditions of Cen- 151. Substitute for l-ugh 8| ed
. pe
1l:nl sGt.‘il-'e'l'r!.'u:le'nI Emp- s diesel oil . 1005
oyees ) ) ° 2. Fourth St .
111. Bducational facilities for 358 Ha MMl FIAnE 1095
children of Political suffe- S e e
1054—57 0 ernmen
113. Poo(-Matn: schnlarslupa Employees . . - T096—98
ao Backward Ciass Sm- 154. Tnﬁltﬂ;non of Chmge and
ents . . . 105761 other foreigners in Assam 1098
‘114. Demands of Delhi School 155. Petrol price . - . 1008-99
;“r"‘m N D 106164 156. Pakinfiltration into India . 1099
115. Drilling in uduun is-
trictin U.P. . . 1064—66 157 hél:nu::cmre o, et Aem-:ogg-:(mo
116. Foreign capital in ]oml ) s : .
enterprises . 106669 158. \E‘m of Burmese Mlhmy
117. Excise-duty on Fumane oﬂ. 1069—71 ission " 1100
119 Finger print Bureaux . 1071—72 139 I;l;:;ng.of Indian Rupce 1101-01
121, AllIndia Services . 1072—175 160. Allowance for chﬂdn:ns
123. Army, Navy and Air Force ro75—77 education tolow paid emp-
Boards . : — loyees . . . 1101-02
1:: ]?'lelphmenmnfBooh - 1o77—81 161, lesaanolvehlclcs . 1102
126. Reinstatementof employ- x i
e;sso who kepa:‘tii:ipa.tetl in I?' ;:m_hh;:‘;émne,Fl ) :10:*23
I stri . . . 1081—85 163. Junior ouncils . 1103-04
127. Cold wave in Delhi L1 164. Junior Staff Councils . 1104
086-87
WRITTEN ANSWERS TO 165. Junior Staff Councils . 1104
QUESTIONS 12071124 166. Junior Staff Councils . 1ios—ob
SQ. 167. Junior Staff Councils . 1106-07
No, 168, Junior Staff Councils . 1107-08
103. Missing Army Officer in 169. Junior Stafi Councils . 1108
Katanga . 1087-88 171. Explosion near }amMns-
104. Supcr-(‘.onstellmons for jid , Delhi . 110809
Air India International . 1088 172. Collieries i 1109
105. Indian Air Craft with . tal d b
UN. in . 1088-89 173 Cl:gs; -mue' Y w:npa- ——
106. Ex iture for oonducuns H . .
i2d General Elestions " 1089 174. Helicopters 1110
fEeHon 175. Books pertaining to Indmn
108. Qiltechnology . 1089-90 historical and cultaral
109. Scheduled Areasand sm- value . . . « 101X
. lg?ﬁed.{lnb“%“ﬁ.?&nu 1090 176. Lahaul and Spiti . . 1111
-ttty 1 177. Stipends to poor ntndenu
8. A oil 090 in Tripura . TIII-12
s eshwar i * 1091 178. Mywrc Land R:l'u:rms
120. Senior Staff Councils in 1112

ernment Departments 1091-92
122. Ropewayin Rohtang Pass 1092
I24. Ban on text book entitled

“The Ethics of Bnnuh
ment of Sita™ . 1092-93

128. Manufacture of Rockets . 1093
x29. Upgrading of Madras and
urai . . - 1093-94

179. Central Secmmt Sr:-
vice - 1112- 13

180. Tax relief to Tel Asso-
ciation of India, Calcutta .  1113-14

181. Central Proh:hmon Com-
mittee . . 1114
1832, Oﬁd.t.l].mtuage f . 1114
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WRITTEN ANSWERS TO
QUESTIONS—contd,
U.5.Q. Subject
No.
183. Pensions to ex-servicemen
184. Coal Industry
185. Cellmg on pay mha.hle
by Civil Court Decree .
186, National gas near Surat
187. Ankleshwar oil
188. 0il exploration in Cambay
and Kalol Regions .
189. Conversion of coal
coke into gas . .
190. Export of coal to Pakistan .
191. Education of the blind in
Delhi . . :
192, Iron oannssn

193. Report of Third Finance
ission . . .

195. Statistics about Gcncral
Elections
196. Steel production

PAPERS LAID ON THE
TABLE

(1) A copy cach of the follow-
ing papers i—

() Audit Report, Railways,
1962, under article 151(1)
of the Constitution.

("%Apmpmm Accounts,
lﬂ“ﬂ, for 1960-61, Part

and

(s%) Appropriation Accounts,

¥s, for 1960-61, Part

II—Detailed Appropriation
Accounts,

(#v) Block Accounts (in
Capital Statements compri-
sing the Loan Accounts,
Balance Sheets and Profit
mdl.unAmounts Railways
1960-61.

(2) A 3 of Notification No.

- . 285, dated the 10th

,I 62 under subsec-

tion (4)of section 43 of the

Life Insurance Corporation
Act, 1956.

(3) A copy each of the followi
Rules under sub-section (1
:fudmﬁ;: 2 Of(gle Mines

crals (Regulation
and  Development) Act
1957 i\—

[Day Drcmst]

CoLumMns

1115-16
1116

1116-17
1118
1118-19

1119

1119
1120

1120
112021

1121-22

1122
1123-24

1224—28

PAPERS LAID ON THE
TABLE—contd.

(1) The Mineral Conservation
and Development
Amendment) Rules, 1961

lished in Notification
0. G.5.R. 1531 dated the
30th December, 1961,

(#) The Mineral Conservation
and Development (Fourth
Amendment) Rules, 1961

lished in WNotification
0. G.S.R. 114 dated the
27th January, 1962.

(4) A copy each of the following
papers :—

(:') Annual Report of the 'N'll:lo-
Mineral

Limited, New

, for the Mwﬁo-sx
llnns with the Audited Ac-
counts and the comments of

(u'} Rcvi:w by the Government
the working of the above
Corporamn

(5) A copy each of the follow-
ing papers :—

Tribes Com-

(#) Statement showing the ex-
tent of operation of banon

years 1959 and 1960, in pur-
ot? the recommenda-

gnofmtr!llequl?:mnd

p-onoft.hrﬂmmnescom

) A of Annual Report

of theigmm of the Indian
Museum, Calcutta, for the
year 1960-61.

(7) A copy each of the following
Notifications under sub-sec-
tion(4) of section 43B of the

Customs Act, 1878 and

section 38 of the Central Ex-

cises and Salt Act, 1944,

g

1276

CoLumMns
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PAPERS LAID ON THE
TABLE—contd.

making  cerain _fruther
amendments to the Customs
and Central Excise Duties
Export Drawback (General)
Rules, 1960 :—

(a) G.S.R. No. 237 dated the
24th February,1962.

(5) G.S.R. No. 268 dated the
3rd March, 1962.

(¢) G.S.R. No. 269 dated the
3rd March, 1962.

(8) A copy each of the follow-
ing Notifications under sec-
tion 38 of the Central Excises
and Salt Act, 1944 —

(@) The Central BExcise (Se-
cond Amendment) Rules,
1962z published in Notifica-
tion No. G.S.R. 232 dared
the 24th February, 1962.

(b) The Central Excise (Third
Amendment) Rules, 1962
published in Notification
No. G.S.R. 266 dated the
3rd March, 1962.

(¢) Notification No. G.S.R.
267 dated the 3rd March,
1962,

A copy each of the following

o Nuliﬂgltiom under sub-sec-
tion (4) of section 43B of the
Sea Customs Act, 1878 —

(8) G.S.R. No. 1423 dated the

2nd December, 1961.
(b)) G.S.R. No. 1424 dated the
2nd December, 1961.
(¢) G.S.R. No. 1498 dated the
23rd December, 1961.

(d) G.S.R. No. 1499 dated the
23rd December, 1961.

(&) G.S.R. No. 1520 dated the
the 30th December, 1961.

(f) G.S.R. No. 25 dated the
6th January, 1962 .

(¢) G.S.R. No. 96 dated the
20th January, 1962.

(k) G.S.R. No. 87 dated the
2oth January, 1962.

(i) G.S5.R. No. 103 dated the
27th January, 1962.

(/) G.S.R. No. 104 dated the
- 27th January, 1962.

(k) G.S.R. Mo.130 dated the

ard February, 1062.
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PAPERS LAID ON THE
TABLE—contd.

(D G.S.R. No. 131 dated the
3rd Febrary, 1962.

(m) G.S.R.No.132dated the
3rd February, 1962 .

(n) G.S.R. No. 191 dated the
17th February, 1962.

() G.S.R. No. 197 dated the
17th February, 1962.

() G.S.R. No. 198 dated the
17th February, 1962.

(9) G.S.R. No. 199 dated the
17th February, 1962.

(r) G.S.R. No. 200datzd the
17th February, 1962.

(s) G.S.R. No. 201 dated the
17th February, 1962.

(f) G.S.R.No. 272 dated the
3rd March , 1962.

(10) A copy of the Maintenance
of Wives and Children Rate
of Deductions from Pay)
Regulations, 1962 published
in Notification No. S.R.O.
46 dated the 1oth February,
1962, as corrected by S.R.O.
No. 89, dated the 1oth
March, 1962, under section
185 of the Mavy Act, 1957.

(11) A copy each of the following
papers:—

(1) The Post Office Savings
Certificates (First Amend-
ment) Rules, 1962 published
in Notification No. G.S.R.
102 dated the 27th January,
1962, under sub-section (3)
of section 12 of the Govern-
ment Savings Certificates
Act, 1959.

() Agreement between the
Government of India and
the Government of the Re-
public of Finland for the
avoidance of Double Taxation
of Income, published
in Notification No. G.S.R.
41 dated the 4th January,
1962.

REPORT OF ESTIMATES

ESMMI'ITEHRBSENT-

Hundred and TFifty-Fourth
Report was presented .

STATEMENT BY MINIS-
TER . :

‘The Minister of Mines and Oil
(Shri K.D. Malaviya) made
a statement regarding agree-
ments with oil companies .
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CoLumns BI%.A.SSINTROD}JCED AND
. ED—rontd,
Further discussion on the mo- L
tion to consider the Addi- the Appropriation (Rlilwq‘r_s)
tional Duties of Excise Bill, 1962 and also mcm:dB or
(Goods of Special Impor- consideration of the ill.
tance) Amendment Bill con- The motion was
cluded and the motion was After clause-by-clause con-
adopted.  Afier clause-by- sideration, the Bill was
clause co(r;s.dmmn the Bill passed.
e GENERAL BUDGET—GENE-
D‘\E{E%TND% FOR smlg__,rg,_ RAIL DISCUSSION . 120€--72
o GRANTS on the
(RATLWAYS), 1961-62 1152—98 Ge;s;ﬂ; . Izmws;ﬁ, is6a63
Discussion on the Demands for commenced,
Sl.lpl:l)kn'mmn.ry Grants (Rmd_ cussion was not wnduded
ways), I961-62 commence
and concluded. The De- AGENDA FOR FRIDAY,
mands were voted in full. Ma];%(;s, :géz!CHATFRA
Z, I
BILL INTRODUCED AND ’ ,
PASSED— . . .  ,1199-1200 Further Discussionon Gene-
ral Bur.lgt_‘l, 1962-63; and
The Minister of Railways (Shn consideration of  Private
Jagjivan ) introduce Members® Bills.
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